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Fnday, March 9, 1978/Phalguna 18,
1900 (Saka)
a—

The Lok Sabhg met at Eleven of the
Clock

(M. SPEAKER in the- Chair]
ORAL ANSWERS TO QUESTIONS

Impact of Heavy Import Duty on Raw
Materinls on growth of Electronic
Component Industry.

*262. SHRI DHIRENDRA NATH
BASU; Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether it is a fact that heavy
import duty on raw materials going
nto the manufacture of components,
15 the main factoy or mainly responsi-
ble for the unsatisfaciory growth of
eletronie component industry in our
country;

(b) whether any proposal has been
made to Government hy different
units to reduce the import dufiy to the
mimmumn level; gnd

(¢) it g0, the decision of Govern-
ment in this regard.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH ACARWAL): (a) to (¢). In

Nentg gnd'raw materlals required by

the 4 cofisuitation with the
of Elertronics, Since

1377 Budget, the import duty
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from various levels to 45 per cent ad
valorem.

SHR] DHIRENDRA NATH BASU:
I have carefully gone through the
reply of the hon, Minister. T am sorry
to say that it is very disappointing.
Among the varioug factors which are
responsible for the unsatisfactory
growth of electronic component indus-
try in this country, the major one is
the import duty on raw materinls
required for manufacture of compo- -
nents, As pointed out by many in-
dustries in this line, the high cost of
electronic components is due to
irrational and high levy of import
duty on raw materials and piece parts
required for the manufacture of elec-
tronic components, The high cost of
electronic components ig mainly res-
poneible for the inedequate demand
in the country, as a result of which
some of them are facing closure,
Under the circumstances, I want to
know whether the Government would
consider further reduction of import
duty on some other raw materials
such a5 infrared absorbing glass
tubes, ceramic rods und tubes, self-
bonding insulated copper winding
wire, etc,

SHRI SATISH AGARWAL: So far
as the question of reduction of import
duty on raw materials js concerned,
we take into consideration the recom-
mendations made by the Department
of Electronics and we go by case by
case. If there is a case for reduction
of import duty, we accept the pro-
posal, During the last two years, we
have reduced import duty on various
itemy numbering 88,

So far as thig question is concernéd,
the reduction of import duty is not
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crores. In 1975-76, it was Rs. 76
crores, that means 4 per cent growth
In 1976-77, it was Rs. 82 ctores—J
per cent growth, In 1977-78, it has
been Rs 82 crores—125 per cenl
growth. So, whatever reduction is
possible under these circumstances,
that is acceptable tp us. But the
malaise of this industry is not going
to be helped by reduction of import
duty. Supposing, you reduce the im-
port duty by 45 per cent, Its impact
on price will be hardly 15 per cent,
There are geveral other considerations
‘before the industry which they have
to bear in mind, and they have to
remove those ills, They must reduce
the high profit margin. There is need
for better technical efficiency, There
13 low level of research and develop-
ment activity. Standardisation of
varieties of components does not exist.
Knowhow areements are with a
number of foreign firms, This reduces
the share of each unit or group, There
is low level of capital investment.
Thege are some of the factors which
go towards that. So, reduction of
import duty is not the consideration.

SHRI DHIRENDRA NATH BASU:
Whether the Government i3 keeping
in view the reality of the gituation
faced by these industries and whether
the Government would reduce the
import duties to a very minimum
level on all such components and raw
materials that go into the menufac-
ture of components? I suggest that
now the cost of finished products in
our country is much more than the
imported finishegq products, So, I
would like to know whether the
Minister ig considering to increase the
dlmportt& duty on imported finished pro-

uc

SHRIMATI PARVATI KRISHNAN:
And if not, why not?

SHRI DHIRENDRA NATH BASU:
And if not, why not?

MR. SPEAKER: That iz not your
supplementary.

SHRI SATISH AGARWAL. Sir, the
question reletes to electronic com-
ponents snd raw materials ang import

Oral Answers 4

duties on them, not the finished pro-
ducts. Anyway, we go by the recom.
aendations of the Department gf
Electronics, examine each case on its
merits and decide about it.

SHRI VAYALAR RAVI: Mr, Speak-
er, Sir, the hon, Minister was giving
an outline as to how to improve the
electronic industry. I have no quarrel
with him on that point, But my point
is that KELTRON, one of the major
public sector enterprises, is giving
rural employment as decided by Chau-
dhury Charan Singh, Thousands of
people in Kerala are suffering today
because of the increase in the import
duty which increased the price even up
to 75 per cent of the finished Pproducts,
Will you please look into that aspect
and consider whether you will be able
to reduce the duty on certain items
which made the cost of the finished
products verv high? That is my point.
This is a public sector unit.

SHRI SATISH AGARWAL: Al
these thingg are considered whenever
need be case by case,

SHRI VAYALAR RAVI: Don't con-
sider, you please do it.

SHRI R. VENKATARAMAN: The
Finance Minister in his Budget speech
stated that he has given very careful
considration tg the Jha Commitiee
Report. Sir, the Jha Committee re-

g
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electronic components has the effect
of cresting a wvertical integration in
the industry? Sir, the point is that
electronlg industry has a great poten-
trial for development of small-scale
industries and employment particu-
Jarly of very gentle hands and this
kind of employment ig now being
denied because the integration of the
industry takes place and the whole
thing is preduced by the main factory
itself. Has the Government examined
1t from this point of view or will the

Government at least examine it from’

this point of view?
SHRI SATISH AGARWAL: The
Government has examined it in the

past and ls prepared to examine it in
future,

Sale of Sbares by Union Carbide

*265. SHRIMATI PARVATHI KRIS,
HNAN: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE bg pleaseq to state:

(a) whether Government received
Bny communication about move by
Union Carbide to sell its 50 per cent
shares in Bakelite Hylam to British
Petroleum;

(b) if so, the details; and
(¢) the steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Presently about 50 per cent of the
equity capital and the entire preferen-
ce capital of Bakelite Hylam Ltd. is
held by BXL-Plastic Materials Group
Limited, ¥0. K. BXL~-PMG is a wholly
owned subsidiary of Bakelite Xylonite
Limited (BXL), U. K. BXL in tum
Wag a wholly-owned subsirigry of
Union Carbide Inc, New York il

BP. Cheinioils, UK.
{c) Since ‘the trensfer of of
) coniiiny nste
hitﬁmmm.mMaz
E’:wm|ﬁ:émd
Foreign Bachange  Regintion

33
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SHRIMATI PARVATHI KRISH-
NAN: In Bgakelit Hylam the Andhra
Pradesh Government holds 30 per
cent of the shares and so it is mot
purely a foreign concern. Therefore,
1 should have thought that the Gov-
ernment would be actively interested
in seeing that the interests of our
country and the capital of our country
are furthered there, rather than this—
of another multi-national corporation
getting a further grip on if, There-
fore, I would hke to know whether
the Government has gone inio this
matter and enquireq whether it was
possible for us to acquire those ghares
in order to see that it becomes mers
and more Indianised, rather than its,
going into the hands of still a further
multi-national corporation.

SHRI SATISH AGARWAL: This
Bakelite Hylam js situated in Secun-
derabad. Its 50 per cent ghareholding
is with BXL, PMG Group, UK., this
BXL, PMB Group, UK is wholly a
subsidiary of BXL, UK., another com.
pany; and the BXL, UK. is a subsi-
diary of the Union Carbide. Now,
this is a transfer or sale of the shares
of BXL, UK by the Union Carbide te
another British Petrc-Chemicals Com-
pany. So, a transfer or @ sale of
shares has taken place in between two
companies incorporated outside India
and therefore we have no control
under the Foreign Exchange Regula-
tion Act,

So far as the ghareg In the Secuns
derabad concern are concerned, they
are still held by BXL, PMG Group.

MR. SPEAKER: Her suggestion is
whether you can mgke an effort to
acquire them.

SHRI SATISH AGARWAL: How?
It is the shares of the BXL company
that has been gold, and it is incorpo~
rated in England.

MR. SPRAKER: I am pot saying
you can do it

SHRIMATI PARVATHI KRISH-
NAN: T waild ke to know wWhether
the Minister of Indutry Has called‘for
a pribe into this"matter. When the .
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Minister was replying he said ke has
nothing to do with it. In that case, why
bas the Minister of Industry called for
a probe into the matter? Obwviously,
there was something for ug to investi-
gSate whether we can acquire those
shares 8o that the 30 per cent ghares
which are today held by the Andhra
Pradesh Government can be Yurthered
and we can have a majority of shares
in that particular company. If there
is no probe ordered, I would like to
know from the Hon, Minis‘er whether
he intends to order a probe,

SHRI SATISH AGARWAL. If there
is already a probe ordereq by the
Minister of Industry, there is nothing
for me to contradict, We shall look
into this matter.

SHRIMATI PARVATHI KRISH-
NAN: You are saying ‘I am not the
Minister of Industry’. T am asking
you whether a probe will be ordered.

SHRI SATISH AGARWAL: I am
replying to the question in the back-
ground of the provisiong of the Foreign
Exchange Regulation Ac!; that js all.
I am that under the provisions
of the Foreign Exchange Regulation
Act this perticular sale is not covered.

SHRIMATI PARVATHI XRISH-
NAN: The Ministers are not on speak~
ing terms with each other?

MR. SPEAKER: How can he know
‘before-hand?

SHRI SATISH AGARWAL: The
company s incorporated in UK. and
we have ng control over it.

SHRI K, LAKKAPPA. In her wis-

MARCH 9§, 10719

trawlers, they have entered into...
MR. SPEAKER: They go not arise

SHRI K. LAKKAPPA: This is a
question of sale of 50 per cent shares
of Bakelite Hylam to a British Petro-
leum Company.

MR. SPEAKER: That is all.

SHRI K. LAKKAPPA: The shares
and the accumulated profit and every-
thing hag been transferred from one
company to another company which is
operating in England, He says there
is no control, But this company is
functioning in Hyderabad and all sorts
of nefarioug activities are going on, in-
cluding wvioclation of the Finance

Ministry’s regulations.
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ferred to smybody; ko uniess that
transfer takas place, we do not come
into the picture.

MR. SFEAKER: You have mention-
ed that,

Tax incidence on Farming
Commumity

+
*269. SHRI A. BALA PAJANOR:
SHRI C. N. VISVANATHAN:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that the
tax incidence on the well-to-do sec-
tions of the farming community is
much less than on their urban coun-
terparts;

(b) if so, whether Government
have made an in-depth study of rais-
ing more resources from that sector
consistent with its gbility to pay; and

(c) the concrete steps taken for
raising resources for development as
a result of such studies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The farm-
ing community in India, it is often

high incomes and the consumption op-
portunities in the twa sectors. Come
parsion of irter.class tax burdan as
between Jifferent pectors also gives
rise to many conceptual as well as
proctical problems.

(b) and (c). While drawing up the
Drait Five Plan for 1078—83, the
scope for :aising resources from all
sectors including agriculiure was
examined. However, under the Con-
stitution, taxation of agricultural in-
come and agricultural land 1s a State
subject.

SHRI A. BALA PAJANOR: The
answer givea by the Finance Minister
is not in a complete form. I had asked
about the tax incidence on the rich
class and the agricultural community

In regard to the last sentence in
the answer given, I would like to
know the difficulties he is facing,
practically and conceptually, according
to him, and whether the difficultier
are due to the rich class of farmers
who are not only looting the small
farmers but are growing much richer
than the middle-ciass industrialists
and other small-scale industrialists.

SHRI SATISH AGARWAL: So far
as taxation of the agriculture sector is
concerned under the constitution it is
the State Guvernment which has to de
this, There are certain State Govern-
ments which have levied agricultural
income.tax and the Raj committee
Report also recommended tax on agri-
cultural land heldings. That particulax
Report has been circulated to all the
State Governments and | am told now
that the West Bengal Government has
introduced some le i in the
Asgsembly ang it has gone to a select
Committee. Few other Governments
have taken a favourable decision’ on
this

So far as taxation 15 concerned,

is for the State Government to
a decision tut so far as the raising
resoyrces 15 concerned, the matier
being considersd by the Plmhing
Commission and the Cabinet sub Cin-
mittes,

:%gw



11 Oral Amawers  MABCH 9, 1009

SHRI A, BALA PAJANOR: Will the
Hon. Minister be pleased to answer
this, because the policy of the Govern.
ment is to bring down the gap bet-
ween the haves and the have-nots. I
would like to know from the Minisier
what is the Report he has received
from the Ftate Governments, because
it is correctly stated that, Constitu-
tionally, it iz a State subject. What
i the amount of tax each State 1s
getting (rom them and what is the
dispanty between the other class and
the agricultural class?

SHRI SATISH AGARWAL: For the
year 1B76-77, land revenue and agr.-
cultural income-tax s Rs, 221.72
crores and for the year 1977-78,
Rs. 211.51 crores. Personal Income-
tax for the year 1976-77 is Rs. 1194.38
crores and for the year 1977-78, it is
Rs. 1002.02 crores. As percentage of
national income from agriculture, it
comes aporoximately to 1 per cent and
ag percentaze of national income from
non-agricultural sectar personal In-
come tax, it comes to about 3 per cent.

SHRI P. RAJAGOPAL NAIDU: In
view of tke fall in agricultural prices
whether the Government knows that
there is a necessity to reduce tax on
agriculturista?

MR. SPEAKER: He cannot do that.
The State (rovernments have to da
that.

SHRI RAJAGOPAL NAIDU: They
have to recommend to the Planning
Commission.

SHRI 8. K. DAMANTI: In this reply,
the hon. Minister has sald about Raj
Krishna Cemmittee Report. May 1
know from the hon, Minister whether
they have airculated it to the State
Governments and asked them to take
action so that they may increase the
tax on the big farmers who are getting
all the advantages? If they have not
recommended yet, whether they are
going to reccmmend expeditiously to
the State Governments for taking
measures immediately with regard to
the taxation of blg farmers?

© Oral Answers . 12

SHRI SATISH AGARWAL: m
repart of the Rai Commiitee
received by the Central

and it was forwarded to the State
Governmenis. There ware two major
recommendations.

One was with regard to the inte-
gration of agricultural income and the
non-agricultural income for tax pur-
poses. That the Central Government
did then and on account of lhat
practically 69,000 persons were taxed
on that basis and the extra tfax
collection wus Rs. 14.6 crores. So far
ag other major recommendation was
concerned, that is, tax on agricultural
land holdings, few State Governments
have implemented that. I have told
the Housa earlier that it iz only the
West Bengusl Government which has
introduced some legislation on
that pattern.

SHRI GEORGE MATHEW: I would
like to know whether the taxes 1n
Kerals, that is, the agricultural tax in
Kerala, are higher than the Cential
income-tax? In regard the large land
holders, the value of the land has been
assessed less while working out the
wealth tax. But for the smal] land
holders, it is not done like that. The
large land holders have got their land
holdings as skhares in large companies
and the actusl value of thém are not
taken into account for wealth tax
purposes. But in the case of smaller

was on arhitrary basis. It [z because
of the inflow of large amounts from
gulf countres, the small farmers sre
put to difficullies. Will the Govern-
ment see to it that in the case of large
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large lsnd-holders who have also
got shares in the companies correct-
iy and equate it with small land-
holders while working out the wealth
tax?

SHRI SATISH AGARWAL: So far
as this particular information is con-
cerned, I require notice so that I
could collect the information and
give it to him.

MR SPEAKER: What he asked
was about the small farmers whose
lands have been valued at market
price whereas the companies share-
holders’ lands are valued at different
rates. That makes a lot of differ-
ence so far as the wealth tax is con-
cerned.

SHRI SATISH AGARWAL:
look into it.

1 wnll

SHRT DARUR PULLAIAH: The
question is about the tax increase
on the well-to-do sections of the
farming community. I would like
to know what the Government means
about the well-to-do sections of the
farming community. In view of the
land reforms that has been introduc-
ed, the ceiling is fixed at 10 acres
of agricultaral land and 50 mcres of

SHRI DARUR PULLAIAH: My
question is how does the Government
view the well-to-do community?
What is the criterla for deciding
‘well-to-do community'?

MR. SPEAKER: That does not

come within your port-folio, Mr
Minister.

SHRI SATISH AGARWAL: Well-
to-do means, those who are well-
to-do, they meet their requirements
fully. They have a house. They
have got a car. Those who are
deprived of the minimum needs, they
are not well-to-do.

SHRI DARUR PULLAIAH: Unless
he says something in this regard In
the case of farming community, how
has the guestion been answered?
After the land reforms where has
the line been drawn i the case of
well-to-do in the farming commu-
nity? Government should think over
whether the agricultural profession
1tself is economical. Should it be
taken by the people? It has come to
such a stage where people are think-
ing in terms of salary. I am venti-
lating the grievances of the people
pow. Big landlords hold 53 acres.
10 scres in agricultural community..

MR. SPEAKER: These are matters
to be decided by the State Govern-
ment. He cannot do it.

SHRI DARUR PULLAIAH: Let
him answer about well-to-do com-
munity.
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Joint Ventures in Kenya

*270. SHRI JANARDHANA POOJA-
RY- Wil] the Ministey of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is a proposal to
set up more joint ventures in Kenya;
and

(b) if so, what are the details in
this regard?

_THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
{SHRI ARIF BEG); (a) and (b). The
Inter-Ministerial Committee on Joint
Ventures Abroad has rcently approv-
ed the proposal of M/s. 5.E.A. Project
Consultants Pvt. Ltd, Bombay and
Gangappa Cables Lid, Hyderabed to
set up a joint ventures in Kenya for
the manufacture of ensmelled alu-
minium and Copper Wire. No
new proposal for setting up joint ven-

Oral Answe %
tures in Kenya has been recdived
Government. Lo

SHRI JANARDHANA POOJARI:
Recently, there was a conference of
Industries Ministers of Commonwealth
countries, held in Bangalore I the
Conference, India had offered jcuut
ventures with Commonwealth nations.
As you know, some discussiong on
broad outlines had taken place, T want
to know whether the broad outlines
of discussion which the Government
of India had with Commonwealth
nations including Kenya? Whether
Kenya is keen on using the Indian
knowhow in the field of small and
medium scale industries and industrial
estates? What were the steps taken
up Indian Governmen: to train the
people of Kenya and also to transferH
of technology and skills?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOEAN DHARIA):
I wag not present at the Banga-
lore conference. But recently, I
was very much in Kenya and I had an
opportunity of discussing with the
hon, Minister concerned in Kenya, It
ig true that Kenyan Government is
very much interested in having joint
ventures. Particularly, they are inter-
ested in our smal] and cottage indus-
tries and the transfer of technology
into an appropriute technology in or-
der to give employment to many and
of course, achieve production. In this
direction, we are making alj possible
endeavours to have more and more
ventures to encourage such joint ven-
tures, This friendly symbol of coo-
peration with all our friendly countr-
fes ig the objective and the view of
the Government.

Regarding training programme, yes
Sir, we have offereg them ‘various
training facilities.

mmm\mm\mbimw
In order to have effective pality of
whethet

equity participation, “(aovern-
ent of Indig is going to imgort mine-
:nm Whether the Gevernment of

consign”

India hag imported o '

ment of potash from the
of Kenyn?
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SHRI MOHAN DHARIA; Whatever
is neded by our counlry, we would
very muck like to import from the
friendly countries, &g I have stated
in this House. While the protectionist
trends are on the rise, we would like
to import more ang more from the
developing countrie; and export +to
them also whatever is needed by them.
This is how we would like to have
that sort of cooperation.
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Srilanka and Kenya are
to the international market
tea is being priced out. In
tions of joint ventures, is
to start joint ventureg in
In order to earn more fo-
reign exchange, we are going to in-
creaze production of tea, Eenya
slong with Srflanka ave our competi-
tors. Te it, therefore, possible to start
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SHRI MOHAN DHARIA: B8ir, here
the whole problem is that therg are
some articles like tea, jute and iror
ore where there are cerain countries
which are the exporting countries and
while I was in Kenya I had discussed
the matters with the Kenyan Ministers,
Before that I was in Colombo also and
I discussed with the President of 8ri
and also the Ministery of Sri Lanke,
and by and large there could be an
agreement whereby we can have at
least a minimum price for the exports
of tea to be met. I am having my die-
logue in that direction and it wilj be
very difficult to say anything at this
stage, but 1 do feel that in the case
of coffee, in the case of jute, in the,
case of tea and in the case of our
agricultural products or industrial
products or evep iron ore or some
other minerals, wherever we can get
better price, it should be our endes~
vour to get and it is in this context,
it may not be possible to have any
joint venture as guch, but there could
be a proper wunderstanding with a
view to get better foreign exchange.

Drafi Paper on Natlonal Tourism
Policy

*272, SHRI DURGA CHAND: wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to starred Question No. 4T1
on 22nd December, 1978 regarding
National Tourism Policy and state.

(a) whether Government have re-
ceived the views of the concerned
authorities of Government on the
draft paper on the National Tourism
Policy;

(b) if so, what are their views; and
(c) whether the draft paper has

been finalised, if yo, when it will be
laid on the Table of the House?

‘b and (). The Policy watement
m‘m;w maﬂuﬁu_‘
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Purchase of F.C.V. Tobacto by State
Trading Corporation

*273. SHRIP RAJAGOPAL NAIDU:
Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that State
Trade Corporation bought more
than 10 million Kgs. of F.C.V. to-
bacco in 1978;

(b) whether it is a fact that China
bought F.C.V. tobacco for our Coun-
ry in November and December, 1878;

(c) whether it bought the above
tobacco from State Trading Corpora-
tion; and

(d) if not, the reasong therefor?

TION (SHRI ARIF BEG): (a) STC's
total purchase of FCV tobacco during
1978, both on its commercial account
and Governrent sccount, was a little
over 13 miflion Kgs.

(b) and (e). Two private firms
from Anghra Pradesh sold FCV tobacco

:ivglﬂommtoﬁha during
J k]

(d) As export of tobacto is mot

Oral Answers 22

Corporation, the biutyer has the choice
to select sippliers in India.

SHRI P. RAJAGOPAL NAIDU: I
wouyld like to know whether it is &
fact that STC has bought inferjor to-
bacco. Is it the reason why China
has bought from private persons?
Why is it that the Government allow-
ed this? Why ig it that the Govern-
ment has not canalised tobacco
through STC?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES OND CO-OPERA-
TION (SHRI MOHAN DHARIA): As
the House is aware, the production
of tobacco in our country is much in
proportion compared to the require-
ments of the country and even for ex-
port purposes. Anybody can export
tobacco and we have not canalised
the export of tobacco through 8TC
so that it boosts up production and to
give the producers a fair price, We
have kept it open. STC is also having
its own exports. It is the choise of the
buyer. If they have made their
choice, there is nothing to grudge
about it

SHRI P, RAJAGOPAL NAIDU: In
the Government adopting the policy
of giving the ‘veto power’ to the buyer
for all commoditiea?

SHR; MOHAN DHARIA: It all
depends—Wherever we have them in
abundance naturally we would hke all
such commoditieg 10 be purchased on
a wider scale; but if we are having

scarce commodities wa cannot do
that.
BHRI K. VIJAYA BHASKARA

REDDY: The Government allows
foreign buyers to purchase tobacco
directly from some private companies.
Will the Government announce &
quota of tobecco for verious com-
panies with respect to foreign pur~
chages, because the farmer is not
getting a proper price and the price
they are paying the businessman is not
known. They are paying a low price
to the farmers,
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MR. SPEAKER: Ii does not arise,

SHRI K. VIJAYA BHASKARA
REDDY: Will the Government inter-
fere and announce the price at whith
they are to buy from the farmer.
They must interfere and say that they
should purchase a particular amount
of a particular quality at a particular
price: that would be giving some pro-
tection to the farmer, Will the Go-
vernment interfere and do that?

SHRI MOHAN DHARIA: 1 entire-
ly share the view of the Hon. Member
for this reason that last year STC
purchased about 6,000 for commer-
cial operations and, besides, on the
directive of the Government they
purchased 10,000 tons directly from
growers or their cooperatives Similar
1y, in 1878, Government again asked
the STC to purchase 10,000 tons of
tobacco because stepping in by STC
will certainly help boosting uo the
prices. That is the policy of the Go-
vernment.

Besides, as the House is aware, we
have passed the Bill and we have
introduced the auction system all over
so that the producers get a better
price.

SHRI V. M. SUDHEERAN: From
the Minister’s statement it appears
that STC purchased 5,000 tons, but
some foreign countries like Russia are
not purchaging tobacco from STC.
Instead of that they are purchasing
from individuals. Will the Govern-
ment take any initiative and ask them
to purchase from STC and the Co-
operative Societies?

SHRI MOHAN DHARIA: These are
matters to be dealt with through
negotiations. Our first endeavour to
see that Rusia purchagsed more to-
bacce, and I am happy to say that, as
against a purchase of 12000 tons, be-

]
1
g
g
;

Omthnun'“

Diroct Expert of Gomumeditios by
Agritalture Markoting Beard, Poujed

#275. SHR] BHAGAT RAM: Will
the Minister of COMMERCE  CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether he is aware about the
fact that the Minister of Agriculture,
Punjab, had demanded to allow Ag-
riculture Marketing Board, Punjab
and other semi-Government institu-
tions to export directly some commo-
dities like cotton, potatoes, seeds of
wheat and vegetableg etc; and

(b) if so, the reaction of Govern=
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). A statement is laid on the Table
of the House.

Statement

Minister of Agriculture, Punjab, in
his letter addressed to the Union
Minister of Agriculture had suggested
making immediate arrangements for
the export of potatoes from Punjab
and drawing up a long range policy
for the export of vegetables,
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MR. SPEAKER: The Question Hour

WRITTEN ANSWERS TO QUESTIONS
is over.

Soft loang to Sick Industries

#2863 DR. BAPU KALDATE: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government have
Changed/extended the scope of soft
loans, introduced in 1976 to sick in-
dustries;

(b) if so, whether the scope was
extended to profit making industries;

(c) the amount advanced under
this scheme in 1978 to the industries
referred to in (b) above;

(d) whether the gcope has been
further extended to replace the
higher bank rate loans; and

(e) the details thereof?
THE MINISTER OF STATE 1IN

{c) Qut of Rs, 140.30 crores sanc-
tioned under the scheme to 53 units
during 1978, the amount advanted to
better off units works out to Rs. 62.23
crores covering 42 units,

(d) No, Sir.
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*266, SHRI VASANT SATHE: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay
a statement showing:

(a) whether the Tata Committee
has submitted its report to Govern-
ment regarding service conditiong of
the personnel of Civil Aviation De-
partment;

(b) important recommendations
and their financlal implications;

(5:} for how long these recommen-
dations are in the process of exami-
nation and the decisionsg taken so far;
a&nd

(d) how soon a final decision on
the recommendations of the Com-
mittee is expected to be taken?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRIPURUSHO-
TTAM KAUSHIK): (a) to (d). The
Tata Committee was appointed to
review the orgamsational structure
and functions of the Civil Aviation
Department and make recommenda-
tions for its re-organisation in the

light of the rapidly growing require-
ments of modern aviation. The Com~-
mittee submitted its Report to Gov=-
ernment in February, 1976, For
examining the recommendations of
the Tata Committee, an Empowered
Committee was appointed in March,
1976. The Empowered Committee
has, so far held 16 meetings
(the last meeting was held on
21-2-1979). The important recom=-
mendations of the Tata Committee
relating to organisation, personnel and
recruitment, designation and grading
of technical personnel and the deci- -
sions of the Empowered Committee
thereon are given in the statement en=
closed. The financial implications of
these recommendations are expected
to be of the order of Rs. 84 lakhs per
annum. Most of the recommendations
of the Tata Committee have already

been considered by the Empowered
Committee. The remaining recom-
mendations are likely to be considered
shortly. Action for the implementa-
tion of the decisions of the Empower-
ed Committee is in progress and is
expected to be finalised shortly.

Statement

—

Recommendations of the Tata Committee

- ——— s

Decivion of the Erapowered Committes

Omni.;aun

1-'1'hninhe¢rﬂa‘ with modern practice AirTraffic Accepted.
Tele-Communications, to be re-

Control and

into an Air Trafi se'f;iaumm \I"Vein of th
an Alr i
ikl Avistion Deparemem 1) Wing of the

2. That the Communication md'l‘ec&nlnladmofm ASub-Gumﬂ:im has been sppointed to
recommendation.

merged »  consider
with into & single lics oade, ﬁbt;‘hn
scheme of re-training in hoth
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Recontmendations of the Tata Committee

nmummuw&';ﬁm

8- That the task of determining in detail norms for  Accepted.

d:enumbero!‘poahindu Air Traffic Services

required for each be performed
e icn e o e emed
for which the Department’s

tions mtmpmdbytbeﬂnmmm b!
were

entrusted to the Staff Inspection Unit of the
Ministry of Finance which is specialised in this
very fieid.

4. That a new service be created, to be called the
Civil Aviation Service, for all gazetted officers
of the Qivil Aviation Denrtm=nt engaged in
technical tasks, preceded by discussions with
the n.-pr sentativis of the various gazetted

A Sub-Oammittece has bsen appointed
consider the recommendation.

Recruitment, Designation & Grading of Technical Personnel

5. That Technical personnel of the Civil Aviation
Department

t be re~designated in their respe
branches accarding to the work they "W"‘

6. That the designation of Acrodrome Officer
should be used only by officers entrusted with
administrative Airport duties and only in
mectd‘-u:h duties. At smaller Airports

Aerodromes, where both ATC and adminis-
trative work are relatively light, both duties

should continue, asat t.to be
by a single officer. In cases he will
cumulate the two ignations and should

use them accordi the subject with which
he is dealing at thnaﬁmz

7. That no officer below the level of Air Traffic
Controller (at present Aerodrome Officer)
l::tlkl be entrusted with ATC duties at any

port.

B. That the ATC Ratings of Tow-r, A
and Airways, should continue to be mini-
mum emential nun%to qualify for the post of
Air Traffic Control

§ That a Rating Allowance of Rs. 75 per month
Rwap,be pudll‘or m‘c? l'!h:i:r hASe“
n'mely, a
Radar and precision Radar, such
lhmummmtforuti:ummmdlnve
benefits. These allowances should cease to be
paid to such officers who fail to retain their
current Ratings.

0. Mtummngmﬂrﬂﬂan;évdmtﬂ
Aerodrome

Accepted on the understanding that no

financial implication was in

Accepled.

Accepted.
Accepted,

Accepted.

Accepted.

- Accepted in principle. .
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Recommendations of the Tata Committee

Decision of the Empowered Committee,

12. That officers responsible for the inm.ll-tiun}l Accepted in principle.

operation/maintenance of Radar, ILS Equip-
ment and other Landing and Na i
Aids, should not be below the rank of Electro-
nics Officer.

13. That with the proposed merger of the present

Communications and Technical branches into
one division, to be called Electronics Division,
the existing non-gazetted Grades of Radio
Operator, Radio Operator (Selection Grade)
and Communications Assistant as well as Radio
Technician, Radio Technician (Selection
Grade) and Technical Assistant, be abolished
and one grade of Electronics Assistant created
com le in status and emoluments to Air
T Assistant.

Departments as well as Regional Directors,
be given a Special pay of Rs. 200 per month.

Accepted in principle.

14. That Directors at Headquarters incharge of Not accept-d.

RN —

Fuel-saving scheme introduced by
Civil Aviation Department

*267, SHRI G. Y. KRISHNAN: Will
the Minister of TOURISM ANL CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that a new
fuel-saving scheme has been intro-
duced recently by the Civil Aviation
Department;

(b) if so, whether the Indian Air-
lines pilots are satisfied with this
scheme; and

(e) if the details regarding this
N.heme‘rm'

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (S8HR!I PURU-
SHOTTAM KAUSHIK): (a) to (c).
On persistent demand of IATA of
which Indian Airlines is mlso & Mem-~
ber, ATS route for Bombay-Madras

News-item Captioned “Now Vanas-
pati Adulteration”

*268, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM=
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether his attention hag been
drawn to the mnews-item captioned
“Now Vanaspati Adulteration” pub-
lished in the ‘Financia] Express
(Bombay Edition) dateqd the 9th Feb-
ruary, 1979;

(b) if so, what action have Gov-
ernment taken to prevent the adul-
teration of vanaspati ghee with the
refined, bleached and decdorised palm
oil; o oisil

(¢) whether such admixture of
R.BD. Palm Oi] with Vanaspati
causeg health hazards; and

(d) if so, what measures have Gove
ernment taken to check such admix-
ture?

THE MINISTER OF BSTATE IN
THE MINISTRY OF
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, 8ir,

(b) to (d). The Centra] Goverument
had jssued wdvance instructions,

.s
A
(LI
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which wers repeated from time to
time to the State Governments to
take suitable measures to ensure that
RB.D, Palm Oil was not passed off
as vanaspati, or sold in adulteration
with the lutter, by any umnscrupulous
trader or manufacturer. R.B.D, Falm
Oil which is imported into the coun-
try has to conform to the prescribed
health specifieationg including the
melting point and it would not be
correct to state that its uge would be
hazardous to health,

Trade with major Gulf Countries

*271. SHRI SKARIAH THOMAS:
Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-

TION be pleased to lay a statement
showing: e

(a) the volume of trade with the
major Gulf Countries and also the
percentage in relation to the total
annual foreign trade during 1977 and
1978;

(b) the major items of trade; and

(c) the steps taken to explore and
exploit al] the possibilities of trade?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,

CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR

GOYAL): (a) to (c). India’s exports to
and imports from Gulf countries dur-
ing the years 1976-7T7 snd 1877-78 and
their percentages to India’s total ex-
ports and imports were as follows:—

(Value in Rs. crores)

Name of the country

- —

1976-37 197778

Exp. Imp. Exp. Imp.

United Arab Emirates . . . :
Bahrain . . . .
Kuwait . . .

Oman . g .

Qatar . . .

Torar . B

16723 77°50  143°04 83-37
2426 415 22° 86 2615
11714 77'29  112'74 6810
8173 745 30" 14 o'y
20°92 13'74 LA gy
—'_38;58 180-13 _31845 ) 1g9y-ab
19967y 19yr78
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2. India’s major itemsg of exports to
‘Gulf countries are meat and meat
preparations, tea, spices, medicinal
and pharmaceutical products, iron
and steel items, machinery items,
building materials, transport equip-
ment, clothing, plastic materials, etc.
India's major jtems of imports from
Gulf countries are petroleum and
petroleum products fertilisers and
dates.

3. With a view to step up our ex-
ports to Gulf countries various steps
that have recently been taken by
Government include exchange of high
level delegations, exchange of trade
delegations sponsored by Chambers of
Commerce, Export Promotion Coun-
cils, etc. and participation in impor-
tant international fairs and exhibi-
tiong held in thi; region, Efforts are
also being made to secure project
contracts in various Gulf countries as
execution of projects in these coun-
tries involves deployment of Indian
labour ang export of building mate-
rials and other equipment which
result in earning of foreign exchange
for the country,

Need for adequate Aircrew in Alr-
craft to Avoid Air Accidents

*276, SIRI R. MOHANARANGAM:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether the spate of air accl-
dents during the last two years has
revealed the necessity of having ex-
tra crew in aircraft in the interests
of safety of air travel; and

(b) if so. the steps proposed to
make travel safer by plugging a
possible loophole in the ghape of in-
adequate crew?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The investigation of past
accidents have not revealed any need
for altering the flight crew require-

Written Amwers 38

ment for any of the type of mrcraﬂ;
operated in the country, -

Location of Aerodrome at Tuticorin/
Kayatar

*277. SHRI K. T KOSALRAM:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether any decision has been
taken about the location of aerodro-
me either at Tuticorin or at Kayatar
in Tamil Nadu; and

(by if so, when will this decision

be implemented?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b), Tuticorin is one of the 50
centres recommended by an Expert
Committee for operation of third level
air services in the country. The
recommendations of the Committee
are presently under examination of
Government. In  the meanwhile,
some suggested sites for the cons-
truction of an aerodrome at Tuticorin
have been inspecteq by the officers of
the Civil Aviation Department with
a view to acquiring one of the them
for the purpose,

Moropo'v Procurement of Rubber
by Rubber Board

*278. SHRI K. A. RAJAN: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government have a
proposal under consideration to en-
sure the monopoly procurement of
rubber by Rubber Board eliminat-
ing middlemen; and

(b) if so, the details thereof and
steps being taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI XRISHNA KUMAR
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QOYAL): (a) and (b). Measures to
give adequate incentives to the rub-
ber growers, which would, at the
same time, take care of the interests
of the rubber consuming industry, are
under the consideration of the Cen-

*280, SHRI DAJIBA DESAI: Will
the DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

{(a) whether it is & fact that the
gsugar industry in the country has
demanded repayment of an amount
equal to the excise duty to the sugar
industry by way of subsidy so that
the sugar industry in Hs turn can give
fair price to the sugar cane growers
as declared by Government; and

(by it -so. what action, if any, has
been teken or 1s proposed o be taken
by Government in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
No Sir; No demang has been received
by Government from the Sugar In-
dustry seeking repayment of an
amount equal tp ihe excise duty to
that industry as subsidy,

(b) In view of the reply to part
(a) the question does not arise.

Instructions to Public Sector Banks for
Financial Assistance to Antodaya
Families

+281. SHRI O, V, ALAGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(b) if so, the details thereat?
THE MINISTER OF STATE IN
FINANCE

oF
ZULFIQUARULLAH): 1{8)
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under the existing
issued by the Reserve Bank of India
for providing finence for various
activities in the priority sector.

Seminar of Jute Producing Countries

2601, SHRI MADHAVRAO SCIN-
DIA: Wilj the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether under the UNCTAD
auspices, a Seminar of Jute producing
countries of Asia hag been proposed
to be held in Nepal in the mear
future;

(b) it so, countries,
therein; and

narticipating

(¢c) proposed agenda likely to be
discussed thercat?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) A Seminar of principal
jute producing countries hag been
held in Kathmandu during February
26-28, 1979,

(b) Bangladesh, Burma, India,
Nepal and Thuilang participated in
the Seminar,

{c) The matters relating to propos-
ed international agreement on jute
and jute products and also relating to
cooperation among jute producing
countries were discussed in the
Seminar,

{b) whether Government havemads
a buffer stock of raw rubber io meet
natlon'’s needs during rainy season
in 1979; and R
(c) if no, buffer stock of rubber
maintained: how Government will

consuming Industry during rainy
season of 19797
THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-

TION (SHRI KRISHNA KUMAR
GOYAL): (a) Import of natural
Tubber to

the extent necessary is
allowed by Government after periodi-
ca] review of its demand-supply posi-
tion in the country. Currently, during
1879, n consignment of 15,000 tonnes
of natural rubber is being imported.
Import of Synihetic Rubber (SBR) is
also being allowed to actual users on
restricted basis 10 overcome the short-
age due to production problemg in the

only unit in the country manufactur-
ing SBR.

(b) and (c), While reviewing the
demand-supply position, Government
takeg into account the need for main-
taining a stock of 4 months’ require-
ments of the industry in the country.
After assessing the demand-supply
gap, a decision on allowing import of
rubber is taken so that the needs of
the rubber consuming indusiry are
taken care of.
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AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b), Tourist areas are developed
on the basig of their ijmportance
either as areas of local, nationsl or
internetional importance, and gubject
to availability of funds. No money
is earmarked as such for the develop~
ment of tourism in Triba] areas, or for
that matter, in any other developed
or under-developed areas.

Export of Silken Cloth to USA,

2604 SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
©COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:
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{a) ‘the quentity of silken clgth ot
all types of sfik exportpd to U.HA.
during last five years (1874—T78);

(b) the value of such exported
silken ecloth in terms of rupee; and

(c) whether the tasser and silk of

and Assam respectively form
part of that export?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): () and (b), The quantity
and wvalue of natural silk goods ex-
ported to USA is as under:

Year Quantity Value
- 1974 . . - . 4 lakh sq. mtrs. Rs. 1007 lakhs

1975 5 lakhs sg. mitrs. Rs. 198 lakhs,

1976 . . 7 lakh sg.. metrs. Rs. 217 lakhs.

1977 9 lakh sq. mtrs. Rs. 335 lakhs

|978 . . . 1B lakh Q. mitrs, Rs. 6ob lakhs,

{Source : Central Silk Baord)

(c) Regionwise export statistics are
mot maintained.
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Opening of an Office Dy Rublier Board
af Tollicherry

2608, SHRI C, K, CHANDRAPPAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government are aware
of the fact that it will be very help-
ful to the rubber growers of the én-
tire Malabar region in Kerala if the
Rubber Board openg an office at
Tellicherry;

(b) i so, whether any such propo-
sal is under consideration of Govern-
ment at present; and

(c) if so, when it is likely to mate-
rialise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA XKUMAR
GOYAL): (a) to (c). Government
have recently approved the establish-
ment of a Regional Office 0f the Board
at Tellicherry, Kerala State,
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Banks Lending tbrough Cooperative

Socleties
2608, SHRI DALPAT SINGH
PARASTE: Wil the DEPUTY

FRIME MINISTER AND MINISTER
OF FINANCE be pleased to state:

(a) whether Government are satis-
fled with progress made by the banks
towards increasing their lending
through the cooperative socleties:

(d) if 3o, the detalls regarding the
performance in relation to the village
development programmes; and

(c) the efforts Government propose
to make to ensure greater participa-
tion by the banks in developing the
villages?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) ang (b).
The scheme of commercial banks”
Jending through cooperative societies
tnhmﬂhmmhavsm

Written Antidérs - 48

in June, 1970, nummm
in tweleve Btutes, N

The advances made by the commer-
cial banks during 1977-78 under the
scheme were ag under:—

(i) Short tarm loans: Rs, 2216 lakhs

(1) Medium term loans: Rs, 303
lakhs.

(iii) Cash Credit Limit (as out-
standing): Rs, 189 lakhs,

To encourage commercial banks for
lending through the cooperative
societies, Government and the Reserve
Bank have issued instructions for
adoption of cooperative societies with
overdues,

In addition to the above, banks are
implementing the “Village Adoption
Scheme” under which banks mect
the credit requirements of the villages
for their integrated development, As
at the end of December, 1977, 55205
villages were adopled by the commer-
cial banks.

(c) Some of the important met-
sures taken for increasing the flow of
credit in rural areag are ag under:—

(1) Banks have been advised to
concentrate in areas where banking
facilities are jnadequate at pregemt.

(2) The public sector banks have
been advised to ensure that 60 per
cent or their deposit resources
mobilised in the rural end semi-
urban areag are deployed in guch
areas only.

(3) The banks have
to lend a minimum of 1 per cent
their advances at 4 per cent rate
interest under the Scheme of Diffe-
rential Rate of Interest and to en~
sure that not less thin
their advances under the
are routed through their rursi end
gemi-urban hranches, .

(4) More Reglonal Rural Banks
argbeinguhmmmw
needs of smal] whd marginil
mers, agricultural
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Depisnds made by All India Geindlays
©ank Employees’ Federation, Bombay

2600. SHRI R, K MHALGL: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it iz g fact that the
Government of India bhave received
a Memorandum dated 29th Novembher,
1978 from Al India Grindlays Bank
Employees’ Federation, Bombav,

(b) if so, what are the suggestinns
proposed and demand made in  the
representation; and

(c) what action have Government
taken or propose to take in respect of
suggestions and demands in the rep-
resentation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
to (¢). Government had received a
memorandum in November, 1978 from
All India Grindlays Bank Employees’
Federation, Bombay which wag for-
warded to the Reserve Bank of India
in original for appropriate action.

Persong Benefited by Sale of Gold

26810, SHRI VASANT SATHE: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
Pleased to state:

{a) 'whether it'is & faet that only
a fow perstny have bensfited by sale
of golg from the Government reser-
T ke 8
Gy 4 mok; dwcts about ‘the matber?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a}
and (b), No, Sir. The sale of gold
by auctions was out of Government
held stocks and not from monetary re-
serves Auctions were within the
ambit of the Gold (Control) Act and
only licensed gold dealers and certifi-
ed goldsmiths were permitted to bid.

In the 14 auclions conducted from
3rd May, 1978 to 23:d October, 1978,
a quanlbity of 1295 iong of gold was
sold agoinst 8577 successful bids re-
crived {rom persons spread all over
the country
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(a) what was the agenda of the
Group of 77 meeting at Arushia (Tan-
zania) held recenily and what are the
details of the decisions taken in the
Group meeting regarding the stand
at UNCTAD—V in Manila;

(b) what were the arees of dis-
agreement of this meeting; and

(c) names cf Indians who partici-
pated in this nzeting?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CGCOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). The Fourth
Ministerial meeting of the Group of
77 was held in Arusha at the Senior
Officials lzvel from 5th to 10th Feb-
ruary, 1979 and at the Ministerial le-
vel from 12th to 16th February, 1Y79.
The main object of the meeting =was
to formulate the joint position of
the developing countries (Group ot
77) on the various items of the Pro-
visional Agenda for UNCTAD—V
which is to be held in Manila from
6th May, 1979 to 3rd June, 1979. The
meeting also considered specific mea-
sures te promote the collective self-
reliance of the developing countries.
There were no areas of dis-agreement
and a unanimous Document entitled
“Arusha Programme for Collective
Self-Reliance ard Framework for Ne-
gotiations” was adopted. The Docu-
ment emphasises the solidarity and
common approach of the developing
countries in their negotiations with
the develon~d countries at UNC-
TAD—V and elsewhere.

In the Document the Ministers of
the Group of 77 have expressed pro-
found dissatisfaction that, decspite the
commitments made at the Fourth Ses-
sion of UNCTAD and in other forums
most  develenmed countries have not
yet evinced the political will to ini-
tiate the process for establishing {he
New International Economic Order,
In particular they have viewed with

MARCH 9, 1979

Written Answers 52

deep concern the deteriorating posi-
tion of the developing countries im
the fields of trade, development, mo-
ney and finance which have seriously
retarded their development efiort.
They have stressed, inter-tlia, {he ur-
gent need to enhance transfer of re-
sources from develored to develsping
ccuntries so as to cnable them to era-
dicate mass poverty and improve the
standard of living of the people of
the developing countries. The ‘Frame
work for Negotiaticns’ on the im-
portant items of the UNCTAD—V
Agenda calls for an carly conclusion
to the negotiations for the establish-
ment of a Common Fund; agrezement
on code of conduct for transfer of
technology; increased and generatlised
debt relief; greater flow of Official
Development Assistance to developing
countries; a more favourable trading
environment for exports of develop-
ing countries; and reduction in pro-
tectionist measures particularly on
manufactured and semi-manufactured
products.

The ‘Programme for Collective Self-
Reliance’ enunciates a number of
measures in the field of commercial
and economic cooperation among de-
veloping countries which would help
to expand and diversify their rela-
tions and strengthen their position
vis-a-vis the developed countries.

(c) At the Ministerial level the
Indian  delegation was led by Shri
Mohan Dharia, Minister for Commerce,
Civil Supplies and Cooperation, and
at the official level by Shri C. R. Kri-
shnaswamy Rao Sahib, Secretary, De~
partment of Commerce. It included
Shri P, K. Dave, Ambassador to the
EEC and Brussels, and Permanent
Representative of India to GATT and
UNCTAD; Shri A. S. Gonsalves, High
Commissioner of India, Tanzania; Shri
Prem Kumar, Indian Resident Repre-
sentative to GATT & UNCTAD, Ge-
neva; Dr. V., L. Kalkar, Economic
Adviser, Department of Commerce;
Shri D, W. Telang, Joint Secretary,
Department of Commerce; Shri K. K.
Bhargava, Joint Secretary, Ministry
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of External Affairs; Shri S. Salman
Haider, Deputy Permanent Represen-
tative of India to UN, New York; Shri
P. D, Dasappa, Additional Economic

' Adviser, Department of Economic Af-
fairs, Ministry of Finance; Shri R.
Badrinath, Special Assistant {o Minis-
ter of Commerce, Civil Supplizs and
Cooperation; and Shri R. M, Abhyan-
kar, Deputy Secretary, Department of
Commerce.
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Harijans and Adivasis in Jamsh:dpur
Division of LIC.

2614, SHRI A, K. ROY: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

54

(a) number of employees in the
Jamshedpur Division of the LI.C. and
the percentage of Harijans and Adi-
vasis in them, facts in detail, as on
1st January, 1979;

(b) number of temporary or casual
workmen in the same division and
the percentage of Harijans and Adi-
vasis in them, as on 1st January, 1979;

(¢) number of temporary workmen
regularised within 1978 in Jamshed-
pur or recruited as permanent in the
same period, and pecentage of Hari-
jang and Adivasis in them;

(d) whether there has been a sys-
tematic discrimination against the
weaker section of the society in the
Jamshedpur division of the L.I.C. re-

sulting in its precentage going down;
and

(e) if so, steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (e). The
required information is not readily
available. The same is being col-
lected and will be laid on the Table

of the House ag soon as it is collec-
ted.

wiwra, aidl waan fafam o0 & fag afem
%

2615, 5 A : 74T G WIT AT
faREm wedlt a8 aae #1 @ w3

(%) @ar W, |, 7y ot oy
®F W FT 0F qf@gd vEw (dE aw) wy
WEAT FH FT 9EAE g fagradta

2

(=) =fz =&, ar T g adewl
F1 gfagme@s afwaga =awar Sowsg &R
& fou wag wxad 9T famre w39 ey fe
fafemr aqr wmdw o § qUTElT wEE
% @A AT WRF A 13T E ; A

() =i, ey wfar,  szfafe
THIgl, wERdr #fey, geEvaT afey, ao
iz oifz € amr & fag 3@ Wy W@
of gt gfaad Swew § ?



~oftfew : (&) wm (w) . wror ofew
fewre P ot wirgwr, wiy ar fefior rqw
-§ AT OF qfongT owe ey w1 ot
W owm o sy At

Wt qiew fremw frw & 26-10-78
-§ YA & qv oftagT oew  enfoy fear
§ fwad &t wwd W our oF W 6w
wittw § 1 wdewy oo fafoem awr Tdw
foet # goifees agw & el Wt
% firg o amgeT o1 ST fear w awar )

() wrer odew fawr feer & w1 sl
L aftrgr gfeer & swrwr o
wt g oofy, T e W A R fag
w7 & Syesy qfags g @ ok #
gAT  UwW 8 9T W g WX TET-9EE 9T
w & o |

Following of 40-Point Roster System
to promote 8.C. and Tribe Emplo-
yees in RBI

2616, SHRI A. MURUGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that 40-
Point Roster system is not being fol-
lowed to promote the Scheduled Caste
and Tribe Employees of Reserve Bank
of India, Madras as per the directives
issued by the Government of India, it
80, why and what action has been
teken to rectify the lapse;

(b) whether it is also a fact that
repeated representationy have been
submitted by the Scheduled Caste
uplift union of Reserve
India, Madras Branch, Tamil Nadu to
‘the Bank authorities; and

te) # po, what are their grievances
and what action has been taken to
redress their grievances?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Government
order provide that for determining the
‘number of vacancies tg be reserved for
* Secbeduled Castes and Tribes émploy=
Yhel§ In’ promotions, the prescribed 49-

promotions on all-India basis. How-
ever, promotions in R.B.I. are mostly
on centre.wise seniority wherein the
percentagesg of reservation for promoe-
tion of SC/STs are on the same sc
as for local recruitments. ’

(b) and (c). Reserve Bank of India
has reported that representations have
been received from the Scheduled
Caste Uplift Union, Madras Branch.
The main demands of the Union are
that—

(1) The promotion to the higher
grades should be ellected in accord-
ance with the reserved points 1n the
roster; and

(ii) The bank’s scheme of reserva-
tions in promotions iz not analogous
to the one obtaining in Government

of India. .

In accordance with Government ins-
tructions the rostert are meant only
for determining the number of posts
to be reserved for SC/ST. Actual pro-
motions are made according to the
merit/senicrity of employees.

The scheme as amended for reserva-
tions for these communities in posts
filled by promotions is broadly in line
with Government policy in this regard.
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with the State, Tripura is only Alr-
lines, and that too Indian Alrlines
Corporation;

d‘(c)i!n.thodahﬂidmthu!-

(d) whether any application haa
been received from a Tripura Daily
urging advertisements in the paper;
and

(e) if so, the details of the action
taken up to date?

THE MINISTER OF TOURISEM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Indian
Airlines has not made any addition to
the list of dailies for advertising dur-
ing the recent past.

(b) and (c). The Calclutta-Agartals
services are well patronised and Indian
Airlineg did not feel the necessity of
promoting services in that area.

(d) and (e). In the absence of com-
plete particulars of the application, it
hag not been possible to trace such a
request from the Tripura-baged daily
newspaper,

Foreign Exchange Evaders

2618. SHRI L. L, KAPOOR: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:
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(a) how many foreign exchange
evaderp involving foreign exchange
in excess of Rs. 1 lakh have been pro-
secuted during the last five years and

in how many such cases convictions
obtained;

(b) the names ang addresseg of such.
evaders of foreign exchange; and

(c) how many of them belong to
big industria] houses?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) During
the 5 calendar years 1974 to 1978, com_
plaints were fileq in courts against 19
persons, including one firm, for viola-
tion of the Foreign Exchange Regula-
tion Act, where the amounts invoived
in contraventions exceeded Rs. 1 lakh.
Convictions have been obtained against
two persons. In another case where
three persons were co-accused the case
was dismissed by the lower court and
the Department has gone in appeal to
the High Court. Other cases are pend-
ing decision by the Courts.

{b) The names and addresses of the
19 persons against whom complain's
have been filed are given in the state-
ment enclosed.

(c) None of the persons prosecuted
belongs to any big indusirial house.

Statement
Listof the persons against whom complaints haoe deen filed during the last five yoars{1-1-74 lo 31-12-78)

Sl:u't L. Shroff, Pllt No.

(Weat), .

S.a Unit Sunder

2. Shri Navinchand K. Jhaveri, srd Floor, 130 Rajaram
Boanbay-4.

Moban Roy Road,

g 8bri L. B. Ludhani Lyka Oo-x'

_Fin
.. Rosd No. 7, Santacros (E),

-

No. A-n, Ground Floor,
] No

Housing Society,
Pnhh’lcotow

% S 16, M. Bhab, Fist No, 21, ‘4th Floor, Delstar

-
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4. Shri R. N. Shah, 8, Babunath View Babunath Road,
Bombay sad Mtboe Baliding, o-Prablad Flat, ‘l.gtm’ . _
v6. Shsrls._‘:. . Kamdar, 23 Mrykta Bagh Saonli Nagar, Kalad,
9. ahrﬁ. é Damani, 18-Bhojrapura Gondle, DistriRafleof, j

+B. 8hri Qpayi Taufeeque Abmed, Room No. 17, sad Floor,
g8, Magjid St,, Bombay-3. '

g. Shri E. V. Ramachandran, 3, Vandemataram, 15th
Road Chembur, Bombay-71.

+10. Shr: Abdulla M. Adam, Aqu-das Mahal, Mottibai
chwh’ 4th Floor, Behinil Agripada Palice Station,
y-11,

11. Mh. Mabarashtra Exporters, Kulsaumbal Building, )
Chowki Moballa, Bvculla, Bombay-8.

12, Sbri T. A. Chatwani. Clo M/s Evevn
Agency, 74-80, Sharif Deviji Stree bay -3

13. Shri Yakub 1. Patel, Room No, 7, Noorbaug Hassanali PCo-nrxzmd.
Road, Bombay-g

14 Shri M U. Patel, Kulumha1 Building, Chowki
Mohalla, Bycnlla, Bombay.B.

13, Shri Jalil Mehdiyan, Rabat A partments, Flat N> a,
as9, New Mills Road, Kurla, Bombay-70.

16, Shri S. M. Amir Ali, S/o Mohammed All, 101,
Chinnapalls Street, Koothanaliur, Co-accuved.

17. Shiri K. R. Abdul Mayid, S/o K M. Rowthers,
85, Kamala S.reer, Kothanallur

-18, Shri K. Yousuf, 234, Angappa Naick Street, Midras-1
1g. Shri M. Y. Hyja Mahideen, 57, Arm+nian Street,
o Madras-1. v P en

Foreign Debt THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI

2610. SHRI RAM KISHAN: Wil  goATISH AGARWAL): (a) The total
the DEPUTY PRIME MINISTER AND amount of forelgn deébt (including
MINISTER OF FINANCE be pleased Suppliers’ Credits) payable by India
to state: as op 31st December, 1078 ai the cur-
rent rates of exchange was Rs, 13,520

{a) what {8 the total amount of

India's foreign debt upto 1078; and ;
(b) Statement Na, 78 on external
(b) what are the year-wise delt dett servicing in the Economic Siurvey
wervicg payments for the last ten 1078-75, placed on-the: Table of e
_years? House recedtly gives-’ il figuren
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"These are feproduced in the Statemnt attachd.

Statement

Debt service payments made by India in respect of foreign loans (including Suppliers’ Credits) during
the wears 1968-69 to 1977-78

Years Principal Interest Total
repayments payments
1 2 3 4
1968-69 : : . . . 2362 138-8 375°0
1969-70 i 3 . : . 258+ 5 144°0 412°5
1970-71 . : . . . 2895 1625 4500
1971-72 2 8 : = . 2333 1330 179°3
1072-73 . . X . 2 3270 18- 4 5074
167374+ . . . - 399°9 195'9 5958
1974-75 . . - . . 411°0 215°0 626-0
1975-76 c . . i ; 46247 2242 686-9
197677 . . e 507°4 247°3 754'7
1977-78 ; : : 5 . 560°6 260" 1 8207
Note : Conversions in run2=3 ar2 at th: pov-lavaluationr ratz ofexzhianz: { 3 1-Ri. 72 59) for the
yearsupto 1970-71. For the year 1971-72, pre-May 1971 exchange rates have becn retained
for conversion into rupee of amortisation payments, but central rates have been used for
computing the rupce equivalent of interest payments effected between December, 20, 1971
and March, 31, 1972. Tor 1972-73, Gentral rates have bzen us'd. For 1973-74 the
quarterly average of the exchange rate of the rupee with individuaidonor currency has been
applied for arriving at the eguivalzai of runcz figares.  For arriving at the rupes equivalent
of repayments of principal aad iaterest from 1974-75 oawards, aciaal daily exchange rates
of rupee ‘with the individual doaor cacrency applicable on the respective dates have bzen
used.,
gq TN gAE WE 9T Ml ®o @o fygAr @1 (&) #ar g3 9= & 5 943 amar 399
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SHRI A. R BADRI-
NARAYAN:

SHRI JYOTIRMOY BOSU-

Wil] the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state

(a) whether large scale ‘Hawala’
transactions allegedly designed to
utilise black money were discovered
following income-tax raids on the
premises of a Delhl businessman in
January, 1978,

(b) 1if so, the details thereof;

(¢) whether rupees 30 to 40 lacs
were found through these operations;
and

(d) if so, what action has been
taken against those held responsible®

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (&) to (O
The Incometax authoritles gearched
the premises of M/s. Prahlad Rai SBaraf
and Co. and its asgociated concerns
on the 21st and 22nd January 1878
During the course of the gearch ppera-
tion, & large number of books of ac
count and documents were seized.
Preliminary scrutiny of the books of
account revealed latge scale ‘Hawals’
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(d) Scrutiny of the seized material
fs in progréss. Action as warranted
under the law wil] be taken only
after the investigatibns are completed

Foreign Exchange Earnings on Designs
of Mrs. Cathy Howden

2623, SHRT BHAUSAHEB THORAT;
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to stale:

(a) the foreign exchange earned nn
the designs of Mrs. Cathy Howdea in
1078,

(b) whether Mrs. Howden is being
wmvited this year; and

(c) names of other foreign design-
ers invited in 1978 and the amount
spent on each and commission paid to
them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION (SHRr KRISHNA KUMAR
GOYAL): (a) The total value of
foreign exchange earned on the art de.
signs of Mrs. Cathy Howden for the
year 1078 is Rs. 46.76 lakhs,

(by The contract with Mrs. Howden
has since expired. As such there is no
question of her being invited to India
this year.

(¢) No other foreign designer was
invited tp visit India in the year 1978

Arrest of Prominent Experter for
violatien of F.ER.A.

MINESTER OF FINANCE be pleased

to state-.

(a) whether 3 prominent exporter
hul’:mmadmimtﬁvmnrnhor
January, 1978 for vidlition of FERA:

(b) whether durlng raids Directorate
of Enforcement .catnp aCrops some in-
cringineling dosuments revesling huge
arasunt of foreign exchange; and

{e} & so, full details thereof and
action {akan , aguingd the seid expor-

1%

B TE

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
SATISH AGARWAL): (a) to {¢).
No exporter wag arrested during Jan-
uary, 1978 by the Enforcement Direc-
torate [or violation of Foreign Ex-
change Regulation Act. The Hon’ble
Member is presumably referring to the
news-item appearing in the news
paper on 3rd January 1879 relsting to
the arrest of an exporter for violation
of Foreign Exchange Regulation Aet.
Directorale of Enforcement searched
the business permises of M/s Inc.,
New Delhj ang the remdential premis.
es of its proprietor on 26th December
1978 and as a result thereof certain do~
cuments believed to relate to violation
of Foreign Exchange Regulation Act
and foreign exchange amounting to
DM 5870, FF 1080 and 10 (TC) were
seized The proprietor of the firm was
also arrested on 27th December 1978
and later produced before the Magis-
trate who ordered his release on fur-
nishing personal bonds and two sure-
tieg, of Rs 7,300/- each with directions
to ioint investigation and not to leave
the country without Courts permis-
sion. Further investigations are in pro-
gress,
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fares waTea | Trew S 4 (it @A ATA )
(%) ST, &1 1 S0ATT FT AT AT K A
¥, 14 TYT & 979 1979-80F 198384 %
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qa-fas e @@ & 9127 0T, WA J
dfqam &7 a1 275 & #weAA gAAr <o F#7 v
AT w7 41 fawrfow 771 2, g fawrfor
T A AT AT OE

(=) @ma% faw mam &1 feE & @g
dera sodr faweafa fraoft &, Sida aw
FwATAEfF aga F wEaEEAEi A ag
feamar 2 f% 1956-77 1 @ oafa & Sw
far smimr & meww o gA gmer
(shifir) A <@ €

() sfr, ¥ |

(a) =1 (¥). maz, FA@ 739 F
faamr ® S1%AT T oo gra ww faEenfy
feoquit & 7Y 7€ ag @7 & fF ©: weaw W@
aret aedi a1 ot wfwwaw sfreafe sma ad
sl & #w wAufwaragd @ wedl &
fadiig #TEAl & #e A0 & WAE |, I
fasr mmaor & agua & fawifd ww o @
ag At Fg1 1 Awar 2 f wnAd faw w6
famrfeet oz favia &4 awa, 9w F ggw
#1 fawrfeat & aeaes usyt F 499 fFo A
e wreHl & faq<or #1 o F Wr g o
T Y A A @, (6 §G 99 d9Gq: gy
fagrarons smavasa 41 ghe ¥ fawwsx
IAF FATH ATAIFAT FOFA F #IG A, 777
gl & qE wEe feafa & 7 €1, T ag
favia foam & f6 disar s & ot @
a4t Frgagfaat A & oy faad ag e
o1 7% f& "AyaiFa FA9 fasig |t I
W WIfEd A9 AEIAFAT FTEFH 6
mafaa =9 & fPaarfaa w7 a3

Income Tax Raids on Offices of M/s.
Jayaramdas Ullyog Limited

2626, SHRI R. L. P. VERMA: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whethey it is a fact that Bau-
galore, Delhi and Bombay Offices of
M/s Jayaramdas Udyog Limited were
raided by income-tax  authorities
during May, 1977;

MARCH 9, 1979
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(b) whether some ineriminating
documents and tax evusion have been
found;

"
(c) if so, detailg thereof and action

proposed to be taken against the
firm; and

(d) whether it has aiso come to the
notice of Government that this com-
pany’s case is being hushed up, if 30,
the facts and details?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The In-
come-tax Department scarched the pre-
mises of M/s, Jayaramdas Udyog Limi-
ted in May, 1978 (and not in May,
1977). The search gperations covered
the factory premises of the Company
at Bangalore its registered office at
Bombay and Branch office at Delhi.

(by and (c). During the search ope-
rations, books of account and certain
documents, were seized. Preliminary
serutiny prima facie indicates substan-
tial evasion of tax. Further scrutiny
of the seized material is in progress.
The extent of tax evasion will be
known only after the scrutiny is com-
pleted and the concerned persons given
an opportunity tp explain the entries
in the books of account.

(d) No, Sir.

frafa dada & fad fratawatsl /g
N TEgTE

2627. it O fa=ma aream « w1 anfosy,
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(@) fratr scarzga & fax fraiasi/
SOITEFT 1 &1 19 AT FT T TAT A9qL
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Rise in the Price of Jeera

2629. SHRI SUKHENDRA SINGH:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that ihe
price of ‘Jeera’ an agriculture pro-
duct, has gone up considerably during
the last two years as a result of

holding up its stocks by growers;

(b)Y if so, whether it is also a fact
that middlemzn in the trade do not
give  sufficient profit to growers
which has resuited in such holding of
stocks; and

(¢) if so, what steps are proposed
to be taken by Government to bring
its prices down?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
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L]
seed (Jeera) have generally been goiugJ

down since December, 1977, more par-

: 3 .
TION (SHRI KRISHNA KUMAR ticularly since November, 1978 as is
GOYAL}: (a) The prices of cumin- evident from the figures given below:
Month-end wholesale prices of cuminseed (Jeera)
(Rs. per quintal)
Centre December, January, November, February,
1977 1978 1978 1978 !
Ajmer 2200 2000 1800 1350% {
Agra 2600 2500 1500 1200 !
-
24 Parganas (West Bengal) 2600 2450 1boo 1540 ’i

(*) As on 2-2-79.

(b) ang (c). Do not arise.
Decline in Coffee Production

2630. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether country's coffee pro-
duction has declined in the current
financial year as compared to last
year; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL). (a) Statistics are maintain-
ed on basis of crop season. Estimated
production for crop season (July—
June) 1978-79 is 11000 tons as against
122250 tons last years and 1023000 tons
during 1976-77.

(b) Estimated production in 1978-79
crop season, although lower than last
year, has achieved target production
as spelt out for VI Plan,

Constructional Project at Bombay by
LIC.

2631. DR. VASANT KUMAR PAN-
DIT: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether the Life Insurance
Corporation constructed a colony at
Vallabhnagar, Borivali, Bombay called
Jeevan Bima Nagar recently;

(b) whether while building - the
colony the LIC and its contractors
violated the Rules of constructions of
the Municipa] Corporation of Greatear
Bombay;

(¢) whether the commitments made
to the policy holders are not fulfilled §
resulting into hardship to the occu-:
pants:

(d) whether the Association of
Jeevan Bima Nagar Cooperative Hous-
ing Society represented to the Goverr-
ment of India in August, 1973; 2

(e) has the attention of the Gov-
ernment been drawn tg the article i
Marathi Blitz dated 27th July, 1978;
and

(f) if so, what action has Govern: .;
ment taken in the matter? ¥

THE MINISTER OF STATE

ZULFIQUARULLAH). (a) to

During 1970-71, the Life Insurance Col
poration of India started a phased pro
gramme of construction of a townsh
called Jeevan Bima Nagar in the Boi
vali subrub of Bombay, for sale of fl
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to its policy holders under the “Own
Your Home” Scheme. The construc-
tion was taken up with the permis-
sion of Municipal Corporation of Grea-
“ fer Bombay and the buildings so cons-
tructed were given for occupation
at differeni times after obtaining ne-
cessary certificate from the Municipal
authorities of Greater Bombay. The
colony consists of 47 buildings with
1578 flats.

2, The residents of the colony made
complaints and representations dur-
ing 1977-78 alleging that a number of
facilities which the LIC had promised
had not been provided. In August,
1978, Government also received a com_
plaint in this behalf from the Associa-
tion of Jeevanp Bima Nagar Owners
and Cooperative Housing Socielies
Ltd. The article published in the
Marathi Blitz dateg 27th July, 1978,
also deals with the issue raised by the
residents.

3. The question of seitling the issues
raised by the residents wag dulv con-
sidered by the LIC ang it deeided in
April. 1978, to set up an «d hoc Com-
mittee (consisting of three members of
the 1LIC Board, three officers of the
LIC and three members of the afore-
said Association) to sort out all out-
sanding issues. The LIC has since set_
tled a number of issues such as water-
proofing in the flat_ allotment of space
in the shopping centre for a Consu-
mers’ Cooperative Store and also for
1the Office of the Asseociation at z con-
cessional rate. transfer of lang reserv-
ed for Community Hall to the Asso-
ciation and transfer of land for & hos-
pital in the township area. If has zlso
iritiated action 1o transfer to 1he
Bombay Municipal Corporation the
mainienance and operation of the ser-
viceg of supplv of water, drainage and
voads.

G 1977 A4T 1978 ¥ A WIg wATE W
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¥ MO
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Pane} of S.C. and S.T. personnel for
Appointment in senior positions in
public undertakings

2633. SHRI ISHWAR CHAUDHRY:

SHRI DALPAT SINGH
PARASTE:

Wil the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that a
Panel of Scheduled Castes and Sche-
duleq Tribes personnel suitable for
appointments in senior positiong in
Public Sector Undertakings hag been
drawn up by the Bureau of Puble
Enterprises; and

(b) if so, the details regarding its
functiong and the time when its re-
port is likely to be submitted?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Bureau of
Public Enterprises qoes not maintain
any separate pane] of S.C. and S.T.
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S8.T.C. to Import Oil Seeds

2635. SHRI K. MALLANNA; Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleaseqd to state:

v

(a) whether Government of India
will advige the State Trading Corpora-
tion to import oilseedg in place of
edible oils, s0 that oil mills can make
full use of their capacity; and

(b) whether Government will slso
suggest the State Trading Corporation
should fix the erushing charges for
mills per ton of seed and take back
from latter?

E&

THE MINISTER OF STATE IN

tent to import Oilseeds keeping in
view the various relevant factors gioh
as the demand, economica of import,

(h)ﬁommumy
Government, presently.
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Drug Addictior

2636. SHRI DHARAMVIR VASHIST:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1622 on the
27th July, 1978 regarding law to curb
drug addition and state whether the
draft Bill to curb drug addiction is
ready and the States had been duly
consulted thereon together with saljen:
features of the Bill?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The proposals
regarding the draft Bill to consoiidate
and amend the laws relating to narco.
tic drugs and psychotropic substances,
and the views of the State Govern-
ments thereon are under consideration
of the Government.

Export and Import Licences Issued to
Private Businessmen in J&K

2637. SHRI ABDUL AHAD VAKIL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether any export and import
licences were issued lo private busi-
nessmen in J&K State during 1977-1378,
if so, how many such licences were
issued and to whom:

tb) the total value of such licences;
and

(c) the guidelines for issuing such
licences with details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHAN KUMAR
GOYAL). (a) and (b): Statistics of
import/export Licences are not main-
tained on State-wise basis. However,
particulars of import/export licences
are published in the “Weekly Bulle-
tin of Import licences, Export Licen-
ces and Industrial Licences.” Copies
of these Bulletins are available in the
Parliament Library.
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(c) Import/export licences are is-
sued ip eligible persons, Companies
and firms in accordance with the pro-
visions of import/export policy in
force.

AR %t fRala aar agt @ w@w
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Income-tax payable by Government
Companies

2639. SHRI O. V. ALAGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state the total amount of in-
come-tax determined to be pay=-
able by Government companies for
the years ending on 31-3-1975, 31-3-
1976, 31-3-1977 and 31-3-1978?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH). Information
relating to the total amount of income-
tax determined to be payable by Gov-
ernment companies is not readily
available. However, information re-
garding the tax actually paid by the
public sector undertakings during the
last four vears as per lhe information
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furnished by these undertakings {o the

Director of Inspection (Research and
Statistics) of the Income-tax Depart-

ment is available and the same is as

under: —

Tax pmd by the
Government co

ies

(In crores of Rs.)

Financial
year ending

-_—

187.70

31.3.1995
31.3,1976
31.3.0977

31.3.1978

319.82

419.60

463.38
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31-8-77 represent the tax pald by 185

The figures shown above for the

Central Government companies and
307 State Government companies. The

years ending

figures for the years ending 31-3-78

mw
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represent the tax paid by 163 Central
Government companies and 244 State
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Amount Sanctioned for Improvemeatl
of Airstrip at Raichur

2642. SHRI RAJSHEKHAR KOLUR:
Will the Minister of TOURISM AND
LIVIL AVIATION be pleased to state:

(a) whether any improvements
have been affected on the air stirip
at Raichur for its further develop-
ment; and

(b) if so, the amount sanctioned for
the purpose and the progress made?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR1 PURUSHOT-
TAM KAUSHIK): (a) and (b). The
air strip at Raichur belongs to the
Government of Karnataka. The Cen-
tral Government has not carried out
any improvements as npeither Indian
Airlines nor any non-scheduled opera-
tors have evinced interest in operating
air services to Raichur. However,
Raichur is one of the 50 new centres
recommended by an expert Committee
for operation of third level air services
in the country. The recommendatiions
of the expert Committee are presently
under examination of Government.

Strike by Bank Officers

2643. SHRI KANWAR LAL
GUPTA:

SHRI K. LAKKAPPA:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that even
the officers of the nationalised banks
went on strike for the first time
-after Independence.

(b) if so, its reasons and what ac-
‘tion has been taken against these
-officers;

(c) what wag the loss on account
«of the bank strike;

(d) is there any anomaly in pay
scale of the officers ang the other
employees; and

(e) if so, what specific steps have
been taken by Government to remove
it?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) In the year
1978 the officers went on strike once
on 12-6-1978 and again on 29-12-1978.

{b) The officers were protesting
against the implementation of Fillai
Committee Scheme regarding standardi-
sation of pay scales, allowances ang¢
perquisitegs in the nationalised banks.
Indian Banks Association has advised
the banks to deduct wages for the
strike period in accordance with the
principle of ‘no work, no wage’.

(c) Assessment of the overall impact
of the loss suffered on account of the
recent strike is not readily available

(d) There is no anomaly in the pay
scales of officers and other employees.

(e} Does not arise.

Dividend earned on Investments by

LIC.

2644. SHRI S. R. DAMANI: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the income from dividends
earned on the investments by the L.I.C
during the last three years;

(b) the amount oi investments
which has not yielded any return
during the last three years if so, the
names of the companies/undertakings
and the amounts invested in each of
them; and

(¢) the amount of investments writ-
ten off by L.I.C. during the last lhree
vears?
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THE MINISTER OF STATE IK
THE MINISTRY OF FINANCE {(SHRY
ZULFIQUARULLAH); {a) The divi-
dend ificome of the LIC during the
last three years wag as under:—

——— -

Year Amount
(Rs. in crores)
1875-76 13.01

1976-T7 15.89
1977-78 16 82

:L} The book value of investments
which have not ylelded any return 1%
as under:—

S ——— =

Year Book value

of shares
(in crores of Rs)
1975-78 68.14
1976-77 6590
1977-78 70.62

[

‘The details desired by the Hon'hle
Member gre voluminoug and the effort
Involved in their collection would not
be commensurate with the results to be
achieved. 1f the Hon'ble Member de-
sires information about any partlculur
company, the same could be furnished

' () The—desired information i ae
nh‘d?:""‘" .

* Year " Amount written oft
(in lakhs of B®
" 1975-76 . 3.95
1876-17 0.20
1H71-18 Nil

—
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Cusk Compensatery Support on
Expert of Enginesring Goods .

26846. PANDIT D. N. TIWARY: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that the
Engineering Export Promotion Coun-
cil hag appealed to Government for
reconsideration of its decision to make
a drastic cut in the existing cash com-
pensatory support on the ground that
the export of engineering goods will
be geriously affected; and

(by it so, the decision of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHR1 KRISHNA KUMAR
GOYAL): (a) and (b). Yes, Sir. The
Engineering exporting community has
represented to Government about the
inadequacy of the rates of cash com-
pensatory support, announced on 10th
January, 1979, on the export of scme
engineering gooods. In view of the
representations made, Government have
called on the Engineering Export Pro-
fmotion Council to submit gquantified
additional data relating to the products
for which a revision of the rates
announced is sought,

Permission (0 Newspapers to Impart
Newsprinté

2647. SHRI HALIMUDDIN AHMED:
Will the Minister of COMMERCE,

CIVIL. SUPPLIES AND COOPERA-

TION be pleased to state:

(a) whether Government proposes
to allow import of newsprint to the
small, medium and big newspapers to
soaet their requirement 197¢; and

Xb) i 30 the detulls thereof?

m or
THE emmg
CIVIL m m
TION (SHRY mmm rmm
GOYAL): (a) and (b). Import of News-
print is at present canalised through
State Trading Corporation, Import gud
distribution are done by the canalising
agency on the advice of the Registeat
of Newspapers for India. The Import
Policy for 1979-80 is under formula-
tion.

News-ltem Captioneq “How Cheap i«
Supper Baszar”

2848. SHRI MANORANJAN
BHAKTA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government's attention
has been drawn to the news captioned
‘How Cheap is Super Bazar’ in the
Hindustan Times dated 3rd Februury,
1979; and

(b) it so, reaction of Government
to the observations made therein and
what steps are contemplated fo re-
organise the set-up of the Super
Bazars {0 make them socially service
oriented agencies?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE.
CIVIL SUFPLIES AND COOPERA~-
TION (SHR] KRISHNA XKUMAR
GOYAL): (a) Yes, Bir.

(b) The goods sold in Super Bazar
are laboratory tested and of standard
quality. Their prices are fixed, a8 lar
as possible lower than the prevailing
market prices as clearly established fn
the Newspaper report. Making quallty
goods available at cheaper rates to
consumers, is itselt a social service,

Amount granted to Stale of Bihar
2849”SHRI SUKHDEO PRABAD
(VERMA: Will the DEFUTY PRIME
MINISTER AND MINISTER OQF
FINANCE be pleased fo state:



T WO

the tolal amount granied th,
mm d“u“ht?:r
1978 for the development of Tourist
Complex in the State; and

{b) how {far the amount hasg baen
autilized?

THE MINISTER OF STATE 1N
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b
Normal Central assistance is allocated
1o the States in the shape of block
loans and grants for the State Plan as
a whole without relating it to any parti-
cular sector of development or indi-
vidual scheme or project. The Annval
Plan 1978-79 for Bihar includes an ovt-
lay of Rs. 15 lakhs for development of
tourism. The State Government have
reportéd anticipated expenditure of
Re. 15 lakhs in the current year against
this outlay.

Iusurance Scheme for Small
Exporiers

2850. DR, BIJOY MONDAL: Wil the
Minister of COMMERCE, CIVIL SUP-
PLI¥g AND COOPERATION be pleased
to state:

TION (SHRY KRISHNA EKUMAR
GOYAL): (a) No, Bir. However, a
special scheme for small exporters has
been imtroduced by the Export Credit
and Guarantee Corporation in Septem-
ber, 1978

(b) A statement is annexed.
1
% Statement .

The details of the Special Scheme for
Binall Scale Exporters introduced

Lty

The Scheme 18 applicable to an ex-
porter whose annual export tusnover
including letters of credit transactions,
is not more than Rs. 10 lakhs and his
total annual turnover including exports
does not exceed Rs. 25 lakhs, In res-
pect of small scale industry exporters,
the total turnover limit of Rs. 25 lakhs
is not applicable. The benefits of the
scheme are also available to the follow-
ing institutiong in respect of exporis
made by them on behalf of eligible
small scale exporters: —

(a) Co-operatives of Artisans,

(b} Co-operatives or Association or
Consortia of Small Scale Industries.

(¢) Handloom and Handicrafis Bx-
port Corporation or State Export
Corporations.

{d) State Small Scale Industries
Corporations.

(e) National Bmall Scale Industries
Corporation.

(n) Whole turn-over packing credit
guarantee

The cover available to the Banks
under this Guarantee has heen increas-
ed from the normal 7§ per cent to 20
per cent in respect of advances granted
to small scale exporters.

(il Whole turnover  post-shipment
guarantee

Under this Guarantee the cover
available to Banks on account of small
gcale expotters hias been increased
from 80 per cent to 85 per cent in re3-
pect of policyholders gnd from 60 per
cent to 83 per cent in respect of non-
policyholders.

(iv) Insurance Policies

The cover available under imsurshed
policies of the Corporetion has been’

N

-



increased from the normal B0 per cent
to 100 per cent against political risks
and to 95 per cent against commercial
risks in respect of small scale exporters.
Further, the extent of claim payahle
under the policy on a discretionary
basis, waiving legal action hag been
increased from the normal 60 per cent
to 75 per cent. The waiting period for
getting claims has been reduced ‘¢
half the usual stipulated perlod,

(v) Cable charges

Wherever the Corporation is satis-
fled about the need for obtaining cable
reports on overseas buyers, the Cable
charge of Rs. 200/- per buyer collectad
from the other policyholders is waived
in case of small scale exporters,

(v1) Procedural hberalisations

A number of procedural liberalisa
tions have been introduced so that
sanctioning of credit limits and pay-
ment of claims is expedited. It is nlso
provided in the scheme that the Cor-
poration would, wherever necessary,
consider taking up legal action by itselt
against the defaulting buyer and that
payment of claims for the small scale
exporters will not be withheld pendirg
such legal action, where the Corpora-
tion is satisftled that the exporter is
not at fault.

Specia) Textile Quota for US.
2851. SHRJ A. R, BADRINA-
RAYAN:

SHRI P. M, SAYEED:

clded to have a specisl textile guota
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(¢) the ressong.for the same;

(d) to what extent this spedial
textile quota will be helpful to Indis

and US,;

(e) tor what period this special
textile quota for U.S. will remain; and

(1) whether talks with U.S. on tex-
tile exports were held on 13th Febru-
ary, 1978; if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) to (e). There is a bilateral textile
agreement between India and UBA
valid for the period from January 1,
1878 upto December 31, 1882, The
Agreement covers trade in cotton, wool
and manmade fibre textiles and textile
products belween TUnited States of
America and India. Under the Agree-
ment the limits under wvarious cate-
gories as well the consultation lewvels
are indicated. The gquota distribution
for USA 1s made in accordance with
the guidelines issued by the Govera-
ment.

(f) Talks with US authorities were
held on 13th and 14th February 1979
and the talks, which were mainly in
the nature of exchange of views, re-
lated, amongst others, to revised vise
and certificatlon arrangements and
definition of India items. The views#
exchanged during the talks would pru.
vide the basis for further consulta-
tions
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countries are lack of knowledge of
the potential of Indian engineering
goods and the procedural difficulties
about imports and exports: and

(b) if so, the action proposed to be
taken by Government te  remove

these hurdles?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE. CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) Some of the delegates of the Euro-
pean Economic Cemmunily expressed
a view that they did not have iull
knowledge about India’s capabilities
and sophistication achieved in engine-
ering goods as well as of rules and
regulations concerning imports and
exports,

(h) A Seminar on Trade and Indus-
trial Cooperation, attended by 85 dele-
gates from EEC countries, was orga-
nised by the Engineering Export Pro-
motiou Council in New Delhi in
February 1979, In addition. trade
promotion measures, e.g. organising
visits of delegations from EEC coun-
iries to India and from India to EEC
countries, participation in specialised
trade fairs and exhibitions, printing
and distribution of brochures n
different languages, adaptation and
modification of Indian products to
suit these markets, are undertaken.
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Modifications in Boeing 737 to provide
warning in case of Malfunctioning

2654. SHRI EDUARDO FALEIRO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleasec¢ 1o
state.

(a) whether Government have
asked the Boeing Company to carry
on some modifications in the Boeing
737 purchasedq by India to provide
clear warning in case of malfunction-
ing; and

(b) if so, what led Government to
demand these modificalions?

THE MINISTER OF TOURISM
AND CIVIL AVIATION {SHRI
PURUSHOTTAM KAUSHIK): (&' and
(b). Ne, Sir. Adequate warning indi-
cations for the various systems are
duly provided in the cockpit of
Boeing 737 aireraft to warn the pilot
of the malfunctioning of any system.

Purchase of Tobacco from Smali
Packers

2655. SHRI P. VENKATASUB-
BAIAH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to refer ‘o
the reply given to Unstarred Question
No. 4627 on the 22nd December, 1978
regarding purchase of Tobacco from
small packers in which they have pro-
mised to purchase wvirginia  tobacco
from those packers who are not them-
selves exporters but whe had come
to the rescue of the growers before
the STC came into this operation;

(a) whether the Ministry has failed
to implement the assurances given;

(b) whether the STC is favouring
certain individuals and certain hogus
growers syndicates to the detriment
of genuine growers and esmall
packers; and
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{c) it so, what steps Government
are going to undertske to implerment
its t made and also to go
into the allegations made against STC
in order to protect the interests of the

growers?

THE MINIBTER OF STATE IN THE
MINISTRY OF COMMERCE. CIVIL
SUPPLIES AND COOPERATION
{SHRI KRISHNA KUMAR GOYAL):
{(a) to (c), The small packers were
given to understand that if the gro-
werg were not in a position to oifer
the entire quantity of 10,000 MTs, STC
would purchase tobacco from them.
The ST has been asked to purchase
tobacco from small packers tine
bulance guantity, which could not Le
purchased from pgrowers. A com-
plaint received regarding purchase
operations by the STC is being em=
quired into,

Exemption from Income-Tax sought
by RS,

2658. SHRI SAUGATA ROY: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the incomes of the RSS
headquarters at Nagpur have Leen
assesped for income-tax;

(b) whethey the RSS have sought
exemption from income-tax as a
political organisation; and

(cy it 20, whether the exempiion
has been given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Ves, Sir,
(b) No, Sit.

{¢) In view of the reply to part (b)
above, the question does not arise,
Expert Financiay Apsistsece offered
hmmw

_ Bank

365y, BHEI P, V. PERIASAMY: Wil
lhe DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be Dpleased
to state:

(a) the detsils of mrt financing
assistance offered by Mr. John L.
Moore, Jr., Chairman, Export-Import
Bank of the United Slates on Febru-
ary 3, 1979, in Bombay; and

(b) the action taken therecn to
avail of the assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWWAL): (a) and (b).
Honourable Member 1s presumably
referring to the speech made by Mr.
John L, Moore Jr., to the Indo.
American Chamber of Commerce,
Bombay on the 3rd February, 1870.
Government has no  information
regarding this speech beyond what
appeared in the Press on 4th February,
1979 containing a summary of hs
speech The Eximbank is interested
n extending credits for facilitating
U.S. exports to India.  Governmest
have taken note of this interest.

Setting up of An Indo-Lanks Trade
Panel

2658. SHRI R. V. SWAMINATHAN:
SHRI P M. SAYEED:

Wil the Mimster of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Indo-Lanka Trade panel
has been set up;

(b) if so, what is the main purpose
of the panel;

(c) to what extent the trade bet-
ween the two countries will be im-
proved during the current yser; and

{d) whether this was formed only

after the Indian Prime Minister’s visit
to Sri Lanka?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, %

SUPPLIES AND
(SHRI KRISHNA KUMAR GOYAL):
(2) It is presumed that the Hon'ble
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Mmbun are xetetrlns to the Jo:nt
Buginess Couneil envisaged in the
_Agreament signed at New Delhi on
5th February, 1979 between the Fede-
. raticns of Chambers of Commerce &
Industry ‘of India and Sri Lanka,

(b) The Joint Business Council has
been established = to carry out the
purposes and objectives of the said
-Agreement which, inter alia, include,
regular exchange of market informa-
tion on economic development in the
two countries, assistance in visits of

" commercial and eccnomic delegations,
. exchange of publications on the exist-
. ing laws and regulations pertaining
"to loreign trade and investment,
mutual assistance in the organisation
of and participation in national exhi.
bitions and international fairs and '
the amicable and friendly settlement
of {rade disputes, etc.

(c) Government feels that imple-
mentation of the terms of the Agree-
ment would result in larger flows of
two-day trade and help in enlarging
the area of economic cooperation.

_«d) No, Sir.

..Bale of Articles on Hagh Prices in
SBuper Bagar, Delh!

.2609. SHRI M., N. GOVINDAN
NAIR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
- OPERATION be pleased to state:

: (a) whether it is a fact that prices of

‘some of the articles sold in Super
Bazar, Delhi are higher than prevail
‘l‘l‘ nl-leu in shops;

-';' ‘() if o, whether - Government

: ’mu made any: enqnlry ren:ding this;

(c)mmwuemtm :

X (d)iha huilfcandlt!m an’ whﬂ&:'.'

‘IWI and ‘have. |
aw in tha &w« !Iw' g

te)the o mt-n hr
1078-79 towards thanges m&m
ﬂmlnsmm New Delhit -

THE MINISTER OF STATE IN THI
MINISTRY OF COMMERCE, CIVIL'
SUPPLIES AND - COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(2) It is the endeavour of Super Bazar
to fix the prices, as far as possible,
lower than the prevailing prices in
ime market. N

(b) As there is no general com-
plaint from the public, no such
enquiry has been made sc far br Gou
vernment.

{c) The food items sold by Super
Bazar are pre-cleaned, pre.packed and’
laboratory tested. Only goods of good
standard and quality at competitive
rates are sold,

(d) The space allotted to the depari-
ments/shops i{s on the basis of their
turn-over, area requirement, frequency
and convenience cf the customers.

(e) No expenditure towards special
changes and renovation in Super
Bazar has been made during 1878-79,
except annual maintenance and re-

pairs. The total amount spent on the
annual maintenance and repairs was
in 1978-79

Rs, 31,000 approximately
(upto January, 1979). .
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- pott of high technology items from
the UB.

(b) whether the High Leve! Bank
Delegation has visiteqd India during
the month of January 1979;

{e) if so, whether any arrangement
was signed; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
The Chairman of the Export-Import
Bank of USA, Mr. John L. Moore Jr.
accompanied by some of its officials,
visited India in January-February,
1878. This wisit was presumably
undertaken as g normal business pro-
motion tour, it was not undertaken at
the invitation of the Government of
India.

During his visit, Mr. Moore also met
some officials of the Government of
India and explained {c them the
interest of the Eximbank in extendiug
credits for facilitating US exports
to India

{e) No, Sir
(d) Does not arise.
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2862, SHRI D. D. DESAI: Will the
DEPUTY PRIME MINISTHR AND
MINISTER OF FINANCE be pleased

to state.

(a) whether Government have mar-
ked up tbe export duty on deshi
cotton,

(b) if so, the reasons thereof; and

(c) whether any part of this In-
creape in duty will be set apart fer

cotton development?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)

is §
%
E
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I
i
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Opening of District and Urban Co-
operative Banks in Gujarat

2664. PROF, P. G. MAVALANKEAR:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government are aware
that district cooperative banks ahd
urban co-operative banks are being
increasingly opened in varioug parts

MARCH 9, 1979
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of the country, particularbv in Guja-
rat;

(b) if so, facts thereof and reasons
thereto;

(c) whether Government have urg-
ed to major nationlised banks fo im-
prove their workings anq serviceg to
the customers; and

(d) if so, the
thereby?

appreciable effect

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). The table below indicates
the number of such  banks in the

country and in the State of Guja-
rat:—
All India Gujarat
June’76 Jan.’79 June’76 Jan.’79
District Cent- 370 347 21 21
ral Coopera-
tive Banks

Primary Co-
operative
Banks 1133 1187 251 268

The decline in the number of Dis-
trict Central Cooperative Banks is
mainly due to merger of such banks
with the apex cooperative banks in
the States. The increase in the num-
ber of Primary (Urban) Cooperative
Banks is for providing adequate bank-
ing facilities in the corresponding
areas.

(c; and (d). A Working Group ap-
pointed by the Government has stu-
died the problems affecting customer
service in banks. Some of the im-
portant recommendations relate to
flexibility in the matter of acceptance
of introduction of customers, quick
{ransfer of accounts and related re-
cords, payment of term deposits be-

fore maturity, completion of pass-
buoks etc. The Reserve Bank has ad-
vised all the scheduled commercial

VR T
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banks to impletent the accepted re-
@emmendations, and the banks are
submitting progress reports to the
Reserve Bank,

Termination of Services of Employees
of G.LC. during Emergency

2665. DR. BALDEV PRAKASH:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased fo state:

— (8) whethey th, General Insurance
Corporation and its subsidiaries termi-
wated the services of their employees
during emergency without giving
them any chargesheet, show-cause
notice or opportunity, if so, the total
number of such employees;

(b) whether such employees were
reinstated afte, Jamata Party came
into Power, if not, the reasons thereof;
and

(¢) whether Government reinstated
all Government employees retrerch-
ed during emergency without being
served with show-cauge 'otices, if so,
why discriminatory. treatment was
given to Insurance employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
“to (¢). Services of 37 high cost deve-
lopment staff were terminated because
of poor business performance. The
servicegs of two employees were ter-
minated by discharge simplicitor on
account of CBI cases involving finan-
tial irregularities committed in ser-
_vice. Since the action taken was in
paccordance with the rules, regulations
d established practice the question
reinstatement of these employees
did not arise.

The Government issued instructions
from time to time for review of cases
f employees whose services were
terminated during the emergency., No
olicy wag laid down by Government

for reinstatement of government em-
ployees ‘retrenched’ during emergen-
cy Hewever, the insurance emplo-
yees in question have not been meted
out any discriminatory {reatment as
action to terminate their services was
in accordance with their rules, service
conditions and established practice.

Release of Funds to Stateg

2666. SHRI RUDOLPH RODRI-
GUES: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government are active-
ly considering greater devolution of
taxeg to the States thap is already
existent;

(b) whether, in this regard, inclu-
sion of additionally ecarmarkeq taxes
may bg brought within the divisible
pool; and

(c¢) what steps are being taken to
ensure speedy and timely releagg of
funds to the Stateg and the reasons,
if any, for alleged delays?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
The Government have already accept-
ed the recommendations of the Se-
venth Finance Commission, which
will result in larger devolution of
Central taxes to the States during the
next five years (1979-80 to 1983-84)
as compared to the present position.

(b) The Honourable Member is pre-
sumably referring to the question of
inclusion of corporation tax and Union
surcharge on income tax in the divi-
sible pool. This matter is proposed
te be discussed in a meeting of the
National Development Council.

(c) The States’ share of taxes and
duties is released to them according
to a set schedule and every care is
taken to ensure that the amounts are
paid to the States in time.



Io3 Written Answers

Sanction of Advance to Statg of

Rajasthan
2667. SHRI S. S, SOMANI: Will the
DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

(a) whether the State Government
of Rajastha, hag approached the
Uniop Government to sanction some
advance tg cover up expenditure on
damage caused by the flood in the
State recently; and

(b) if so, the details regarding the
money so far has been sanctioned and
received by the State of Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)

On the basis of the report of the Cen-
tral team, which visited Rajasthan to
make an on-the-spot assessmeni of
the gituation caused by floods, and the
recommendations of the High Level
Committee an advance Plan assistance
of Rs. 9.58 crores wag allocated to the
Government of Rajasthan.

(b) Out of the amount allocated, a
sum of Rs. 5 crores has already been
released to the State Government.
Further amounts wil] be released on
receipt of the statement of expendi-
ture from the State Government.

Central Assistance to Tamil WNadu
Government in respect of Public
Distribution Scheme

2668. SHRI V. ARUNACHALAM:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the modality of financing the
public distribution schemy showing
relative distributio,, of Central and

State resourceg for the scheme;

(b) whether Government are aware
of the already impressive number of
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fair price shopg opened 53, the Tamll
Nadu Government; and

Central
the
the

(c) if so, the extent of
assistance proposed to support
Tamil Nadu State in respect of
measures already wndertaken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The successful opera-
tion of a public distribution scheme
requires joint efforts of the Central
and State Governments, The respon-
sibilities of the Central Government
will be formulation of the national

policy, adoption of measures for in-
creased production, general price
stabilisation, price support opera-
tions, imports, bufferstocking

and arrangements for supplying to

the State Governments commo-
dities for which bufferstocks
are maintained., The State Gov-

ernments have to assume full respon-
sibilities for arrangements within the
State for the distribution of essential
commodities, through the public dis-
tribution outlets, ensuring the viabi-j
lity of the retail outlets, opening addi
tional retail outlets wherever neces-
sary, monitoring and supervision of
the functioning of such shops and
setting wup consumers’ committeeS
and all cther administrative responsi=
bilities that are necessary at th State '
level for the successful implementa=
tion of the scheme. The Central Gov-
ernment’s financial responsibility will
be confined to the operations as indi-'f;ii
cated above. Similarly the State Gov-
ernments are required to finance the
operations falling within their sphere i
of responsibility.

(b) Yes, Sir,

(c) As indicated in (a) above, the ‘
expenditure on opening add1t10na1 re-
tail outlets under the scheme has fo
be met by the Government of Tamil
Nadu and no Central assistance 1s
envisaged. f
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ernmeni Blocky Garmesy Exporty”

2669, SHRI SHANKERSINHJI
VAGHELA;

SHRI MUKHTIAR SINGH
MALIK:

Wil the Minister of COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION be pleased to state:

(8) whether Government have geen
the press report in ‘Blitz’ dated 8rd
February, 1979 wherein it has been
stateq that Government have block-
ed garmeni exports and if so, the
reasong thereof;

(b) whether it iy a&lso a fact that
ymore than 124 garment exporterg are
being crippled by bureaucracy; and

(c) whether Government propose to
issue/grant licenses to those exporters
who have been blocked and if not,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
(SHRI KRISHNA KUMAR
GOYAL): (a) Government have gseen
the Press report in ‘Blitz’ dated 3rd
February, 1B79. The registration of 123
Exporters of Readymade garments was
suspended on 28th December, 1978
for a period ¢f 3 months oni.v' as
there were complaints to Government
that they had not utilised certain ex-
port guptas of Readymade garments.

It iz not true that their further ex-
orts hsve been blocked,

(5% No, Sir.

cases, applications Inclpding those
pending earlier for cash assistance
pnd import replenishment licences
will be considered in the normal
rourse.
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(b) whether it is also a fact
that no publicity is made by R.B.I
and other agencies, whenever new
designs of noteg all issued for public
circulation; and

(c) what steps proposg to be tak-
en to end the confusion in public?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAHM; - (a)
to (c). Government introduced, in
1975, more sophisticated printing ma-
chines for printing currency notes bLy
dry offset and Intaglio processes, as
notes printed by these processes pro-
vide greater security against counter-
feiting, are more lasting and have got
better finish, Simultaneously, where-
ever printing capacity of the newer
machines is not sufficient, notes con-
tinue to be printed by older machires
also. Accordingly, some currency
notes of two designs are being print-
ed at present. However, steps have
already been taken to ensure that
notes of a particular denomination
are, as far as practicable printed hy
one process only.

Further, notes of the older series,
though they are no longer being print-
ed continue to be legal tender and
thus add to the number of designs in
circulation,

Whenever notes of new designs are
issued, wide publicity is given thrcugh
radip broadcast and by issue of Press
communique.

LA, and Al Aircrafts suffereq acci-
dentg during last six months

2672. PROF. SAMAR GUHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether during the last six
monthg Air India and Indian Airlines
aircrafts suffered various accidents;
and

(b) if so, factg thereabout ang the
steps taken by the Government for
removing the causes of such acci-
dentsy
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). During the last six months (Sep—‘
tember, 1978 to February, 1979) only
one accident occurred fo Indian Air-
lines B-737 aircraft (VI—EAL, at
Hyderabad aerodrome on 17th Decem-
bre, 1978 resulling in death of four
persons (three persons on the grcund
und one passenger succumbed tc se-
vere burn injuries received while es-
caping out of the aircraft). The air-
craft was destroyed due to impaet
and post impact fire. This accident is

under invesiigation by a Court of In-

quiry headed by Shri Justice A. Ra-
ghuveer, sitting judge of the Andhra
Pradesh High Court, Remedial steps,
as necessary, wili be taken on receipt
of the report of the Court of Inquiry.
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(SHRI . ZULFIQUABULLAHL—T&)

)Uf The Government of Maharash-
ira has approached the Life Insurance
Corporation of India for loans aggre-
gating Rs. 458,03 lakhs for rural piped
water supply schemes during 1978-79,
of which Rs. 150.18 lakhs Is undes
continuing schemes and Rs 208.65
lakhs is under new schemes. The LIC
has already sanctioned in Febiuary.
1979, loans aggregating Rs. 145.50
lakhg fur 11 continuing rural piped
water sipply schemes of 8 Zila Pari-
shads., The proposals relating to the
new schemes were received by the
LIC in December, 1878 and are being
processed.”

IF

Seminar on Trade and Industrial Co-
operation between India and EE.C.

2675. BHR] K. RAMAMURTHY: Wil
thid Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(2) the salient features of the gur-
vey undertaken gn behalf of India-EEC
Joint Commussion t; advise oy joint
projec; planning;

'ﬂ?b)ﬁ:ermomibrthedehy in
setting up Trade Promotion Centre at
Brussels; and

“{¢) they main conclusions of the
Seminar held in New Dclhi on frade
apgd Industrisl cooperation between
india and EEC?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SYPPLIES AND COOPERATION
(8HRI KRISHNA KUMAR GOYAL):
&) The Joint Project Planmng Report
has identified project areas tar promot-
g co-operation besed om comparative
‘sdvantage. The Report Was recom-
measures for divermilcation of

Trede, inaluding marketing
Setting up of Inde-ERC

centte and ERC infot~
R

Fl

4
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(b) The detalla of the provosal
[ Indo-ERC trade cenire had to
be formulated after a serles of dlscus-
sions with EEC authorities regarding
their assistance and cooperation. Other
procedural matters have also had to be
gone into.

(c) The Seminar held in New Delhi
on Trade and Industrial Cooperation
between India and EEC countries in
February 1970 gave an opportunity to
the participants for mutual exchange
of information and ideas oo trade, in-
dustrial and economic matters. The
participants from the EEC countries
had the opportunity of acquainting
themselves with the technical develop-
ment in  the varlous fileds n this
country and also with the facilitiss
avallable for expansion of trade and
industrial cooperation

Traffic potential betweep Port Blair
Masiras

and
2676 SHRI XK. GOPAL: Wil the
Minister of TOURISM AND CIVIL

AVIATION be pleased to st.te:

(B) whethey thare 45 a proposal fo
Start air services in the near future
and it g0, the detaily thereaty

THE MINISTER OF TOURISM
CIVIL AVIATION (SMRI g
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Antl-Smuggling  Measures

2878. SHRI P. K. KODIYAN: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleesed to
state:

(a) whether the various anti-smug-
gling: méasures tiken g0 far have re-
sultéd in any reduction in the volume
of smuggling in the last one year;

(@) i g0, to what extent; mnd

{c) whether any additichal measures
are being taken t¢  further tighten
snti-emruggling

meagurex?
TR MINISTER OF STATE IN THE
OF PINANCE (SHRI
BA AGARWAL): (a) and (b).

Yob iy, Aceording 1o veports received

by Government, the problem of sumg-
gling is well tontained,

(c) The fAght against smuggling ls
a continuous one and such measures-—
administrative, legislative, economic
and others, as are considered necessary
from time to time to meet the chang-
ing situations, continue to  be taken.
The month of February, 1870 was also
observed as a month of Special Drive
against smuggling operations, The
measures being taken in thig behalf in~
cluded strengthening and re-organlsa-
tior: of intelligence set up at all sensi-
tive points, ensuring more eftective use
of anti-smuggling equpment, streng-
thening of all strategic customs preven-
tive checkposts along the lana borders
ard mounting of special watch in areas
known for storage and sale of coptra-
band goods with g view to effecting
their seizures

Flan to make Pachmarhi in Madbys
Pradesh a Tourist Centre

2679 SHRI HARI VISHNU KAMA-
TH+ Will the Minister of TOURISM
AND CIVIL AVIATION be pleased fo
state*

(a) whether any proposal or plan for
making Pachmarhi, Madhya Pradesh,
a tourist Centre with all itg attendant
implications by way of amenities re-
garding accommeodation, transport
facilities booklets and other relevant
literature etc; and

(b) if so, the details thereof nclud-
ing that of the time »schedule for
implementation of the plan?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM EKAUSHIK): (a) =nd
(h). During the Tourism Ministers’
Conference  held in New Delhi
in November
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197883 depending upon the uvailabili-
ty of resources and interse priorities.
Meanwhile, the Central Department of
Tourism is bringing out a directory on
Jabalpur-Kanna-Amarkantak-pachma_
rhi, containing information an accom-
modation, transport, places of tourist
Interest, excursions, etc. by May 1975,

Flights delayed dug to Techmical
Defecis during 1978

2680. BHRI VIJYA KUMAR N.
PATIL: Will the Minister of TOURISM
AND CIVIL AVIATION ve p easeu to
state:

(a) whether the number of flights
delayed an account of technical faults
in the Ailrcraft has increased dunng
1078;

(b) if so, whether it is due to over-

(¢) what action Government pro-
pose ta minimise the number of delays

flights and the chances of dangers
ta?

.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PRUSHOT-
TAM KAUSHIK): (a) to (c). No, Sn
There has been a decrease in the de-
lays and cancellations due to technical
reasons from 1.81 per cent in the yeai
1977 to 1.79 per cent 'n 1978 All
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(b) what is the totsl pumber of
such loca]l staff who have been trans-
ferred out of Srinagar?

THE MINISTER OF TOUR'SM AND
CIVIL AVIATION (SHRIPURUSHOT-
TAM KAUSHIK): (a). No, Sir,

(b). In the last 14 years only one
Trafic Officer belongig to J&K and
posteg at Srinagar was transferred in
March, 1978 on foreign posting to
Kabul

Rupeclsation Schemes of Steriing Tea
Companieg

2682 SHRI JYOTIRMOY BOSU:
Will the DEPUTY PRME MINISTER
AND MINISTER OF FINANCE be
pieased to stale

(a) how many rupeeisation schemes
of Sterling Tea Companiey have been
cleared by the Ministry during the
period March 1977 to January 2§,
1879;

(b) what are the details in this
regard; and

(c) particulars of each scheme s0
cleared?

THE MINISTER OF STATE IN THE

. MINISTRY OF FINANCE (SHRI

SATISH AGARWAL): (a) to (c). The

desired informatiom is given in the

staiement laid on the Table of the

House. [Placed in Library. See No.
LT-4074/79]

Additiopal] Amount t0 States/Usiga
Tosritorios during Sixth Plam

2068. SHRI HITENDRA DEBAIL Wwill
the DEPUTY PRIME MINISTER AND

ngﬂmormmnhmh
state:

(a) what pdditional smount will
each of the States and Uniep Tewth-
I;E: obtain duxing the Sixik

as a result of the decision of
Government on the recommendations
ummw-qa 'r

{b) have the Stetey made furih #
demands?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The recom-
mendations of the Seventh Finance
Commission relate to the period 1975—
84, A statement showing the amounts
transferred to each State by way of its
share in Central taxes and duties and
grants-in-aid during the period 1974—179
and the amounts estimated to be trans-

fersble to each ‘State on this account
during the period 1079084, uader the
recommendations of the respective
Finance Commission as accevted by the
Government, is laid on the Table of the
House. Unjfon territories do not come
within the purview of the recommen-
dations of Finance Commiaslons.

{b) Yes, Bir Certain State Govern-

ments have raised this matter

Statement

Trangfers ta States undes the award of Finance Commicsion

(In crores of Rupees)

Transfer of share of® central Fstimated transfer cofe®share of

taxes, duties & grants to States taxes duties and ts dur
during 1974-73 to R.E. 1978-79. 1979-84 B Geiog
1. Andbra Pradesh 89094 132874
2. Amm 490°16 518+ 65
3. Bihar 1010°38 221387
4. Gujarat 43309 0838y
3: Hnmns 141°89 308° 57
6. Himachal Pradesh 013-06 potci
7. Jm & K.Iﬂhmil' ’nt“ !ﬁ.ag
8. Kamnataka 452°43 1005 00
9 Kerala . . 54162 290+ 38
10. Madhys Pradesh 6a8- 96 1507°46
11. Maharashtra 83657 1714 08
3. Manipur 133°08 19403
13. Meghalaya 91°65 134° 15
14 Nagaland 139°58 24050
13, Orissa . 64795 084" 45
6. Pusjsb 19834 419°53
17. Rajusthan 648-08 goa+81
18, Sikkim . ia 35'83
ig. Tamil Nadu 63418 150360
ov. Tripues 137'52 19984
1. Utiar Pradesh i 1580° 33 981476
22, West Bengal 5836 1997°11
Torar Ass Brares . 11090 .
ik e
opob g7

'3'";0 tissis of recommiendations of Sixth Finance Commission,
recommesdations
mﬂmh:mwmm

bl‘”‘

P

of Seventh Finagee

-

@Repreenth Sotate Dury puyments for which Statewise bresk-up it not availuble.
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fcheme of Centraj Assistance

2684 SHRI G. M. BANATWALLA:
Wi} the Minister of OYMMERCE,
CIVIL. BUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether in view of the con-
siderable financial requirements of the
consumers, marketing co-operatives
and agricultura) primary societies in-
volved in the implementation of the
Government gcheme of procurement
and distribution of essential articles
Government have formulated any
scheme of Central assistance;

(b) if so, the main features of any
such scheme; and

(¢) whether Government propose
to furnish guarantee against losses
especially from fall in prices to
agencies entrusted with procurement
operations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPLRATION
(SHRI KRISHNA KUMAR GOYALMY:
{a) Apart from the normal pro-
grammes of cooperative marketing and
consumer activities, no special scheme
of Central assistance for the Coopera=
tivey' is presently envisaged under the
production-cum~distribution scheme for
selected essential commodities.

{b) and (¢). Do not arise

Misuse of Bill Discounting facilities

2683, SHRI M. KALYANASUNDA -
RAM: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

a) whether Government is aware
th#t bank customers have been mis-
using the bill facilities by
taking advantage of the Inter-bank

w; .
fb}nuthswk;md
{0) steps taken to prevent this?

&
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THE MNISTER OF STATE IN THE
MINISTRY OF FINANCE (BHI ZUL-
FIQUARULLAH): (a) Reserve Bank of
India have indicated that they are not
aware of any general misuse of the
Bills Discounting facilities,

(b) and (c). Do not arise.
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Export of raw Jute to avoid distress
Sale by Cultivators

2687. SHR] BEDABRATA BARUA:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
Jute Corporatian of India has pro-
poseq that raw jute should be export-
ed to avoid distress sale of jute by
cultivators;

(b) whether a strike in Jute Mills
have caused a lot of hardship to
growers; and

(¢) whether immediate steps are
being taken to alleviate hardship?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAIL}:
(a) Yes, Sir.

(b) Yes, Sir.

(c) It has been decided to allow ex-
port of raw jute of medium and low
grades through the Jute Corporatica of
India,

Creation of Cooperative Development
Fund

2688. SHRI K. PRADHANI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the creation of Co-operative
Development Fund by the National
Co-aperative Union of India (NCUI)
for providing financial help to weaker
States; and

(b) if so, whether Government
realise the necessity to evolve suit-
able measures so that under-develop-
ed States got the advantages of, belter
organisation and management from
developed States?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOFERATION
(SHR] KRISHNA KUMAR GOYAL):
(a) No, Sir.

(b) For improving the managerial
efficiency of Cooperatives in under-
developed States, a special scheme or
member education is already under
implementation by the National Coope-
rative Union of India. Sinularly a
special scheme on cooperalive person-
nel training is also under implementa-
tion py the National Council {for Coope-
rative Training. The entire expendi-
ture for implementation of these two
schemes is met by Government of
India.

More Flights to Middle East Countries
from Trivandrum Airport

2689. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to slate:

(a) whether Government are aware
of the fact that there is a heavy rush
of passengers for Middle East {rom
Trivandrum Airport;

(b) if so, what are the steps pro-
posed to ease out the rush; and

(c) in view of ths performance,
whether Government propose to in-

troduce more flights from Trivandrum
Airport to Middle East countries?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). Yes,
Sir. To meet the heavy rush of pas-
sengers from Trivandrum to the Gulf

countries, operation of a fourth fre-
auency from Trivandrum to the Gulf
is being planned by Air-India from 1-4-
1979. The fourth service will operate
between Trivandrum and Abu Dahi in
addition to the existing two secvices
between Trivandrum and Dubai and

the third service between Trivandrum,
Abu Dabi and Kuwait.
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Export of Silk during 1977 ang 1978

2690. BHRI M. V. KRISHNAPPA:
Will the Minister of COMMERCE,
CIVIL, BUPPLIES AND COOPERA-
TION be pleased to state quantity of
silk exported during 1977 and 1978 and
tbe value of those exports?

THY MINISTER OF STATE IN THE
MINISTRY OF COM CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
According to the data compiled by the
Central Silk Board, the quantily and
value of natural silk goods, excluding
silk waste, exported are as underi—

-~ S— ——

Year Quantity Value

1977 90 lakh sq. mts, Rs. 2867 lakhs
1978 119 lakh sq. mts. Rs. 3872 lakhs

—— -

() it 50, the details thereof; and

(&) sotion taken/proposed to be
against the Goenkss of Duncan

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND CQOOPERATION
KRISHNA EUMAR GOYAL):
&) te (d), The information is being
coliicted and will be lald on the Teble
ot ihy Heuse.
bR

MARCH 9, 197%
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Incrense In States Debis

2692. SHR] S. B. PATIL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state;

(a) whether the States’ debty have
increased from year to year on ac-
count of loang from Central Govern=
ment also as well ag from other
sources of the State Governments
separately; if s0, the facty thereof,
State-wise; and

(b) the position in respect of re-
sourceg to the Deficit Budget of
State for 1977-78 and how far
States are able to mobilise the
nue to meet the Budget demands of
previous year?

THE MINISTER OF STATE IN THE

seen from the Statement which is laid
on the Table of the House,

(b) In 1977-18, there was serious ero-
sion in the resources of the States on
account of grant of tax concessions and
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end devotad, in the most optimum
manner, to developmental activities.
They have also been advised to take
care that additional liabilities under-
taken are matched hy availability of
resources. To assist the Stutes con-
cerned, they were assured that medium
term loans will be given towards the

clearance of their opening deficits at
the beginning of 1878-78. A schuas
for the regulation of overdralts has
also been brought into effect from the
1st October, 1973 in consultation with
the Reserve Bank of India and the
Planning Commission. Following the
acceptance of the recommendations of
the Seventh Finance Commission, thave
will be substantially larger transfer of
resources from the Centre to the States
which, by proper husbanding, should
enable the States to avold deficits.

Statement
Amosns of Ceniral Leans outstanding at the end of 1972-79 lo 1976-77%

(In Rupees crores)

1972-73  1973-74 1974-75  1975-76 197697
1. Andhra Pradesh : . 689:'99 69i-Bo  735-0:1 770°36  Bab-54
2. Amam . 369715 391°38  4a1'25  448°06 4768
3. Blhar 688-35 790°33  762-17 B36'04  944°86
4. Gujarat 296-97 35002 3B1'71  993'30  4m0'g0
5. Haryana . 213'53  230'83  237°26 24162 a40°88
6. Himachal Pradesh | | 117'57  140°05  154'64  168:30  14a°72
7. Jammu & Kashmir " . oB5'g8  ggo 15  363-6o  411cag  477-18
8. Karnataka . 423:60  451°55 46342 4B5'34  sagrlg
g. Kerala .+ . sagar 96658 30870 40857 419087
10. Madhya Pradesh 5 . 41483 416:78 451489 483-1¢ su5" 44
11, Maharwhtrs 6aB-14 68535 17-87 -7 78703
19, Manipur .+ . 835 4360 5139 s80B 4918
13, Meghalaya . " N 3'92 19° 00 19° 52 20°2g "m0y
14. Nagaland . , 23'35 205°58 a6y  aBqe oy
15 Qeism . . . . . 468 515704 339'03  580°00  54°07
18. Punjab .« 7By ayres  o4bror asaby s
17. Rajusthan « o+« 7esr1g 76z Joan Bigrso G678
8. Bilddem . . . ‘. . . 1.91 238
19, Tinil Nadu s+ . 4oy gebag 457°34  4Bpag s a0
. Tripara, s v e 33:61 8898 4339 4837 090
21, Uttar Pradesh . . 821'53 903'33  996°35 1073'39 13438
an; Wt Beogal .. 752074 Boy8y 88480 geaBa  ieng'Gs
 TomiAmmew . .. w568 8% susss #70 ot
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a® % gfear / fg=dt sifwadd st faafea

2693. =t TrAIA-a fAardy @ a1 Iq oy
dat aar faw A4t g @R & FTAO FE
fF .

(%) #ar &% =is fear 3 wa a9 foedr
aifpa<t & 7af & fao qdyr &1 41 71T
A% FATNAT F1 HraeH< & fan 37747 41;
e

(@) afz af, ar a1 afean &7 & =97
#T far am @ AR sanfmat & frafa g
5 fed wd g A afz 4@, ar g9 @
g § 7

faa dawa 4 vsg qay (= _Afewwz-
Ie|rg) ¢ (6) A, FE

(@) : @& =% sfogar & gfag fear &
f& 5 m=, 1978 F1gf TAMr | e IH1a-
ki F1 ARAEEIT & A0 g A TIT AT
gfsar g g 4F71 g | TF ETU AH THEA
IEHTEATIL &1 HIHLH Td A AT THg | IAXT
rEfa a3 g 9T 3% 71w 3990 frafea
qF @t T far Feni o

Demand for Transfer of Offices

dealing with Assessment of Cen-

tral Taxes on earnings made in
Assam

2694. SHRI PURNA NARAYAN
SINHA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether a demand has been
made by Government of Assam to
transfer the offices dealing with as-
sessment of various Central taxes on
earnings made in Assam,

(b) whether Government intend to
locate the taxing offices in the States
in which trade and industry of the
taxabie units are situated; and

(¢) if not, what are the constraints
against so locating the taxing/tax
assessing offices?

THE MINISTER OF STATE IN 1THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) No such cemand
has been received. However, a speci-

MARCH 9, 1979
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fic request was received that ithe Office
of I.LA.C, Assessment Rarfge, presently
located at Shillong in Meghaiaya may
be shifted to some place in th2 State of
Assam. The I.A.C., Assessment Range,
has jurisdiction over all cases of in-
comes and losses over ®s. 5 lakhs in
the States of Assam, Meghalaya, Mani-
pur, Tripura, Nagaland and in the
Union Territories of Mizoram ani Aru-
nachal Pradesh. On a review of the
position the Government have taken a
decision to shift the headquartess of
this range from Shillong to Gauhati
early in April, 1979.

(b} and (c). It may not always be
possible to locate the taxing officeg in
the States in which the trade and in-
dustry of the taxable units are situated.
Where the assessee carries sn his trade
or industry in different parts of the
country, there are specific provisions
under the Income-tax Act for determin-
ing the place of assessment e.g. :n the
case of a company where its registered
office is situated and in the case of a
firm where the principal nlave of ils
business or profession is situated.

Five Star Hotels in private sector in
Delhi

2695. SHRI SUBHASH CHANDRA
BOSE ALLURI. Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that pro-
posals for the construction of three
Five Star Hotels in the private sector
in the capital have been cleared by
Government; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). No 5 star hotel project has been
approved in the capital in the last two
years. However, clearance for ccnver-
sion of land use from residential to
hotel use has been given in one ca
for construction of a 5 star hotel.
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L.1.C. Scheme for Rural areas

2]

2696. SHRI RAJ KESHAR SINGH:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether the Government are
planning to introduce a new LIC
scheme for rural areas;

(b) if so, salient featureg thereof;
and

(e) time by which the same Is
likely to be implemented?

THE MIINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi ZUL-
FIQUARULLAH): (a) to {c). The
question of greater mobilisation of
savings through life insurance in the
rural areas has been engaging the at-
tention of the LIC and, within the
framework of the strategy for the pur-
pose, the LIC has finalised 1 scheme
of rural career agents, to ne impiement-
ed from 1979-80, the salient features
of which are as under:—

(i) Normally a person having roots
in the rural areas, who can devote
his main time to procuration of life
insurance business, would Le ehgi-
ble for selection.

(ii) The candidate should have
passed at least matriculation exami-
nation or its equivalent. He should
be within the age group of 21-35
Yyears,

(iii) Applications would be invited
through advertisements and the
selection would be made by a Seiec-
tion Committee appointed by the
Qfficer in charge of a Division.

(iv) Selected candidates will be
given suitable training with rural
orientation, There would be g short
period of initial training followed by
experience in the field for abyut two
months and further training there-
after.

4517 LS—s,

(v) During the first year, th2 rural
career agent will be given a stipend
of Rs. 125 per month and during the
second year he will be given a siipeng
of Rs. 100 per month.

(vi) During the first year, the agents
will be required to complete, in every
quarter a minimum of six propnsals
and a sum assured of Rs. 35,000, and
a minimum of 30 proposals with sum
assured of Rs. 2.5 lakhs for the
whole year. During the second year,
the agent will be required to com-
plete, in every quarter, a minimum
of 8 proposals with sum assured of
Rs. 45,000, and a3 minimum of 40 pro-
posals with sum assured of Rs. 3
lakhs for the whole year.

(vii) The rural career agents will be
supervised either by Dcveloyment
Officers or by Assistant Branch
Manager (Development) Working in
the rural areas.

A part of the strat2gy for rural

areas, the LIC would also consider
devising life insurance schemes suited
for the rural areas.

I qF agErg
2697. =t wtat wif w17e AN ;AT IT

smA "at aar faw |&Y G4 0z aam 1 g
F4 fF ;

(%) mq:maa‘;ammi:rfaﬁﬁ%m
&F um iz aF g AT ag W &9 § faod
|99 " F16 37 W2

(@) suzax =nafu & ¢w o & &d
feodr menu wnfog #v 7f

(1) &= woEmi N @A F fac @
fazw  amd aF § Al 7
mad @ § a7 g | fw fa
g

=

(v) Svdaa Frd & g wmaw 91 agerer
gh qEF GG § 7 @R @ /& F
HE i1

(%) # wed® arq® geurey # JU4F
&% w1 0% wrEr Wie @A o1 ogEa g 7



13y Wiitten Anesera,, MARGE. 9, 1419

M,W fape

fow siweww oo ool (W0t mfrepe
wwrrg) ¢ (%) foowe, 108 & e dw
dem & wrow ¥ @ B quTw T R
amewtar fak @ frg e w8 wa i W o
o

{w) wrohn fod ds R qen & §
fis 31 fegree, 1978 a% or dF @ ww Pk
T 17,15 wrfr o 2 od welt) wrad
wrelt &1

(1) 10,000 ¥ FH wraTdr AF wuvaf
&t “arf” W oomar § 1 e qfa
dvTem gTR eaT ¥ Y wT, ST FOTH)
€ frg wrefir ot &6 off ede wrd
won § safed ey i1 W
fwad fas) § ovgem o snfte & gare
w8 o ufruriad wgdr wmar 20,000
wffgdt * wraw ot @ siw &, wrefie
fork &=, 4, o+ md’rtﬁ:iw?s
ha:%%armﬁ‘htﬁﬁmwmwuﬁ
wp & ol aardr @ e g s
w31 W Tl Hfv & wEor &
warantsr fad & qw dvr of o wafa & fuw
18 wrarg @Y gy wiedig ford &
® & wam AR # et F AR T WO
gorc & g s e fod € v
® fmma (waedz) a9 ¢
faw feme o §

(%) s (v) Svoowr g @ wepere
wrewtsr it @ ot arger/ wove qe
fsgwm &1 fog o ¥ e wy o @
& @ wr e v g @ e
B v e wrr dT o wmenst ot A qr
© wger geed § wwe gy s 8,
affors wmarg @l wr e fer A

o & WO W o s §
o i & & Iwew wrer e ww
w fad oy dat & wgaes dfwe

wyt ® e & wnlr war
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2898. SHRJ C, K JAFFER SHARMEE:
Will the Minister of TOURISM AND:
CIVIL AVIATION be pleased to state:.

(a) whether any final decision has
been taken now about the conmstrug-
tion of the aerodrome at Calicut;

(b) if so, details thereof; and
{c) if pot, the reasons?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] PURUSHOT-
TAM KAUSHIK): (a) and (b). A site
for the construction of an mrstrip at
Karipur near Calicut has been acquir-
ed ang fenced by the Cimil Awviation
Department at g total cost of Rs 11
lakhs The State Government has
constracted approach roads to the gite
at a cost of Rs 15 lakhs, Plans and
estimates for construction of an aero-
drome for STOL operalions, for the
present, are under preparafion,

{c) Does not arise

Use of Foreign Remittances for pro-
ductive purposes

2699 SHRI AMAR ROYPRADHAN:
Wil the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state;

(a) whether it is a fact that foreign
emittances are not used for produc~
tive purposes; and

(b) if so, the reasony therefor and
if not, the detmlg thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR]
SATISH AGARWAL): (a) md (b
The gross nop-export receipts hroadly
fall into the following two cadee
gories:—

() ALl kinds of recdipts such 4%
airling recelpts, shipping receipts, in-
surance receipts, investment inceras,
tourimm rteceipts, efe.; and A
(i1) Under the Zour bhesfs 2
receipts relevant to the term

remittalces’ namely, (v funy



¥
W

maintenance, (b) umanm-
vesidents, (c) migrant trapsfer, and
{d) money order receipis.

As for the first category of remit-

'tmm.thuemmuaudinvmtn

made or services rendered in India or
abroad. Remuttanceg received under
category (i) above are manly for the
personal and private uses gf the fami-
lles and relations etc. of ithe Indians
settled abroad. It is for the reciplients
of these remittances to determine their
use,

Production of Cardamom

2700. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaseq io state,

(a) whether it is a fact that car-
demom production iz concentrated
only in Tamil Nadu, Kerals and Kar-
nataka;

(b) whether Government have ex-
plored the possibilities of production
in other areas of the country with
favourable climatic and terrain con-
ditions; and

() if so, the particulars of cfforis
made to augment production of this
forelgn exchange spinner?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL

1. Advance Plan auistance -

8. Bhort term loan for purchase and distribution of agricultural inputs,
. Clost of 1,1 tonnes of food grains and pulses for [ree distribution as gratui«
¥ o relidt e R L

4. Coat of 1,50,000 tonnes of foodrgraing under the *Food for work  programume,
5. Clost of Medicines, disinfactants, ete, supplied to the State Government

ToraL
Cask Compenasiory support om gar-
_ ment Exports
2702. SHRI 8. R REDDY:
' BHBI K. MALLANNA,
Wi the Minister of COMMERCE,
SUPPLIES AND COQFERA-
TION. be plessed fo state:

* x5y Wellien Aniwts PEALGUNA 15, 1000 (SAKA) Wrieswn ancoers 39

sUbPLiEs ““AND® COOPERATION
(SHRI KRISHNA ‘' KUMAR GOYAL):
(a) Yes, Sir. '
and (¢).
undertook preliminary studies in Au-
dhra Pradesh, Orissa, H.machal Fre~
desh, Sikkim ang North Bastern Siates
to expore the pessibilities of extending
the cultivation of cardamom in these
areas. The studies Indicate possibili-
ties of growing cardamom there,

Amount given to State Government
of West Bengal

2701. SHRI SAMAR MUKHERJEE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state the amount oi rupees
so far given to West Bengal Siate Gov-
ernment ag promused agawnst Rs. 100
crores due to unprecedentei flood
havoc?

THE MINISTER OF STATE IN TH&
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL):; On the basis of
the reports of the Central teams whica
visitey West Benga] 1o assess the
damage caused by floods ard tho re-
quirement of funds by ihe State Cov-
ernment to meet the situation and on
the recommendationg of the High lLevel
Comyttee  on Relef, the following
Central assisiance has been aliocated
to the Government of West Bengal for
floog relief works:

(Rs, crorés)

. 28-9s
2500
158y
1Beys
o'gy
148+04

. . -

. . .

ters has demanded

the cash compensatory mu‘!

75 per cent on gmerment expoits,

which wag withdrawn on ist Iuﬁ

Mﬁl not only-be restored
to 15 per cant; and ¥

(a)wmemm
Association

I
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{b) if s0, the veattion of (lovern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATON (SHRI
KRISHNA KUMAR GOYAL): (a) Yes,
8ir.

(b)Y The earlier decision tiken in the
matter has not been reversed so far.

Upgradation of Jatara sub Branch of
8B.1L under Tikamgarh Bank Branch

2703. SHRI LAXMI NARAIN
NAYAK: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state whether
there i3 sub-branch in Jatara under the
Tikamgarh Bank Branch of State
Bank of India and whether this has
been upgraded and it so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL~
FIQUARULLAH): Currently a Sub-
offiee of the State Bank of Inda is
functioning at Jatara District Tikam-
garh, Madhya Pradesh. The Bank is
endeavouring to upgrade this office
inot a full fledged branch before the
end of March, 1970.

Closure of Tourist Office in Jammu

2704. DR. KARAN SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(w) i3 it a fact that Government
of India hag recenly closed down the
tourigt office located in Jammu des-
Pite the fact that tourism to that area
is steadily increasing;

(b) whether any such offices were
tloged in other centires of the counfry
also; and

(c) it o, detaily and the reasoms
thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
‘TAM KAUSHIK): (a) The Government

E
:

visited by a large nunmiber of focelgm
tourists. The Goverawient of [adin
Tourist Office at Jammu was closed
down with effect from 31-12-1978 (AN )
as it did not come under either of these
two categories. The decision in this
regard was taken in 1975.

(by No, Bir.
(c) Does not grise,

hmu;dﬂ o™ € wrew
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(a) the eastimated profit earned by
M/s Bennett Coleman Company
Limited during the last five years,
year-wise;

(b) whether it is a fact that Gov-
ernment have reccived complaints
against this company for making
large profits to diversify its activities
from publishing newepapers into
cthizr industvies;

(c) whether if is also a fact that
Unicn Iinistoer of Industry has aiso

Year cnded

w——m—— ——

31-12-1979% 3 . . ¥ .
31-12-1G74

30-4-1076 .

30-4-1077

59-4-1078

(b) Yes, Sir.
{(¢) Yes, Sir.

{d) The matter is being loovked into.

Y=t faat 137 MR A & #1F F fRaia gz
A mgwEar

2707. *7t QIR : 3g7 F{wsT {41 MAfE
gfa =itz sgsfear #at  ag Fa &t

O Fa fFo:

(%) a1 gwF d a1 1979 F AT
41N frai At gF aredw @ wdfg g@ TS
g2 Aq1 72 F1 fafa 50 A wawfys 2@
2 -

{7) T weR # faare A T s
Fatas FT 9T WA FIoeA0 3T #1qE 8

R

(7) afz zi & Fm ST SAT &8 TWY
gifn Iwa F fag #1% 539 Jom &1 fAa
2, #T afk g, a 7 55, #Hafg a8, @
SEF T oFw g7
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requested him to investigate the
ported move of this company; and

re-

(d) if so, the reaction of the Gov-
erniment of India thereto?

THE MIMNISITs OF 8TATE IN TEE
MINISTRY OF FINANCE (SURI ZU~
FiQUALTULLAID: (@) &

173 Besncit
gans  Limitsi has male

Coleman Com

tae icllowing prells belsia {ax: (after

investment Sllowance :/Davelopment

Rebate Heoserve) ns  por jaisunation

available in the publisaed arccounts: —

o —

Profits madle

{Rsia lakis)

z . iy

6o

: : : . . . 212
112

235

sifasa, amizF gl aar agsifar daEs!
Foaed @l (s pew gwiw flaw)
(w) =T faai %1 30-6-79 A% TS
gaEA " o8 A6 faair F9 @ mAafy
gtaf 2 oFawa F Tsg sy fare & faeis
gfaqrg 31-3-79 7% dameamd . 18
& fagig wmaefa @7 @rs angda @ 7.
A7 A 20

(') o= wr A F faaldi o S
fyat @ TH=E 39 T AT AGN Lo

(ar) ST SF FT AT 29 & f@m
o9n Iy R % F SE, ;0 S e &
FEA Z2M, T @A 9T T gfgaeg w@

g5AT, TR WeF AW HAT, WO gfaars
qﬂé 1

More Aid asked for by Tamil Nadu
due to Cyclone and Floods

2708. SHRI R. V, SWAMINA-
THAN: Will the DEPUTY PRIME
MINIZTER AND MINISTER OF FIN-
ANCE he pleaszd to state:
pleazad to state:

(a) whether the State Gavernment
of Tamil Nadu has asked for more
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aid from the Centre to help the affec-
ted people of the State who had
suffered in the recent cyclone and
floods;

(b) if so, amount given to the State
Gavernment to meet the situation
faced by the State due to these floods;

(c) whether any provision has been
made during the current year for
more aid to State;

(d) if so, the details of the same;
and

(e) if not, the reasons for the
same?

THE MINISTER OF STAE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). On the basis of the report
of the Central team, which visited
Tamil Nadu to make an on the spot
assessment of the damage:caused by
cyclone and floods in November,
1978 and the recommendation of the
High Level Committee advance Plan
assistance amounting to Rs, 10.11
crores was allocated to the Govern-
ment of Tamil Nadu,

(¢) and (d). Budget provision of
Rs. 225 crores exists for grant of
advance Plan assistance to the States
affedted by natural calamities. A
supplementary provision of Rs. 100
crores for this purpose is being
sought,

(d) Does not arise, 3

w1 fafa y

2709. =l TH AN :
= giz fasw :

a1 arforsa, amafes gqfa sitc agsa
sdY 4% TR Y gw w&fE
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Pushpak Trainey Aircraft lying idle

2710. PROF. P. G. MAVALAN-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state: i

(a) whether it is a fact that nearly‘
three dozen Pushpak trainer aircrafts
have been lying idle in varicus flying
clubs for the last three months and
more;

(b) if so, facts thereof and reason
therefor;

(c) whether Government have tak
steps to remedy the situation by order
ing the necessary import in a require
measure and if so, what are they;

(d) if not, why not?

THE MINISTER OF TOURI
AND CIVIL AVIATON (S
PURUSHOTTAM KASHIK):
-~pproximately 20 Pushpak train
aircraft of Flying Clubs were i
for 2% to 3 months,

" (b) Due to the disturbed sti
in Iran, shipment of Aviation gasi:g
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during November and December, 1978 per litre of petroleum products includ-
was disrupted, Therefore, when the ing pertol, diese] oil, kerosene ‘and
shipments started arriving, they could LPG at retail sales in the metropolitan,
not be cleared due to the Dock Wor- cities of the country;
Kers strike at the ports. As a result )
of these two factors, Aviation Gaso- (b) what is the total revenue realisa-
line was not delivered to some flying tions to the Central Government from
clubs. the taxcs and dutizs on petroleum
. S . . products in the last financial year and
(c) The Indian Cil Corporation with the expscted :eceipts in i978-793 and
whom the inaiicr was tzken uy have
assured that alterralive arrangements (¢) whether it is a fact that petrol
have been made for supply of gaso- is the highest taxcd industiial pro-
line to the flying clubs. duct in the country?

(d) De~s not arise.
) THE MINISTE! CF STATE IN

THE MINISTRY OF FINANCE

Effect of Excise Dulies ard Local (SHRI SATISH ACARWALD): (a)
Taxes on Petroleum Products The element of Central Excise duty
2711, SHRI K, T. KOSALRAM: on different petroleum preducts  is
Will the DEPUTY PRIME MINISTER given in the statement attached.
QII:aDsed]\i(I)N;i:eE:R OF FINANCE be (b) Details of revenue ‘realised
from Customs and Central Excise duty
(a) what is the element op per- is given in Statements T and IL
centage of excise duties and various
other levies including local taxes cn (c¢) No, Sir.
Statement

Element of Central Excise duty on Petroleum Products.

Product Element of Central Excise duty »:r

Motor Spirit (including Petrol) . . Rs. 2:75 per litre at 15°C.

Kerosene . . . . . . . ., 50 paise per litre at 15°C.,
Refined Diesel Oil ( High Speed Disel Qil) and Vap.

Qil. : . . : . . . . 50 paise per litre at 15°C.
Diesel Oil, N.O.S. ( Light Diesel Qil).. . 3 . 7'5 paise per litre at 15°C.

Furnace Qil, ., . .
Asphalt, Bitumen and Tar

(i) Straight grade Bitumen/Asphalt

. 2 . . 12°71 paise per litre at 15°C.

(a) Packed in drums . : . . 15755 paise per kg.
(b) In bulk , . . . . . . 11'03 paise per kg.
(ii) Cutbak Bitumen/Asphalt
(2) Packed in drums , ., -, ., . 15729 paise per kg.
(b) In bulk ., . . i . . . - 11*004 paise per kg.
Mineral Turpentine Oil . . ” . . 21% ad valorem plus 42 paise per kg.
Riquified Petroleum Gas . . ’ . . 4o paise per kg.
Paraffin Wax ., . ., . . ., ., . a1 % ad valorem plus 53’55 paisc
Base mineral oils for use in manufacture of lubricating PR
oils and greases . . . . . . . Rs 3675 perkg
Blended or compounded lubricating oils and greases.  Nil.
Calcinced Petroleum Coke. . . < . 219, ad valorem.

Note : Lower concessional rates ofduty for some Petroleum Products under the above men=
tioned categories have been prescribed subject to fulfilment of certain conditions if any
specified in the relevent notifications.
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Central Excise Revenue realised from Petroleum Products.

Central Excise Revenue

(Rs. Crores)
Brief description 1977- 1978~
p 977-78 Rm“;s
Budget
Estimate
Motor Spiri) . . . . . . . 444'20 49245
Kerosene,. ., . . . . . . . 161" 52 154.85
Refined Desel Oil and Vap. Oil. 337" 62 363.3
Diesel Oil N.O.S. : 2 @ s 24'67 23.10
Famace OIl . . . . . . . . 40+ 91 38-85
Asphalt, Bitumen and Tar. g & = & 1492 15.75
Petroleum Products N.O.S. . . : . @ . . Bi-gB 195.30
Blended or compounded Lubricating Oils and greases. | i 43°90
Calcined Petroleum Coke. . . 2°14 2-52
ToraL : . . . N 1151+ 86 1205- 62
Statement

Statemnent showing Customs Revenue from Petroleum Products.

Bricf description

Customn Revenue

(Import Duty)
(Rs. Crores)
1977-78 1913-'3
Budget
Eoras

Motor Spirit. . s . .
Kerosene . . . . . . . .
High Speed Diesel Qil and Vep. Oil. , .
Industrial Fuel Oil. . . . . . .
Lubricating Oil.

Other mineral Fuels, oils, Waxes and bituminous substances .
Petrolrum oilsand oils obtained from bitumtnous minerals, crude., .

Totar . .

. 74 1195
¢« Goyr 9550
» 2B8+36 500
5'20 1180

693 14'00

+ + 5% 83

12° 51 15400
. BEYv35 18625

)
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Distribution of Pulses (o Ration Card
Holders

2712. SHRI V, G, HANDE: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that pulses
have been stopped by Delhi Adminis-
tration for distribution to the Ration-
card holders through Fair Price Shops
in Delhi; and

(b) if so, what are the reasons for
not supplying the pulses by the Fair

Price Shops?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). The distribu-
tion of pulses was taken up on an
ad hoc basis through a network of
about 2,200 fair price shops from 1st
September, 1978 in order ‘o check the
rising trend in prices of pulses in the
open market. Only a few varieties of
pulses namely Urad Washed, Moong
‘Washed, Malka Masoor, Gram Dal and
Arhar Dal were distributed under the

Masoor hag been discontinued as the
market prices have stabilised and the
offtake from the fair price shops has
fallen. The supply of Arhar Dal was
discontinued because the quantitiea
supplied by the National Cooperative
Consumers Federation were exhaus-
ted, The remaining thres warieties
are still being supplied through the
fair price shops,

Applications Received for Trade Mark
from Companies

2713. SHRI DHARMASINHBHAL
PATEL:
SHRI SURENDRA BIKRAM:

Will the DEPUTY PRME MINISTER
AND MINISTER OF FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3704 on the
15th December, 1978 regarding India-
nisation of foreign company and state
from how many companies the trade
mark applications have been received
and how many have been cleared
and/or rejected?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): A gtatement

scheme. The distribution of Malka giving the details ig attached,
Statement
No. of applications No. of applications No. of applications Applications Balance
received by RBI under approved. rejected. where Sec. 28 pending.,
‘Bection aB(1)(c) of of FERA not
FERA. attracted
440 64 10 248 1

Pengion caSes of Retired Central
Government Employees

2714. SHRI VASANT SATHE: Wil
the DEPUTY PRIME MINISTER AND
::INIBTER OF FINANCE be pleased

state:

(a) what hmtomu!:?e: of
cate-
Worles wotking 'in mu Central

Ministries at Delhi who have retired
during 1977-78 Ministry-wise and of
this what is the total number of pen-
sion cases of the empicyees finally
cleared and how doeg it compared
with the pension cases cleared during
the corresponding earller period:

(b) whether it iz a fact that Jarge

number of pension cases are left pend-
ing, the reasons thereof;
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(c) the steps taken/proposed to
simplify and modify the procedure
firing the responsibility on the ad-
ministration to ensure that pension is
cleareq within three mcnths of relire-
ment; and

(d) what other measurss/conces-
gions have been demanied/inought of
for tle peoisioners?

THE MIMNISTCDR O 57TATE IN

TII MINISTLY CF TINANI S (SHAX
ZULFIQUA __.LAH:: (z) and (?))-
The informztion is being cel =eted ond
will e Ilzid down on the Tokle of tha

H‘:.he &s soon as it boeomop pvail-
able,

(e} Rules and proccdures 2re mcdi-
fied irem time to time to eliminate
delays ip settlement of pension cases,
Effective from 1-3-76, a  simplified
procedure has been introduced under
which, pension is to be authorised
before the gate of retirement of a
Government servant on superannua-
tion, A gstatement containing the
salient features of that procedure is
laid on the Tahble of the House.

(d) The main demands of the pen-
sioners relate to revisian of the
amount of pension, revision of Pen-
sions Act, 1871, revision of the for-
mula for grant of relief to pensioners,
medical, educational, housing and
other similar facilities, provision for
employment of thier children in Gov-
ernment, payment of arrears of relief
due to the pensioners as per recom-
mendations of the Third Pay Commis-
sion from the dates these became due,
restoration of commuted portion of
pension and grant of family pension
to those who are not in receipt of the
same and appointment of a pension
Commission.

As 5 matter of policy, orders re-
garding liberalisation of pension and
other retirement benefits are ordinari-
ly given only prospective effect. In
view of this and financial constraints,
it has not been possible for Govern-
ment to accept many of the demands
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of pensioners. IHowever, graded re=-
lief is being paid to bothspre-1-1-73
pensioners and post—1-1-73 pensio-
ners in relation to the cost of living
index. Besides, ad hoc relicf ranging
from Rs, 15 to Rs, 35 per month is
bzing paid to pre—1-1-73 pensioners,
Soing pronosals relating to the revi-
cion of the pousimm formula are also
bcling examinad,

=]

Statement

With a view tp eliminating delays
in the payment of superannuation
pension  and  death-cum-retirement
gratuity, a revised procedure was
prescrimed in February, 1976, The

salient features of the revised proce-

dure arc as follows: —

(1) Pension wil]l be calculated on
the average emoluments of 10 com-
plete months instead of 36 months.

(2) The payment of superannua-
tion pensions will commence in all
cases on the first vf the month in
which they are due. In order to
ensure this, a striet time-table for
the work at various stages has been
laid down for the Heads of Offices
and those responsible for issuing
pension payment orders and firm
cut-off dates have been prescribed
for each stage, This procedure has
also been extended in the case of
Government servants who die while
in service,

(3) In the absence of gpecific indi-
cation to the contrary, interruption
in service between two spells of
service rendered under Central Gov-
ernment will be treated as condone
ed and pre-interruption serviee
counted for pension, Similarly,
periods of extraordinary leave which
are not covered by specific entries
making them non-qualifying will alse
count for pension.

(4) The requirement of an ad-
niinistrative sanction to pension is
dispenseq with,
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(5) If for any reasons, it is not
possible*to issue the Pension Pay-
meit Order before one month of
the date of retirement of the Gov-
ernment Servant, provisional pen-
sion and  death-cum-rctirement
gratuity will be sanctioncd and dis-
buised by the Head wf Ofilce. The
provisicaal pension  will  become
final aiter a poriod of six months,

(6) In the mailer of determin-
inZ e dues ouisiaading irom the
Governmcnt Servani (other than
thoss portaining to Governmeng ac=

CG. iLoda i), sha Pilb2 v past
recusds wiil be confined to a period
Ci 0o years belcrg relicement, at

the stage of preparation of pension
papers,

As regavds ducs pectaining to cecu-
pation of Government accommodation,
the Directorate of Estates is required
to issue No Demand Certificate eight
monthg before the date of retirement
of a Government servant, The licénce
fee for the next eight months includ-
ing the permissible period for which
accommodation can be retaineq after
retirement will be recovered by the
Headg of Office. Licence fee for re-
taining the Government accommoda-
tiorn beyond the permissible peried
will be recovered direct by the Direc-
torate of Estates from the allottee,
and payment of gratuity will not be
withheld on this account.

The reviseq procedure prescribed in
February, 1076 is reported to be
functioning satisfactorily.

Alleged Racket Fngaged in Selling
Gift Parcels

2715. SHRI MADHAVRACO SCIN-

DIA: Will the DEPUTY PRIMB
MINISTER AND MINISTER OF
FINANCE be pleageq to state:

(a) whether Government are
aware that Government of Tamil Nadu
has uneartheqd a racket engaged In
selling out gift parcels in open market
received from abroad meant for *poc
Peop'e in India;
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(b) if so, whether Government are:
also aware that some foreign missions
have been found to be invoived in
such anti social elements; and

(¢) if so, what acticn is proposed
to na taken in ihis regard?

OF STATE IN
OF FINANCE

: ACGARWALY: (a)
i i< not aware of the Gov-
¢ Tamilnadqu Hhaving  un-
Geh rank: ilivever,

'
iras, nas

of Custonas

L in soma2 on abusa has
by ! > cusioms
duty cxaxnpiion a ablz in  respect

ndfts, medizines and medical
gtores, clothing and blankets reccived
as gifts {rom donorg abeonag {fov pur-
wosag of free distribution to the poor
ang needy,

(b) No Sir, The Governmeni has
not received any report regarding the
involvement of any foreign mission.

(c) Action, under the law, in regard
to the goods in respect of which abuse
cf the concession has been noticed,
ana also against the persons involved,

hag been taken by the Collector of
Customs, Madras,

THO® OWIATd GOT §7E, EHT O ZIT, WIT-HY
w1 WA

2716. st gz faws, : 91 99 g dEl
aw faw & 77 qEd Spw 68 R

B (%) wwo ®o wrmd gow wa, 21,
nes @fgar &9, wewr-v, 2 ooy o
oWl & SYOT 9w FRT e uf 1 warw
fear w1 Wi S7 am wrrwe & fea
ufw oWl awmar d

(o) wr gz e 2 fs 3w &4 #1 afes
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Wi ar framr amEr g

frad wrirETe
g fFaeT
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Payment of Excise Duty, Custom
Duty and Income-Tax by Basant
Paper Mills, Calcuita

2720, SHRI HUKAM CHAND
KACHWALI: Will  the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased fo state:

(a) the amount of excise duty, cus-
tom duty and income tax paid by
Basant Paper Mills, 2nd floor, Camae
Street, Calcutta-700017, factory lo-
cated at Basant Nagar, P.0O. Ham-
nagar, Varanasi (U.P.) during the last
three years and the amount of income-
tax outstanding against them; and

(b) the amount inveated so far in
this firm since its inception, year-wise
and the number of its partners and the
amount of income-tax paid by the
partners sp far and the names of
other industries and trades in which
they are partners and the amount in-
Vested therein as also the arrears of
income-tax againgt them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI ZULFIQUARULLAH): (a) As
far as information pbout payment of
Custom Duty by Basant Paper Mills,
Calcutta in each of the last three
years ig concernmed, the same ig not”
capable of being furnished, ag no year-
wise record of the Custom Duty paid
by any particular importer|exporter
is maintained.

The amount of Central Excise Duty
paid by this Company during the last
three years is as under:—

1975-76 1976-77 1977-78
(Rs.) (Rs.) (Rs.)
Nil Nil 1,209,421

The other information sought in the
Question is being collected and will
be laid on the Table of the House as
soon as possible.

(b) It is understood that Basant
Paper Mills, is a company registered
under Companies Act and, as such,
the question of its having partners
does not arise, According to the in-
formation presently available with
the Ministry of Law, Justice and
Company Affairg (Department of
Company Affairs), the dafe of regis-
tration of the said Company is
5-4-1074 and the year-wise details of
the capital invested in it are as-
under: —

As per balance sheet Paid up Capital
for th - period ending (Ra.)
go-6-1975 24.11 [akhs

witere dqv qvy Wi frew, orfanare (T
®iw) grer T qEw, WA qew
AT ST T N
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Amount granted to employees of AG's
Office, Kerala under House building
advance scheme

2723, SHRI C. K. CHANDRAPPAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state,

(a) whether 1t 15 a fact ithat the
Government have decided to decen-
tralise the scheme of the Government
of India for the grant of House build-
ing advance to the Cenira]l Govern-
ment employees, hitherto centrally ad-
minstered by the Wo.ks and Housing
Ministry;

(b) if so whether the Government
are aware of the fact that under the
new geweme the ottee of AG in Kerela
which 15 having 2500 erployecs will
gLt only Rs. 3.0 lakhs where as ther
requirements m the year 1978-79 was
estimatcd to be 38 lakns;

(¢) what was the «mount undez this
scheme granted to the employees of
AG's office, Kerala for the last three
years; and

(d) whether the Government will
consider this case and enhance their
share next year?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

(b)y AG.'s office, Kerala, had pro-
jccteq its requirements for the grant
of house building~ advence to stafl
numbering 2,384 in thy budget esti-
mateg for 1978-79 as Rs, 38 lakhs
which has since been revised to Rs.
22.51 lakhs in Reviseq Estimateg 1976-
79, Agmnst this reguiremensy, that
office has so far been sllotieg funds
totalling Rs. 13.78 lakhg.

{c) Amounts disbirsed as hotwe
building advance to the employees ©of



157 Wrilten Adwers PHALGUNA18, 1960 (SAKA) Written Avewers 158

*theoﬂ!éeo!

197376 e .
1976-77
1977-18 .

(dy On allocation of funds for the
purpose by the Ministry of Works and
Housing to Indian Audit and Accounts
Department, the Comptroller and
Auditor General of India would deter-
mine the quantum of funds to be
allozated to the A G.'s office, Kerala
cn the basls of requirements of thut
office ang availability of funds.

wqTe %t wigf w fania woi & fad agroer
AT W1 wRdw

2724 S} TW QR N
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Accountant Generxl, Keraly during Test threg years weve:—

Rs. 17 54 lak bs
Rs, 2527 lakhs
Rs. 23°08 lakhs

-

Tea producing centres in North East
Indian States

o795 SHRI DAYA RAM SHAKYA:
Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION be pleased 1o state:

(a) the detsils of tea producing
centres along with their production
in North East Indian States; and

(b) statistics of ten consumption in
different Statcs in Indiu during 1976-
7 1o 1977-78, exporis of tea during
1976 to 1978 and cslimated number
of labourers emploved in tea industry
during the yeay 1970 in Norlh East
India?

o

TIIE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AN{D CCOPERA-
TION (SHRI KRISHNA KXUMAR
GOYAL): (a) Production of tea in
different tea producing areas in North
East India during 1977 and 1978 are
given below :—

(Figures in M. Kgs.)

1977 1978(Provisional)

Astam Valley % . .

Darjecling g s
Teral . ¢ % W u W
Tripurs . . . .
Bﬂi\lr . 0 . . .

.+ asy6s  266-40
. . 337n 3173
: 1159 12:25

. ) 103°95 105 8a
: . 1577 17'55
. e 445 462
. . 0-03 o' 03
427'20  438'g0
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{b) Figures for comsumption of tea
in different States in Indin are not
available. However tota]l consumption
of tea in India during 1976-77 and
1077-78 is estimated at 286 m, kgs, and
300 m.kgs, respectively. Total exports
of tea from India during 1876 to 1978
are given below:—

Year (Calender year) Exports

1976 . . . 233° 61 m.Jgs.
> o

13:7 . 22964 m. kgs,

1978 . . 159°62 m. kgs.

Estimated number of labourers em~
ployed in tea industry in North East
India during 1878 are not yet avail-
able, However, number of labourers
for the year 1976 in this region is
estimated at 6,12 lakhs.

wfiray frew & e v vty gt o wodt
oW Erwire Igww

2727, ot flo wwrw : w wfavg ww
wmfee gfr e wpefen et oy o
w4 fis w1978 § wfem feew

2728, SHRI MADHAVRAO SCIN-
IMA: Will the DEPUTY PRIMRE
MINISTER AND MINISTER OF
FINANCE bpe pleased to state:

{a) whether it is not g fact that
countries world over, except ours,
uu:'pt import duty on port equip-
ments;

(b) it 80, in view of the recent cone

gestion at major ports of the country,
whether Government propose to ex-
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empt such squipments from payment
of import duty;

(c) if so, when it ia expected to
grant exemption from payment of the
duty; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRJ
SATISH AGARWAL): (a) Govern~
ment is not aware whether ail the
countries in the world exempt import
duty on port equipments;

(b) to (d) In termg of section 13
of the Customs Act, 1862, all goods
imported into India are liable to cus-
toms duty at specified rates. The
Central Government, however, cnngie
derg on merit requests for exemption
of specified goods or class of goods
from payment of customs duty, as and
when received.

Proposal for Opening Offices of Con-
troller of Imports

2729, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO~
OPERATION be pleased to state:

L

(a) whether a proposal for opening
of a number of offices of the Control~
ley of Imports in different parts of the
country including one at Patna is
under consideration of Government;

(b) if so, places where such offices
are likely to be opened; and

(c) expected time by which these
are likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Bir

(b) and (c¢) Regional offices uf the
Imports and Exports Trade Control
Organisation have since been opened
at Jaipur, Gauhati, Patna end Agar-
tala. Arrangements to set up such
offices at Cuttack and Chandjgarh are
well under way.
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2730, SHRI MADHAVRAO SCIN-
WIA: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether a proposal for setting
up a financial agency on the lines of
Agriculture Refinance Development
Corporstion to cater to the credit re-
quirements of small scale industries is
under consideration of Government;

(b) # so, salient features therein;
and

(c) expected time by which it is to
be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to f(e).
The question of setting up a separate
financial agency to meet the credit
requirements of small scale industries
is being examined by Government,

International Airport in South Canara

2731. S8HRI JANARDHANA POO-
JARY: Will the Mimster of
TOURISM AND CIVIL AVIATION
be pleased to state:

{a) whether Government have taken
any steps to have Internationa] Air-
port in South Canara:

fib) it so, the details in this regard;
- =

{c) it reply to (a) above iz No',
the reasong therefor?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (c),
The requirement of the national car-
riers for operation of intetnational aiy
Services iy an important factor for
Opening domestic aerodromey to in-
ternationa] air services. As neither
Air-Indis nor Indian Alrline; have
fvinceq any interest in operating in-
ternational air services from South
4517 LEwef

‘iCanars, there are yo plans to have in~

ternationgl air services from South
Canara. .

Proposal for Amendment te B 8§ FF
of Ingome-tax Act

2732, SHRI R, K, MHALGL: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state: "

(a) whether it is g fact that the
Government have received a repre-
sentation dated 25th August, 1878
{rom a Councillor of Dombivali Mu-
nicipality (District Thana, Mahara-
shtra) with regard o proposal fo:
Amendmeni to § 80FF of Income-tax
Act;

(b) what are the submissions made
in the said representation; and

(¢) what action have Government
taken or propose to take in near fu-
ture in respect of each submisgion in
representation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a7 Yes, Sir.

(b) It has been stated in the said
representation that hundreds of stu-
dents are taking higher education
while earning bread for their families
It has been suggested that with a
view to entouraging citizens of India
to take higher education so that they
would be more useful for achieving
the targets designed by the nation,
the existing deduction under section
80FF of Rs, 500 from the gross total
income of the citizen of India whose
dependants are taking higher educa-
tion may be extended to those citizens
who are earning and taking bigher
education simultancously.

(c) The representation ig wundex
consideration of the Goverument
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Persons engaged in the Profession of
Frog Legs Export

2733, SHRI R. K. MHALGI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATIGN te
pleaseq to refer to the reply given to
Unstarred Question No, 882 on 24th
November, 1978 regarding firms en-
gaged in frog legs export and state:

(a) the number of persons engaged
in the profession by various firms and
other concerns of Bombay; and

(b) the annual amount of payment
made on these persons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b), There were
19 exporters registered with MPEDA
which were exporting frog legs from
Bombay, as on 31-12-1978. Informea-
tion regarding the number of persons
employed by these exporterg and the
payment made to the employees is
not available with the Government,

Victims of Emergency in G.IC.

2734. DR. BALDEV PARKASH:
Wil the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleaged to state:

(a) whether any of victims of em-
ergency in G.IC. and its subsidiaries
went to the Shah Commission and
Shah Commisgion forwarded their
complaints to the Finance Depart-
ment for necessary action;

(b) if so, the number of such cascs
and action taken by the Govern-
ment;

(c) whether any ad hoc financial
relief was given to the officers of the
GI1.C, and its subsidiares; if so, the
details thereof and the copy of the
circular, if any, pertaining to such
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rellef may be pluved on the Table'of
the House;

v
'

(d) whether any case of misuse of
authority in categorisation by Q.LC.
and its subsidiaries has come to the
notice of the Government; if go, the
number of cases and the action taken
by the Government; and

(e) whether some of the inspectors
were promoted/categorised to officers
rank and wvice versa during categori=
sation with retrospective effect: if
80, the number of such cases and
reasons for favouritism to some and
Punishing others?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Yes, Sir, 14 complaints were receiv-
€d Irom the Shah Commission reciat-
ing to the employees of the subsi-
diaries of the GIC. Comments ob-
tained from the GIC and its subsi-
tiaries were carefully examined. It
wag found that the action taken
against the complainants was in ac-
cordance with the rules, regulations
and established practice,

(c) No, Sir.

(d) Appellate Cpmmittees were
constituted by the Board of Directors
of each subsidiary of the GIC tg re-
ccive and consider the appeals from
the employees who were aggrieved
against their categorisation. The vari-
ous Committees carefully considered
all the appeals and after close geru-
tiny and deliberations, iecategorised
the affected persons, where necagsary.

(e) The information is beltig col-
lected from GIC and lts subsidisries
and will be laig on the Table of the
House as s00n ms it is received
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Alleged Tax Evasion by M/s Cool
Foum Pvi. Lid, Eoitayam

2735. SHRI C. K. CHANDRAFPAN:
'Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state;

(a) whether it is a fact that Gov-
ernment could unearth some serious
cases of tax evasion in relation to M/s
Cool Foam Pvt. Ltd, Kottayam and
realise huge amount of tax on the
basis of certain information supplied
by some informants;

(b) if go, what is the tota] amount
of evaded tax realised on the basis of
the said information;

(c) what is the reward given to the
informant for supplying that infor-
mation and whether all his claims
have been gettled; and

(d) i not, the reasons thereof?

THE MINISTER OF STATE  IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) In pur-
suance of information given by an in-
formant a search was made in the case
of M/s, Kool Foam Pvt, Ltd, Kotta-
yam. The malerials seized indicated
substantial evasion pf income tax.

(b) No tax has been realised in the
assessments relating to search that
have been completed so far.

(c) and (d). The informant has been
Eiven an interim reward of Rs. 5000/-.
The claim wil] be finally settled when
all assessments relating to search be-
come final and taxes realised.

Export Prospecis of Minerals

2736, SHRI PTUS TIRKEY. Wilj the
Ministe, of COMMERCE, CIVIL SUP-

FLIES AND COOPERATION be pleas_
ed to state:

(a) whether the Federation of the
Indian Minera] Industry have recent-
ly submitted a report on the export
possibilities of Minerals;

(b) if so, whether the Federation
have stated in their report that there
is a great possibility for exporting of
minerals from the country; and

(e) if so, what is Government of
Indja’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) to (c¢). Federation of
Indian Minera]l Industries. New Delhi,
has recently brought out a study-re-
port entitleq “Export Possibilities of
Minerals (Other than Iron, Manganese,
Coal and Mica)”. A copy of this
report has been submitted to the De-
partment of Commerce for information
and perusal. The report gives a broad
idea about the export potentialities of
some selected minerals to certain
countries/group of countries keeping
in view the future world outlook,
overall global availability geographical
position of India, etc. The study is
only illustrative and not exhaustive.

The findings/suggestions of this
study-report will, infer alia, be kept
in view while considering export pro-
grammes in respect of minerals and
ores.
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Fire in thy Godewn of MIC at
Girdth

2738. SHRT M. RAM GOPAL RED-
DY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether a huge quantity of
Mica wag gutted in the godown of
MTC at Girdih on 30th January, 1979;
and

(b) it so, the causes of the fire and
quantity of mica destroyed and.its
wvalue?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUFPLIES AND COOFERA-
TION (SHRI KRISHNA KUMAR GO-
TAI!: {a) and (b), VYes Sir, Ad
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though the cnuv'ot the fire is not
known yet, preliminary nenqets of the
Deputy Commissioner and the Factory
Inspectoy at Giridih have attributed
the same to #n electric short circuit.
Since police gnd independent surveyors
appointed by Insurance Company are
investigating the mmtter at the cause
of the fire will be known only on re-
celptrof theirfingt reports. E,\qumtity
of 76 481 M/tonnes, valued at Rs. 27.89
lakhs, was destroyed in the fire,

Allocation of Amount to LT.D.C.

2739. SHRI DAYA RAM SHAKYA:
Will the Minister of TOURISM AND
CIVIL AVIATION be plessed to state:

(a) whether the Planning Com-
mission has allocated a sum of Rs. 30
crores to India Tourism Development
Corporation for augmenting hotel
and boarding facilities; and

(b) if so, the number of hotels, etc.,
proposed to be built with this amount
and the proposed sites thereof; the
expenditure involved in each case
and the time by which construction
work thereof will be completed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION 4SHRI PURU-
SHOTAM KAUSHIK). ~(af* The
Planning Commission approved &
tota] Outlay of Rs. ?}" for the
Five Year Plan (1078.183) m-
mes of the ITDC including a provision
of Rs, 23.81 crores for augmenting bo-
tel and boarding facilities™ .

(b) A statemesi fwmishing peces-
sary inf is sttached.
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Particulars of schemes of ITDC for augmenting hotel and boarding facilities during  the
Five Year Pld;“{:wﬂ—h)

. (Rs. in_lakhs)
Name of the Scheme Plan Estimated Likely target date of completion
Outlay cost remarks
(1978—83) o
! 2 3 4 5
1. Spillover Schemas|Continuing Sch
1. Expansion of Qutab Hotel , . 10 00 77 oo Completed in January 1978.

2, Expantion of Travellers Lodge at
Bhubaneshwa:r 5 g . 10°00 40 00 December 1979.

3. Hotcljmpur Ashok— . . 45 00 98 oo IPhase commimioned in Dec. 78,
Phasc (29 rooms)
!I Phase (44 rooms) . . 11 Phase to be completed by De-
cember 1979
Land for Kovalam, Aurangabad & 15 00 .. The matter1s under correspond.
e Temple Bay Mahabalipuram s ence with the State Govern-
ments
Lotar—I . 8ooo 215 00
11. Expansion Schemes - B
1. Ashoka Hotel, New Delly . 101 oo 101 o0 December, 1979.
2 Akbar Hotel, New Delh: . 300 00 270 oo December 1979.
3. Varanasi Hotel, Varanasi . . 35 00 30 oo Plang and cost cstimates under
preparation.
4. Lalitha Mahal Palace Hotel, My- 40 00 38 oo December, 1979
sore
5. Khajuraho Hotel, Khajuraho 30 00 30 oo Plans and cost estimates under
preparation.
6. Hasan Hotel, Hassan . . 10 00 10 oo March Bo.
4. Travellers Lodge, Madura: 3 20 oo 19 oo April 8o.
8. Travellers Lodge, Bodhgaya : 20 00 20 oo March Bo.
§. Travellers Lodge, Konark " 10 00 7:50 March 8o.
10. Mlu:ladﬁ at Kmhmlgar
’ 2000 .. Schemes under formulation.
e mmwhi u
e 1 00 <+ Alternative location under con-
sideration.
Torar—I1 + 58700 335750
1I1. Newo Schemes

Hously
1. §-8mr Wiadeor Flace Hotel, New 500 00 300000 130 ruoms %0 be rexdy by De-
ey by Cetobars: ance, rocess

.
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1 2 3 . 4 5
2. Ashok YatriNiwas, New Delhi. ,  300-00 30000 200 rooms to be ready by Decem-
ber 1979, Balance rooms by
October 1980.
3. Hotel at Agra . . . . 75 00 75'00 Scheme under preparation.
4 HotelatGulmarg . . 100°00  t00-00 Plans and cost estitnates under
preparation.
5. Hotel at Goa ; 75 00 75'00  Scheme under preparation.
6. Hotel at Gauhati 45700 4600 December 198o.
7. Hotel at Chandigarh . 65- 00 65'00 December 1980,
8. Hotel atBombay . B . 300°00  300°00 Efforts being made to select a
suitable site,
g. Hotel at Ahmedabad . B 75° 00 75 oo Etforts bsing made to select a
suwitable site,
10. Hotel at Bhopal . . . 7500 85 00 Scheme propased to bz taken in
tion with M.P. State
Tourism Development Cor-
poration.
1. Travellers Lodges at Puri, Pondi-
cherry, Gwalior, Hampi, Jaisel-
mer, Bikaner and 2 centres,  104:00 100 00 Scheme= under form alation.
1714'00 1716 00
Grano Tortar—I to III a3Bi-oo 2456 50

Normg for fixing of wages In Banks
and LIC, eto

2740. DR. BAPU KALDATE. Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether Government have de-
vised any rationale or/morms for the
fixing of remuneration or wage; of
employees in Banks, L.LC, and Posts
and Telegraphs and Railwaymen; and

(b) if so, the detaily thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Presumably the Hon'ble Member is
referring to the principles underlying
the determination of the wages for the
non-afficer employees in Posts and
- Telegrapha, Railwayy, L.IC. and Banks

So far as the employees of the Posts
and Telegraphs and the Railways are
concerned, the pay and allowances
have been decideg upon by the Gov-
ernment on the basis of the recommen~
dations made by the Third Pay Com-
mission, The Pay Commission had
inter glic mentioned the follwing prin-
ciples as forming the basis of the
Commiczion’s recommendations: —

(i) For the majority of posts, the
principle of ‘Equal pay for equal
work’ is to be taken broadly to
cover the range of a time scale. In
the absence of eny distinguishing
features, employeeg of the Central
Government in different branches are
to be paid equally if their work is
adjudged to be of equal value sc-
cording to certalp well-established
criteria,

(ii) The pay of a post is to be re-
lated to the dutiles ang
tieg attached to that post, to fthe

[
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difficulty and compiaxity of the task
to be performed to the degree -of
supetvision exercised and to the
qualifications prescribed.

(iii) Simplifications and rationali-
sation of the pay structure to the ex-
tent possible.

So far as L.I.C. is concerned tﬂe pay
scales and Dearness Allowance of the
Class I1I and Class IV employees are
governed by wage settlements. The
last wage settlements ‘with these classes
of employees expired on the 3lst
March, 1977,

As regards Banks, Government have
not yet laid down any norms. The
wages of the non-officer employees of
the banks are seitleq by various
awards and bipartite gettlements, The
last gettlement expired in December,
1973. Negotiations for concluding a
new settlement are coniinuing.

wemg) | gew o e
Ty W @wT 9T TC o & angr
‘noome-Tax raid promises and

(b) whether thy Incomedax Depart-
ment have recovered the Diary of one
producer Shri Prakash Mehra,

(c) whether any evidence of black
money was noticed in the pages of the
diary; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, 8ir.
It is a fact that the Income-tax autho-
rities searched the premises of Shri
Prakash Mehra and his agsociates in
Bombay on the 4th December, 1878,

(b) to (d). During the course of the
search, besides wvaluables, a large
number of books, of account, npte
books and dieries were seized. Some
of the seized documents indicate pre-
sumably, unaccounted paymenis to
different film artists. Further investi-
gations are in progress. Action as
warranted by the facts angd circums-
tances of each case wil]l be taken.

Export of Bengal peshi Cotton

2743. DR. BAPU KALDATE: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATON be
pleased to state:

(a) whether it iz g fact that seven
parties have cornered entire Bengal
deshi cotton quota of 10,000 bales e&r-
markeq for export in 1978-79; and

(b) if so, the details of the export
licencey issued to partieg party-wise
ﬁ;ﬁ:ﬁdwmwm

THE MINISTER OF STATE IN

YAL): (a) snd (b). ¥or export of
Bengal Deshi Colton, ng sxport iicence
is necessary as the samg is allowed
under 0.G.L.3 subject to the following
conditions:—

(1) Against allocation made by
Textile Commissioner.
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(i) Certificate regarding quality/
quantity of paw coiton interided for
export jssued by Textils Commis-
sioner's Appeal Committee,

In January, 1979 the Government de-
cided to release for exports an addi-
tional 50,000 bales of Bengal Deshi Cot-
ton (including 2,000 bales of handgin-
ned cotion). Necessary guide-lines
were given to the Textile Commission-
er for aliocation of quotas out of the
above release. It was stipulated by
the Government that 20,000 bales in
two lotg of 10,000 bales each are to be
allocated on high value consideration
and a reasonable time lag is to be kept
between the two releases, It wag also
prescribed that of these 20,000 bales,
1000 bales were to be hand-ginned cot_
ton, For releasing and allocating
gquotag out of the first lot of 10,000
bales which were to be governed by
high value consideration, the Textile
Commissioner invited applications in
January, 79 sgainst which 140 appli-
cationg were received by hig office.
Since the allocation was to be made
on fhe basis of high value considera-
tion, the applicant having highest price
was given the quantity applied for and
thereafter the other applications were
congidered in the descending order of
the highest prices quoted. As a resuit,
the full quantity of 10,000 bales was
covered by 15 applications which we.e
submitted by seven exporters,
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Security check-up of V.LP, Pamengers

274% SHRI VASANT SATHE:
SHRI P. M. SAYEED:
SHRI D. D. DESAI:
SHRI CHIPTA BASU:

SHRI VIJAY KUMAR N.
PATIL:
SHRI M. V. CHANDRA-
SHEKHAR MURTHY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state,

(2) whether Government are consi-
dering a proposal for modifying the
rules for security checkiup of VIP
passengers;

(b) if so, furnish the details of
modification sought to be carried out
and the reasons therefor;

(¢) whether = Gevernment have
received complaints trom some VIPs
protesting against such checks furnish
detaily thereof;

(d) whether disciplinary  action
against the staff memberg who insisted
on such checks has been taken and
details thereof; and

(e) any other modification proposed
to ensure gremter safety and gecurity
for travel by air?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI . PURUs
SHOTTAM EAUSHIK): (a) to (o).
In view of certain incidents reported
in this regard, the matter {e under

(8) No, 8ir.

(e) The detailed instructiong are al-
Tekdy in ekisiemce. ° The Advisory
Commitiee for Civil Aviation Bectirity
reviews thess instruetions from time
to time ind tdké' decislony e cens-
dered necessary.
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Ton Go-
Biek. Gardens taken oVer ky

I8, SMRY BALASAHER VIKHE
PATL: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state;

(a) the names of mis-managed and
sick tea gardeng taken over by Go-
vernment indicating in what way
these have gone sick or mis-managed;

(b) in cage of default in payment
of wages or provident fund dues, or
rent of the land or excise duties, the
arrears in respect of each item against
each of the tea gardens: and

(c) what action Government have
taken to bring the sick and/or mis-
managed tea gardens intp proper
working and how much funds have
been sanctioned imitially by Govern-
ment to give financial assistance to
them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) Central Govei~ment took
over the management of Pushok Tea
Estate and Looksan Tea Estate
owned by M/s. Pashok Tea Co.
Ltd, Caleutta and Vah-Tukvar Tea
Estate owned by M/s. Sashitara Tea
Co, (P) Ltd., Calcutta on 12th Octo-
ber, 1976 in exercise of powers con-
ferreq under Section 186E(1)(a) of Tea
Act, 1833. The Tea Trading Corpera-
tion of India has been entrusted with
the management of these 3 gardens as
“Authoriged Persons”.

Chargola Tea, Estate in Assam own-
ed by Chargola Tea Co. Ltd., 'was taken
oVer on Bth Deceémber, 1978 under
Section 18(D) of Tea Act, 1953 and
TT.CI js managing the game. West
Bengsl 'Tea Developmant Corparation
has entru with the manage-
ment of Kumai Tea Estate owned by
M/s.. Snowview Tesa Co., and taken
cite SW‘“&':;%“:
tion 16¢(

(b) As the takeover of ull the sbove
Gardeng hate oeen clallengud: i court
Of lawj thy emtire itatber ineluding ns-
ture and extent of default in terms of

Tea (Amendment) Act is presently sub-
judice. -

(c) The management of thess gar-
dens have been entrusted with TTCI
and WBTDC initially for a period of
five years, The funds required for
managing including improving the
over-all condition of the tes estate are
provided from the normal budgetary
resources by these Corporations and
loan assistance from Central Govern-
ment is also made available after due
examination of request in this regard.

Impact of High Taxation on Tractor
Sales

2747, SHRI BALASAHER VIKHE
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state;

(a) whether his attention has been
drawn to the news item titled “Trac-
tor sales hit: high taxation” publish-
ed in the Economic Times (New
Delh;y Edition) dated the 10th Febru-
ary, 1879; and

(b) if so, whether Government are
considering to review the tax struc-
ture to bring dowm the prices of trac-
tors with a view that a large num-
ber of farmers of smaller means in
the country can have the benefits of
mechanisation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

(b) As Honourable Members are
aware, tractors of Draw Bar Horse
Power 12 and below have been comp-
letely exempt from payment of cen-
tral excise duty vide notification No.
355/T1-Central Excises, dated the 2nd
Decernber, 1977. A request for exten-
sion of the said exemption to agricul-
tural tractors, irrespeetive of thelr
Horse Power, was exémined by the
Government; it has ‘not een poseible
to accede to this reduest,

r.)mmdmm
for goid .emuggling during the but
twelve months;



170 Written Answers

(b) the precise position regarding
the extent of gold smuggling; and

() the impact of smuggling on the
present high price of gold?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) During
1978, 158 persons were arrested for
their involvement in gold smuggling.

(by and (c). According 1o peports
received by Government gold smug-
gling eontinues to be well under con-
trol. The high price of gold prevail-
ing in India during the last several
monthg 1s, inter alig, the result of rise
in international price of gold, the short
supply of gold in the internal market
and the stringent measureg taken by
CGovernment to curb smuggling of gold
into the country.

Autonomons Institute of Tourism and
Travel Management

2740. SHRI DURGA CHAND:
SHR] 8. R. REDDY;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have any
proposal under consideration to set up
an autonomous Institute of Tourism
and Travel Management;

(b) if so, what are the detaily there-
of; and

(c) where and when the proposed
Institute is to be set up?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHR1 PURU-
SHOTTAM KAUSHIK): (a) to (c).
The Institute of Tourism and Travel
Management will be set up as an auto-
nomous Institute under the Societies
Regisiratfon Act of 1860, "Po begin
with, it will offer executive develop-
ment programmes at different centres
in the country for persomnel already
smployed in various segments of the
tourism industry, and will undertake
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course in tourism. The question of 1o~
cating the Institu'e at a particular
place will arise only when the regular
::lm year post-graduate course is offer_

Rationalisation of [ncome-Tax
Structure

2750, SHRI P, RAJAGOPAL NAI-
DU: Will the DEPUTY PRIME MIN-
ISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government are in-

tending to rationalise Income-tax
structure; and

(b) whether any committee has
been set up for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The Government had set up a Commit-
tee of Experts in June 1977, for inter
alia, recommending measures to gim-
plify and rationalise the laws relating
to direct faxes. The Direct Tax Laws
Committee (popularly known as the
“hokshi Committee) submitted its In-
terim Report in December, 1977 and
the Final Report in October. 1978. A
few of the recommendations made by
the Committee have been implement.
ed through the Fipance Act, 1978 and
a few others are being implemented
through the Finance Bill, 1978, The
remaining recommendationg made by
the Committee are under considera~
tion,

Increase in Perossfage of Amount
given by Nationaliss] Banky to
Bural Areas

2751. SHRI P. RAJAGOPAL NAI-
DU: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF ¥IN-
ANCE be plessed to state:

(8) whether Government arg pro-
posing to incresse the pereentage of
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amount now given to rural aress by
nationalised banks; and

(b) it s0, by how much?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Public sector banks have been advised
to ensure thai 60 per cent of their de-
posit resources mobilised at their rural
/semi-urban branches are deployed in
these very areas. As at the end of
June 1978 the percentage of such dep-
loyment was 524 in rural and 474 in
semi-urban areas, Y

Purchase of F.C.V. Tobacco by ¥rag

2752. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state;

(a) whether the Irag Government
has purchased F.C.V. tobaccg from
India in 1978;

(b) the parties from which it
purchased; and

(¢) the reasons for not purchasing
the above tobacco from the State
Trading Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) Yes. Sir.

(b) The Iraq Government is repor-
ted tp have purchased F.C.V. tobacco
from 5 private exporters—ITC Ltd.,—
ILTD Division, Sri Laxmi Tobacco
Co, Sri Jayalakshmi Tobacco Co.,
Bommidala Brothers Ltd. and Sileman
Khan Mehboob Khan.

{c) Ap export of tobaceo is not cana-
lised through the State Trading Cor-
poration, the buyer has the choice to
select suppliers in India,

Shoriage of Esbber

2753. SHRI SHYAM SUNDAR
GUPTA:

SHR] PIUS TIRKEY:

DR. BIJOY MONDAL: :

SHR] SHANKERSINHJIL
VAGHELA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:.

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state;

(a) whether it is a fact that there.
is an acute shortage of rubber in the
country at present and if so, what are
the reasons thereof;

(b) whether it is also a fact that g
large number of factories/small scale
units have been affected badly and
are likely to be closed for non-avail-
ability of rubber; and

(c) whether it is also a fact that
indecision of the Government tq
import rubber has led to nearly 50,
per cent increase in priceg of rubber
in the country and what are the rea-
sons for the delay in arriving at a’
decision to import rubber to meet the
acute shortage of rubber?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) There was a shortage of
natural rubber m the country since the
early part of the current financial year
consequent on increase in demand
from the manufacturing indusitry and
shortfall in production due to adverse
climatic conditiong and strikes in
rubber plantationg of Kerala.

(b) and (¢). In July, 1978 Govern-
ment had been concerned ebout the
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-ernment announced iis decision to al-
low import of 15,000 tonnes of rubber
on 26th July 1978. The implementa-
tion of this decision was, however, de-
ferred as it was necessary to examine
the issue in consultation with the con-
cerned rubber producing State and
also to provide ample opportunity so
that incentive to the growers was pro-
perly protecied. There was also an
assurance from the Kerala Govern-
ment that it would bring down the
prices of indigenous rubber and ensura
reéquisite supplies to the industiry. Des-
pite this, however, the prices continu-
ed to rule very high and the availabi-
lily wag also scarce. In view of this
»Government authorised STC on 1st
September, 1878 to import 15,000 ton-
neg as earlier decided upon. There
was no appreciable increase in the
price of rubber 1n the Kottayam mar-
ket during the period 26th July 1878
to 1st September, 1878. STC had ac-
tually imported 14,750 tonnes in Sep-
tember-October, 1878,

On a further review Government
“have authoriseq STC in December 1978
to import an additional quantitv of
15,000 tonnes of rubber during the vear
1978-79. Shipments of imported rub-
ber are expected spon,

Dizocilons to Indian Banks in regard
‘t6 Rural Development Programme
2794, SHRI SHYAM SURDAR

GUPTA:

SHRI PIUS TIRKXY:
‘DR. BIJOY MONDAL:
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Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state

(a) whether Government have
issued any directiong to all the Indian
benks to adopt some villages for
Tural development programme;

(b) if so, what are the details of
the programmes, bank-wise and State-
wise; and

(e) the number of villages selected
under these plans and funds likely to
be spent thereon during the next five
Years, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHII
ZULFIQUARULLAH): (a) to (o).
The Village Adoplion Scheme is being
implemented by the commercial banks
with a view to steppmg uo the inegra.
ted development of the adopted villag-
es.

A statement indicating the villages
adopted, number of accounts serviced
and the amount putstanding as at the
end of December 1977 is enclosed.

Under the scheme banks endeavour
1o meet oy the credlf nesds of the
villages for their integrated develop-
ment. No targets are usually fixed
for the numimy of villages %o be
adopted and funds to be provided.
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Statement

186°

Ne. of Villages adopted, No. of Direct Agricultseral Loan Accounts servised and the amount outstanding

as on 31-12-1977

1. Statswise
8'. Name of State/Union Territory No. of No. of  Amount
B g
tural in Crores
loan  ofRupees.)-
accounts
mﬂ;::lin
villages.
! 3 4 5
1. Andhra Pradesh N = o 5333 4,017,606 10311
2. Assam . . . . M 1,108 13,377 1'63
3. Bihar. ., . . - 2,647 50,235 8-48
4. Gujarat . . N 1,833 21,195 047
5. Haryana , N . 1,361 25,688 7:64
6 Himachal Pradesh . 821 9.953 ]
7. Jammu & Kashmir. , 155 1,726 o 21
8. Karnataka, . . 3389 98,802 23-90
9. Kerala, . . . . . 845 1,02,228 6-68
10. Maharashtra, ., N . . . 2,703 68,935 26 11
11, Manipur . . . . 145 2,396 042
12. Madhya Pradesh. | . . . 4,122 32,952 g 63
13, Meghalaya . . . . . 94 4,004 ©'39
14. Nagaland . . . 24 312 o-ol
15, Orissa. . . . . . 1,758 71,892 7-00
16. Punjab . . . . 2,051 38,810 11-08
17. Rajasthan . . . . 9,544 38,165 11493
18, TamilNadu . . e s e 2,202 1,18,665 16-00
19, Tripura. . . . . 1,087 17,404 102
20. Uttar Pradesh . . . . 9,878 1,909,456 2790
21, West Bengal . o . . 9.48¢ 1,70,761 a1+ 52
232. Arunachal Pradesh. , . . B 10 20 Negligible
23. Chandigarh. . : § ) 4 9 oot
24, Delbd. . . . .. . . 142 2,611 066
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—

1 2 3 4 5
-25. Goa, Daman & Diu. . . . 1z 2,219 o- 3;
<26, Mizoram . . . . . . ! 1 Negligible
+27. Pondicherry. . - . B . . 65 4,410 o-88
54,918 1,523,022  297'21
*11. Bank Group-wise
Bank Group No.of No.of  Amount
villages dirret  outstanding
icultural (Rs. crores)
an A/C.
serviced
State Bank of India and Associatione Banks. « 2,029 71,4385 144 29
Nationalised Banks. y . . . . 31,582 604,427 17 By
Other Banks. e & . . . P 2,937 1,74.931 35 08
TortaL . . . . . 54,918 15,23,022 297 - at
U —

‘Master Plan for Tourlsm sent by
Btates

2756. SHRI R. MOHANARANGAM:
"Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of States who have
.sent Master Plans for Tourism;

(b) the names of such States and
the allocations likely to be met from
the Centre; and

(c) the names of those States which
have not submitted their plans?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (o)

. Al] the State Governments/Union Ter~

ritories were requested to undertake a
Tourism potential survey of their area
and have g perspective plan prepared
for the development of tourist centres
of local, domestic and international
importance. Such perspective plans
have been received from all States/
Union Terriories other than Punjab,
Tripurs, Arunachal Pradesh, Dadra-
Nugar Haveli and Lakshadweep,

As follow up, a Conference of all
the State Tourism Ministers' was held
in November. 1978 in New Delhi where
State Governments/Unjopn Territories
were requested to indicate two centres/
schemes to be taken up for dewelop-
ment in the Centra) Sector, The deve-
lopment of the centres which have
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been s recommended will be taken up
in consultation with the State Govern-
ment subject to availability of funds
and inter-se priorities during the Five
Year Plan peripd 1978—83.

World Bank Loan Assistance for crea-
tion of Godown Capacity in the
Country .

2757, SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the National Coopera-
tive Development Corporation has
been sanctioned any loan assistance
from the World Bank for the purpose
of creating godown capacity in the
couniry;

(b) if so, the quantum of loan and
the details of projects for- which this
loan has been specifically sanctioned;
ang

(¢) whether the NCDC, besideg the
above, has undertaken projects of
Bodown construction in Haryana, U.P.
and Orissa and if so, the details of
these projects including proposed cost
of these godowns?

THE MINISTER OF STATE IN
THE MINISTRY OF CGMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO.-
YAL): (a) Yes, Sir.

(by and (¢). The World Bank has
sanctioneq a loan of 30 million U.S. §
(about Rs. 25.80 crores) to the NCDC
for implementing cooperative storage
project involving construction of 8654
Eodowns with a storage capacity of
10.83 lakh tonnes in the State of Har-
yana, UP, ang Orissa at an estimaled
cost of Rs. 54.90 crores. The balance
cost of the project wil] be met by the
NCDC, the State Governments and the
Sccietiey concerned. Of these 8654
godowns, 1570 godowns with a storage
capacity of 3.39 lakh tonneg will be
constructed in Harvana, 4835 godowns

with a storage capacity of 460 lakh
tonnes in U.P. and the remaining 2448
godowns (including rehabilitation of
1100 godowns) with a storage capacity
of 2.04 lakh tonneg in Orissa, Finan-
cial assistance for construction of god-
¢wns under the World Bank project
will be provided to the cooperatives
in these 3 States from the current
financial year i.e., 1978-79.

2, It is envisaged that the fresh sto-
rage programms in the above ‘hree
States will now be sanctioned only
under the World Bank Project. How-
ever, till 3lst March, 1878, the NCDC
approved a programme of construe-
tion of 644 rural and 271 marketing
godowns with g capacity of 2,561 lakh
tonnes in Haryana 8581 rural and 234
marketing godowns with a capacity of
5.075 lakh tonnes in Uttar Pradesh and
1030 rural and 322 marketing godowns
with a capacity of 2.089 lakh tonnes in
Orissa. The spill over assistance for
these godowns for an amount of Rs
183.809 lakhs in UP, and Rs. 135802
lakhs in Orissa will be provided under
i{he normal storage programmes of the
National Cooperative Development
Corporation. There is no spill over
assistance envisaged for godowns
assisted in Haryana.

Collection of Excise and Custom
Duties

2758, SHR] VINAYAK PRASAD
YADAV: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) what was the estimated reve-
nues to be collected from Excige and
Custom duties in the first Budget of
present Government;

(b) how much was collected from
excise and Custom duties and how
much was the shortfall; and

(¢) who are the main defaulters?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRY .
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SATISH AGARWAL): (a) to (c).
The actua] realisations under Union
Excise duties (Inpluding cesses in res-
pect of coml, salt, rubber, iron ore,
erude, limestone and dolomite), and
Customg duties during the yeay 1977-
78 amounted to Rs. 6271.81 crores
(net) or 9.2 per cent of the com-
bined Sanctioned Budget E:timates
of Rs. 6321.68 crores (net), The short-
fall of 0.8 per cent cannot be said
to be significant considering the size
of the total revenues collected and
the range of goods involved,

Exchange of golied notes at Reserve
Baak of Indig

2759. SHRI K. A. RAJAN: Wil the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the rules and guidelines for get-
ting torn and soiled notes exchanged
at Reserve Bank of India;

(b) whether his attention has been
drawn to a write up in the Times of
India of 12th February, 1979 regard-
ing problem being faced for getting
torn notes exchanged; and

(c) Government’s reaction to such
problemg faced by individualg?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Re-
setve Bank of India (Noie Refund)
Rules, 1975 contaia the rules prescrib-
ing the circumstances in and the con-
ditions and limitations subject to which
the payment of soiled or mutilated no-
tes can be made,

(b) Yes. Bir. The defective note of
Rs. 50 tendered by Shri Spence at Re-
servé Bank's New Delhi Office was not
exchangeable under Reserve Bank of
India (Note Refund) Rules, 1975 be-
cause it was so torn tha: as required
under these Ruleg “a substantial por-
tion of each gerial prefix and in either
case 5 majority of the digits in each

Writlen Antwers Tya

of the two matching numbers” could
not be idemtified in one undivided
plece or two undivided pleces. The
position was personally explained in
detail to the tenderer,

(c) With a view to mitigating the
difficulties which appear to be expe-
rlenced by the general publie despite
the issue of the Note Refund Rules
1075, or those arising from the said
rules the Reserve Bank i; exemining
how best these rules could be further
revised, simplified and liberalised.
The question of, and the extent 1o
which, the public sector banks could
be authorised to accept in payment or
for exchange the mutilated notes is
also being examined by the Reserve
Bank,

Payment of Tax py Foreign Companies

2760. SHRI O. V. ALAGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the total tax paid by the foreign
companieg for the last three years;

(b} arrears, if any, to be collected;
and

(¢) the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a} According
to presently available fnformation, the
taxes paid by the foreign corppenies

»
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during the last three financial yearSare gg under:—

Tax paid by foreign companies

Financial Year

(Rs. in crores)
1975-76 . 47 14
1976-77 . . . . 52' 35
1977-78 . . . . 81-97

(b) According to presently available information, the tax in arrears against
foreign companies as on 31-3-78 is asunder:—

Tax in arrears . . . .

Demands created but not fallen due for collection

Rs. 359 crores
Rs. 23°97 crores

(c) Tax in arrears cannot be fully
recovered at a given point of time,
nter alia for the following reasons:—

(i) amounts pending settlement of
double income-tax relief;

(ii) amount covered by protective
assessments;

(ili) amounis disputed in appeals
ete,

Depending on the facts and circum-
stances of each case, various sivps
provided under the Income-tax Act
&re being taken from time to time by
the Incometax authorities concerned
to collect/reduce these tax arrears.

Tax Arrears

2761, SHR] O. V. ALAGESAN: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the total amount of arrears of
tax to be realised ag on 31st March,
1878;

(b) of the above, how much
recovery is stayed by Courts;

(c) the names of the assessees who
still owe Rs. 1 crore and over of tax
payment together with the particulars
of the year when tax demand was
raised; and

(d) the steps taken to recover these
arrears of tax?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The arrears
of income-tax outstanding as on 31-2-78
were as under:—

(i) Tax in Arrears . .

(ii) Demand created but not fallen due for collection

—

Rs. 63353 crores
Rs. 350'54 crores

(b) A sum of Rs. 186.35 crores as ud
31st March, 1978 was stayed/kept in
dbeyance by the following authorities
including courts and this ‘smount I8
417 L8

included in the figures of demand pot

ﬁum due for collectlon furmished in
part (®) of the question:—
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Name of the Authority Amount stayed/Kept in abeyance
(In crores of Rs.)
(a) By courts c . . 22°33
(b) Under lectw;'l 243 (2) (npphfanm.n to ' m‘len: ) -
(c) By Tribunal . . . . . 4'09
102° 82

(d) By Income-tax Autharitics

- . -

(¢) ang (d). The requisite infor-
mation ag on 28-2-78 ig being collect-
ed and will be laid on the Table of
the House as early as possible.

Amount of Tax written off by Income-
Tax Depariment

2762, SHRI O. V. ALAGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the total amount of tax written
off by the Income-tax Department

during the last three years, year-wise;
and

(b) the names of the partieg (to-
gether with the amount written off)
whose arrears of tax were gbove
Rs, §0,000/-7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The amount
of tax written off during the years
1875-76, 1976-77 and 1977-78 is given
below: —

(Figures in crores of rupees)

Year Income ‘Wealth- Gift- Estate Total
tax tax tax
1973-76 . . . 592 — Not available - 53¢
1976-77 979 o1g Nil 005 19°03
1977-78 s e 11466 o 15* — Nil* 11-B1®
*Figures provitional.

**Figure below Rs. 50,000 om itted,

(b) The Commissioners of Incorae-
tax have full powers to write off arrears
of tax demands. However, they are
required to obtain prior approval of
the Central Board of Direct Taxes be-
fore writing off the demands involving
over Re. 10 lakhs in the income-tax

cases and over Rs. 5§ lakhs in other
cases. Information in respect of cases
in which prior administrative approval
was given during the years 1975-T to
1977-78 for write off of tax demands
is readily available and is given in the
attached statement.
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Statesient
N ) "
ﬁm cans, arears of Incomw-sax amounting to over Rs. 10 lakhs, writien off unth the
Ripprooal of the &m Board ?Dm 'Fau:
8. No. Name of the asmesmee Amount
written off
1975-76 Rs.
1 M/s. Commercial Yarn Trading Co. . . . . . . . 61,7450
2 ShriST.Sheh , ., , . . . . . . . . 81,1678
g M/s. Mathuradas Ramdas . . “ . . B . i 10,44,019
4 M/s. Sankalchand G. Shah & Co. ) . . 3 . a . 3311,883
5 Shri T.M. Karundio . . . . . . .0 . . 13,36,741
6 M/s. Parveen Brothers (Firm). . . . ., . . . . 17,46,675

7 Shri Bhogi Lal Mchta e e e e e e 10,74,392
8 Mjs. Chimanlal Popatlal Minawala . . . . . . . 17,31,847
o Shn S. D. Morarka. . . . . . e 4 e e . 5471134

1o Shri Gopal Natain Seth . . . . .+« « . . 1596568
11 Shri Abdul Razak Ahmed . . . . . . . . 1,3,88196
ToraL For 1975-76 . . : i . . . 2,79,90,440

1976-77
1 Shri Nagindas G. Shah . ., . . . . . . . 1367509
2 Shri Jaishankar Gaurishankar . . . . . . . . 1362180
3 Shri Jivanlal Lallubhai Deed)) . . . . . . . . 10394i2
4 M/s. New Bra Textile (P) Led. ., . . . . . . . o3,62635
5 M/s. East Asia Trading Corporation . . . . . . . 17,550982
6 Shri HH. Srimat Sardanandji ., . . . . . . . 2554665
7 M/s. Jnipuria Brothers e e e e 144,861
2 M Gudrughat Mines . . . . . . . . . 1379302
ToTAL FOR 197677 . . + « + .+ 1,38,66,136

1977-78

Shri Sankalchand G. Shah . . . . . ) . . 21,42,787
M/s. Bhri Gopal Vasdev . . . . . . ) . . 1%,56,612
Mfs, RR, Agarwal (F) Lad. . . . . . " B 10,47,086
M/s. R.R. Loiya Soms e e e e e e e e . 1879888
Mj/s. Rarkrishan Ramnath (RF). e h e e e 25,368,322

-

- T R )
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€1, No. Name of the assessee

e — T
written off

7 Shri Banwarilal Loiya (HUF) .
8 Late Shri Radhakrithan Loiya.

9 Shri Pakhar Singh . .

1o Shri R.P. Saha

13 Shri B.P. Patel .

TorAL ror 1977-78

8,45,086
e e e e 12,71,774
1,83,61,388
55:53,438
1,57,60,817
T oantote

Statement
Pr&nb:qu,ﬁmms of other direct laxes amounting to over Rs. 5 Lakhs , wniten off with

the approval of the Central ¢f Drrect Taxes.

8l. No. Name of the assessee

Amount written ofl’

1 Shri Abdul Razak Ahmed Saheb,

Rs.
11355-76

.1 97&: 8,57,862 (Wealth-tax)
7

Abolition of Sales Tax in Delhl

2763. SHRI DURGA CHAND: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether there is any proposal
to abolish galeg tax in Delhi who have
agreed to its abolition;

(b) if so, when it will be abolished;
and

(c) if not, what are the reasons
7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
SATISH AGARWAL): (a) to (¢). In
January, 1978, the Executive
lor (Lab.), Delhi Administration had
forwarded a resolution passed by the
Metropolitan Council on 28th December,
1077 seeking gbolition of sales tax in
the Union territory of Delhi and its
replacement by additional excise duty.
Bince sales tax is a State subject of
taxation under the Constitution, the
abolition of sales tax and its replace-

ment by excise duty can be achieved
on an all India basis only with the
consent of the State Governments. The
proposal was, therefore, discussed with
the Chief Ministers of States who have
so far shown lack of enthusiasm to it.
This is a matter which has to be pursu-
ed with the States with patience and
perseverance. It will not be poseible
to abolish sales tax in Delhi alone and
replace it by additional excise duty a®
such a course would lead to adminis-
trative and other complications.

2764, SHRI KANWAR LAL GUPTA!:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact
and other financial instd
long time in ganctioning
though Government has
declared that the procedure hay

; -

{b) are Government aware of

fact that a lot of corruption is

it
z2§%§

L;



201  Writlen Answers PHALGUNA 18, 1800 (SAKA) Written Answers 202

. in ganctioning the bank loang and the
delay iy made intentionally;

(o) is it also @ fact that new objec-
tions are pointed out at different times
and not once when the application for
loan is submitted;

(d) what gpecific stepg Government
propose to take to expedite the loans
so that the industrial and agricultural
growth may increase; and

(e) the figures of loan applications
which were made for more than a
year, but the loan has not been sanc-
tioned?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SIIRI
ZULFIQUARULLAH): (a} to (e). The
performance of public sector banks is
periodically reviewed by the Govern-
ment and the Reserve Bank of India
and measures initiated to ensure ihat
loan applications particularly for the
small borrowers, are expeditiously dis-
posed of. Instructions have been issueq
lo the banks to dispose of loan appli-
calions upto Rs. 10000} within a
period of 3—4 weeks and applications
above Rs, 10,000/- within g period of
3 monthg from the date of receipt of
such applications. Procedures and
forms have also been simplified for
loans to the smaller and weaker sec-
tions of the community.

Though the disposal of loan applica-
tions is kept under constant review at
various levels by the banks, the present
data reporting system does not pro-
vide for information being collected in
this regard according to the periods for
which the loan applications are pendiag.
Whenever, specific instances of delay in
disposal of applications are brought to
the notire of the Government and
Reserve Bank of India, the same are
also investigated and corrective mea-
Sures taken.

A flights from Delh] fo Madras,
Caleutia and Bombay

2763. SHRY KANWAR LAL GUPTA:
Will the Minister of TOURISM AND

CQIVIL AWVIATION be pleased to
state:

(a) the total number of flights from
Indian Airlines to and fro Delbi

to Madras, Calcutta and Bombay in a
day;

(b) how many flights were late in
the lagt three months;

(c) how many flights were cancelled
in the last three months;

(d) what was the maximum time of

delay in any flight in these 4 cities;
and

(e) what steps Government propose
to take to see that the flights run in
time?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Indiwm
Airlineg operates the following dafly
direct flights to and from Delhi to
Madras, Calcutta and Bombay:

Sector

' No. of flights

Delhi/Madras 1
Madras,'Delhi
Delhi/Calcutta
Calecutta/Delhi
Delhi \ABombay
Bombay/Delhi

e B R

(b) Ot the services operated from
Delhi to Bombay, Madras and Calcutta,
143 flights in November, 1978, 210 In
December, 1978 and 307 in January,
1979 were delayed.

(c) Only one flight was cancelled,

(d) The maximum delay to any
flight in these 4 cities during the period
November 1978 to January, 1979 wss
17 hours 20 minuteg to flight No. IC:
1868 on Delhiy/ sector. 'This
abnormal delay was due to the fact
that the aircraft schedule to oparate
the service was bird-hit and had 2 Y
changed
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(e} Every effort is being made both
by Government and the Corporation
to effect improvement and gbserve
punctuality. All  controllable/avold-
able delays are regularly reviewed for
remedial action. It is also the con-
stant endeavour of the Corporation 1o
minimise the delays while ensuring
highest standard of flight safety, Be-
sides, 1 had also series of discussions
with the Management and Associations
concerned, There hag been slight im~
provement in the on-time performance
and the position ig likely to improve
further in the months to come,

Supply of Urdu, Hindl and other
Language papers in Air India and
Indian Airlines flights

2766. SHRI KANWAR LAL GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) i3 Government aware of the
fact that the services in Air India and
Indian Airlines have been deteriorat-
ing every day;

(b) how many complaints have
been received by Government in the
last one year;

(c) give the broad detally of the
complaints and the action taken on
them;

(d) what specific steps Government
propose to take to improve the gnacks
and the food supplied to the passen-
Bers;

(e) why no periodicals and maga-
zines are given to the passemgers: and

(f) is it a fact that some Urdy,
Hindi and other language paperg are
not supplied in the flight and if yes,
the reasons therefor?

THE WMINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM XAUSHIK): (a) to (e).
Out of 9,406,260 (during Junuary-
November, 1078) and shout 5 million
(In 1978) passengers who travelled by
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AirIndia and Indian Alrlines tespeo-

tively, there were only 1,871 and 1,809

domplaints regarding services offered

by the two Corporations. Complaints

il;nerally are about the following
ms: —

—reservations

—inadequate ajrport handling
—quantity and quality of food
~—staff behaviour
—mishandling of baggage
—Iinflight service

—delay to flights

—aircraft cleanliness

—hotel gccommodation, ete.

Each complaint is investigated and
sujtable corrective action taken where-
ver necessary.

(d) The following steps have besn
taken to improve the quality of food/
snacks:, ]

—Contracts are awarded to the
catererg of repute; and

—A constant watch {8 kept on
supplies to ¢nsure quality control.

(e) Due to short duration of Indian
Airlines’ flights, it i# not considered
necessary to place magazines/peciodi-
cals on board the flights.

In AirIndia, durlng the fights
magazines/periodicals are provided for
the use of passengers.

(f) No, Sir. In addition to English
newspapers Hindi, Urdu, Marstbh
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Commiftey on Airpert Congestion

2787. SHRI PIUS TIRKEY:

SHRI M, V. CHANDRASHE-
KHARA MURTHY:

SHRI P, M, SAYEED:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Committee on Air-
port congestion headed by Shri P, C.
Lal has submitted its report to Gov-
ernment; R |

(b) it g0, what are the recommen-
dationg made therein; angd

(c) what is Government's reaction
to those recommendations?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b} The main recommendations of
the Committee relate to the follow-
ing:

(I) Provision of an access to the
domestic holding area from the inter-
national wing at Bombay airport;

(i) Modification of heavy (argo
area in the new cargo complex at
Bombay airport for use as domestic
gul! passenger terminal;

(iii} Ordering of ground handliing
equipment for gulf terminal by Alr-
India;

(iv) Removal of old control tower
building and extension of the inter-
national arrival hall at Delhi afrport;

(v) Possible extension of main tor-
minal building at Delbi at both air
and city side;

(vi) Ful] manning of the immi-
gration countery st international
alrports;

(vil) Wepositioning of the officers
of the Protectorate of emigrants out-
side the terminal building for clear
ance of passengers prior to their
purchase of tickets; and

(vili) Abolition of health-checks
presently in force for arriving pas-

sengers.

{c) Some of the recommendations of
the Commitlee are already in the
process of implementation.

Guidelines for investmenis by LJI.C.

2768. SHRI 8. R. DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the guidelineg for the xinvest-
ments by Life Insurance Corporation
of India in the undertakings of differ-
ent sectors;

(b) whether any percentage has
been allotted to each gector; it so, the
detaily thereof; and

(c) the total amount investey by
LIC. during the last five years start-
ing from 1073-74, sector-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE 8HRT
ZULFIQUARULLAH): {8)> and -k
The pattern for iovestment of the
accretions to the controlled fund of
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the Life Insurance Corporation o©fIndia has been laid down s undes:—

Socially Oriented Sector

(i) In Gentral Government seeurities, not less than v e s a5%
(i) In Central Government securities and State Govt. securities including Govern-
ment guaranteed marketable securities [including (i) above], not less than . 50%
(iii) In socially oriented sector including public sector, cooperative sector, housing
building by pohcyhokleu. Own Your Home Scheme [mdudmg (ii) lbovc];
not less than . 75%
Other Investmenis
(iv) In private corporate sector . . . . < 2w 10%
(v) Loans 1o policyholders . . i . p . i . . 8%
(vi) Construction and acqusition of immoveable property 2%
{vii) Funds in pipeline not available for investment 5%
ToTAL 25%
{c) A statement is annexed.
100%

Statement

The gross fresh invesiments of the Life Insurance Corporation ¢f India during the years 1973-74 to

1977-78
(I crores of Rupees)
Sector Gross investments made during
197874 197475 197576 19767 1978
(i) Central Government Securities . 119'00 144'54 150016 174l =eg.sf
(ii) State Government securities including
Government guaranteed marketable
sccunties . : . . 89:66 12086 109°$e 127713 14440
(iii) Other -ocinll};m-ienwd investments
including 1 o , electrifica-
t:nn. ater s sewerage, coor-
tmc&:n ofindm:ﬁa.l sheds and sugar g
cooperative societis ., . . 155'95 171'45 168:30  18g'50 207.B7
(iv) Private corpora‘e Sedior . . 20° 61 4443 2768 500 9661
(v) Policy loans | . . " 1589 2802 g0-88 2779  £0.78
{vi) Hous property and land in India 2+65 7 o' 04 2'79 9+58
ToraL @ . R o460 sizor  4gorog  569'68 &-H

S—

Nore : The figures furnished in respect of item Nos. (v) and (vi) above are net investments.
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Companies who have mot oheerved
Excif¢ and Cusloms Laws

2769. SHRI 8. R. DAMANI: Wwill
tbe DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the number of officials in Cus-
toms and Excise departments found
gwity of collaborating with the off-
enders during the currcent year and
the action taken by the respective
derartments thereof;

(b) the number of companies who
have not observeq the Excise and
Customs laws and were tried and ren-
alty imposed on them; and

(c) the nameg of those companies
who have paid more than rupees one
lakh penalty during the last five
years and the amount of penalty real-
ised thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). (a) The infor-
mation about the number of employees
of the Customs and Central Excise
Department who were found during the
current year ie. between 1-1-79 and
1-3-79, to have been guilty of beimg con-
cerned in or having abetted the offences
agrinst the Customs, Ceniral Excise,
Narcotics and Gold Control laws or
having colluded with the offender; in
the commission of such offences, is
being collecteq and will be laid on the
Table of the House.

(b) and (¢). The information is
being collected and will be laid on the
Table of the House.

Posts lying vacant ig Exclse
Department

2770, SHRI 8. R. DAMANI: Wil
the DEPUTY FRIME MINISTER AND
::Jm OF FINANCE be pleased

state:

(a) the number o¢f training Cen-
tres, the period of training and the
amount spent on {raining purposes in
regard to the Excise Department;

(b) what steps are being taken to
bring efficiency in this department;

(c) how many officer’s posts were
lying vacant in this department as
on 31st December, 1878; ang

(d) the number of officials provid-
ed with residential accommodation in
all the metropolitan cities, in the
department?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). The
required information is being collected
and will be laid on the Table of the
House.

Interest earned on Foreign Exchange
Reserves

2771. SHRI S. R. DAMANI: Wil
the DEPUTY PRIME MINISTER AND
MINISTRY OF FINANCE be pleased
to state:

(a) foreign exchange reserves as
on 21st December, 1978;

(b) the details of the above amount
hel¢ in different currencies;

(¢c) the amount of interesf earned
on the investment of foreign exchange
during the last year, ending on 3lst
March, 1078 and the expectation for
the current year, ending on 3lst
March, 1979 and the percentage there-
of; and

(d) any mppreciation or deprecia-

tion of foreign exchange reserves, if
80, the amount thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) As on 81st
December, 1978, the foreign exchange
reserves (excluding gold and Speciat
Drawing  Rights) amounted to
Rs. 4890.35 crores.
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(b) In accordance with the practices
and usages customary among the
Central banks, the information pn the
investment of forejgn exchange reaer-
ves is not divulged as it would not be
in the public interest.

(c) The amounts of interest and dis
count earned on foreign exchange
reserveg for the Reserve Bank of
India’s accounting year ended 30th
June, 1978 and the half year ended
318t December, 1878 were Rs. 315.53
crores and Rs. 214.68 crores respective-
ly representing an average rate of
earning per annum amounting to 6.32
per cent and 7.70 per cent respectively.

(d) The International monetary
system is characterised by floating of
the major currencies. As such up-
ward and downward movement in the
value of foreign currencies and resull-
ant movements in the rupee value of
the assets ig a continuous process. The
Reserve Bank' of India periodically
revalues the foreign exchange reserves
in order that the current value of the
assets e reflected in its books. It will
nol pe in the public interest to dis-
close the gmounts of the appreciation/
depreciation resulting from such re-
valuations,

Action taken on Suspect Daehnmm
mﬂh Olmllcy

27m72. SHRI A. BALA FPAJANOR:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(n) particulars of the specific actlon
taken and punishment given in such
of the cases as have been finalised in
regard to suspect declarations while
tendering devalued high denomination
currency; ang

(b) the reasons for the delay in
finalising all such cases, considering
the importance of expedition in wuch
matters?

THE MINISTER OF BTATE IN
THE MINISTRY OF FINANCE (SHRI
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ZUL?IQUARUIME} {a) Information
presently available regarding enquiries
being conducted by the Income-tax
Authorities indicates:

Assessments have so far been com~
pleted in respect of 244 declaratioas
involving a sum of Rs. ]8.65 lakhs
resulting in tax effect of Rs. 11.02
lakhs, Penalty proceedings for con-
cealment of income have been initiated
wherever called for.

2.1t has already been decided to
launch prosecution in five cases invelv-
ing declaration of High Denomination
Notes. Prosecution potential in the
other cases in which the source of the
amount tendered is not satisfactorily
explained is being examined.

3. To safeguard the interests of re-
venue, the amount tendered has been
attached by resort to the provisions of
Section 281B of the Income-fax At
1961 in appropriate cases.

(b) The demonetisation took place in
January, 1978. Therefore, depending
upon the accounling period of the
assessee, the source of the amount ten-
dered has to be considered in the
course of proceedings relating to 1978-
79 or 1079-B0 assessment year. The
said proceedings have to be completed
within the limitation period stipulated
in the Income-tax Act. This is ordi-
narily two years from the end of the
relevant assessment year. The Income-
tax Authorities have been advised to
process these cases without any avold-
able delay.

2778. SHRI DHARAM VIR
VASISHT: Wil the Minisfer of COM-
MERCE, CIVIL SUFPLIES AND
COOFERATION be pleased to state:

(a) the naturg of discussiong
took place and the positive” tecimolo-
mmmﬁhm
national Congresy on ~ Oflssedy and

h
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ollg inaugurateq by the Prims Winis-
ter #n New Delhi on 8th February,
1879; and

(b) the number and names of fore-
ign and Indian delegations which took
part in the deliberations?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPFPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The International Con-
gresg on Oilseeds and Oils, in its
February 1979 Session at New Delhi
is reported to have discussed the
various aspects concerning ivegetable
oils and fats including:

(i) agronomy of oilseeds;

(ii) newer sources of oils and fats
and the utilisation and possibilities
of value added products;

(iif) deep-frying and storage
characteristics of edible oily and
fats like cottonseed, groundnut, sun-
flower seed oils, vanaspati etc.;

(iv) analytical techniques in the
field of oils and fats and quality
control aspects;

(v) biosynthesis, matabolism, nutri-
tion and toxicological aspects cof
edible oils and fats;

(vi) process technology and pro-
duct development; and

(vil) appropriate technology for
developing countries.

Besides presentation of 150 papers on
above aspects, 14 plenary lectures were
delivered by eminent scientists and
managers from India and abroad, The
major positive technological advances
recorded in the Congress, inter alia,
include:

(i) Demand-supply studies for
vegetable plle and ways and means
of reducting the gap between demand
and supply;

(1) Identifylng the potential of the
indigenous ollsead
wealth:

(iif) Rationalisation of the food
laws in the context of the constraints
within the country; =

(iv) Technological possibilities of
newer and hitherto unexpleited oil-
seeds/oil-bearing material;

(v) Innovation in procesg develop-
ment in India and abroad; and

(vi) Appropriate technology for
developing countries.

(b) Delegations from 22 foreign coun-
tries, along with representatives from
35 categories of Indian institutions (as
per the enclosed list), took part in the
celiberations of the Congress.

Statement
List of delegations that took part in the
deleberations

A. Foreign

1. Australia
2. Bangladesh
3. Belgium
4. Canada
5. Chile
8. Fiji
7. Greece
8. Hungary
9. Irag
10. Iran
11. Italy
12. Japan
13. Malaysia
14. Netherlands
15. France
18. Poland
17. Sweden
18. Bwitzerland
19. Turkey
20. UK.
21. US.A.
22, West Germany

h“ﬂﬂ;ﬂo{;ﬂ:ﬂhﬁm of each
reign coun a8 been sho
delegation, WS SEEn8
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B. Indian

1, State Trading Corporation of
India.

2. Vanaspati Manufacturers’' Associa-
tion of India.

3. Indian Vanaspati Producers’ Asso-
ciation

4. Bhabha Atomic Research Centre.
5. Department of Civil Supplieg &
Cooperation, Government of India.

8. Department of Agriculture, Gov-
ernment of India.

7. Directorate General of Technical
Development.
8. Central/State Health Laboratories.

9. Development Commissioner. Small
Scale Industries.

10. Indian Council of Agricultural
Research.

11. Indian Agricultural Research In-
stitute,

12. Council for Scientific and Indus.
trial Research.

13. Regional Research Laboratory,
Hyderabad.

14, Central Food Technological Re-
search Institute, Mysore.

15. Oil Technological Research In-
stitute, Anantapur.

16. National Cooperative Develop-
ment Corporation, New Delhi.

17. National Industrial Development
Corporation, New Delhi.

18, Indian Standards Institution, New

18. Al India Cottonseed Crurhers’
Association.

20. The Solvent Extractors’ Associa-
tion.

21, Minor Oilseed Producers' Asso-
clation, Calcutia.

22. Minor Oflg and Oilseed Proces-
sors’ Association, Bombay.

23. Soyabean Frocessors' Associa-
tion ¢f India.

24, [ndian Soap and Toiletries Manu-
facturemn’ Association.

25. Delhi Administration.

MARCH 8§, 1979
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28. Machinery Manufacturers/Sup-
pliers.

27. Cooperative League of US.A.
28, State Agricultural Universities.

20. Protein Foods and Nutrition As-
sociation of Indla.

30. Indian Universities.

31. Khadi and Village
Commission.

32. Academic and Research Institu-
tions.

33. Non-Edible Oil and Soap Indus-
tries’ Association

34. Industry.
35. Others.

Industries

Changing of Good Notes in place of
Mutilated Notes

2774. SHRI HALIMUDIN AHMED-
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whethey Government are aware
of the fact that officials of Reserve
Bank, New Delhi and other branches
of R.BI take long period to change

good noteg in place of mutilated
notes;

(b) if so, the stepy to be taken by

Government to make thy exchange of
notes easier in the R.B.I,;

() whether treasury officers will be
asked not to delay exchange for more
than 40 days; and

(d) i not, the reasons thereaf?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHIR1
ZULFIQUARULLAH): (a) Ordinarily
officials of the Reserve Bank do mot
take long period to exchange godd
notes in place of mutilated omes. Hut

received from one individual, the
scrutiny of gll these notes before dls-
posing of such an individualy elaim
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{b) The arrears position iz reviewed
periodically and additional staff sanc-
tioned whenever heceasary for coping
up with the receipts and their expedi-
tious disposal.

(c) and (d). Reserve Bank of India
officers have been instructed to ensure
that payment of mutilated notes is
made within a_reasonable time. This,
as explained above, depends upon the
volume of work involved and the staff
sanctioned, It, therefore, varies from
office to office and from time to time
in the same office. Accordingly, it may
not be practicable to prescribe a
particular time limit for the disposal
of the claims.

" Flight connection for Purnea and
Saharsa District of Bihar

2775. SHRI HALIMUDIN AHMED:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whethe, Government propose
to comnect Purnea and Saharsa Dis-
trict of Bihar with Indian Airlines
Flights at least twioce a week; and

(b) if not, the reasoms in details
thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
No, Bir, as all the aircraff in the
fleet of Indian Airlines are fully com-
, mitted to the existing schedule of

cperations.

Impact of eut-go of technically quali-
fisd Personnel of LT.D.C. Hotels

2776. SHRI MANORANJAN BHAK-
TA: Wil the Minister of TOURISM

formance of the public gector hotels;
ang

(b) what steps Government pro-
Pose to stop this practice and to pro-
vide beiter service conditions tg the
professionally qualified personnel in
public gector hotels?

/THE MINISTER OF TOURISM

_AND CIVIL AVIATION 4SHRI PURU-

SHOTTAM KAUSHIKY: (a) A few
experieced and technically qualified
hotel executives have left the service
of the LT.D.C, during Ilﬂ?ﬂ to better
their own prospects. -#dh exodus of
personnel is not wmcommon. It has
not affected tRe* performance of
LT.D.C. hetels,
1 L,

{b) Steps taken to discourage ex-
Sdus of such personnel from LT.D.C.
include progressive promotion policy,
career developmeni .’ training
schemes, etc,, wanin’

.

‘i’ﬁm review committee iz olso
looking into the wage structure for
the employees of the hotel and cater-
ing establishmenis of the IL.T.D.C.

Anomaly in Wage Structure of LIC

2777. SHRI SUKHDEO PRASAD
VERMA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government are con-
sidering to remove the anomaly in
the wage structure of the Life Insu-
rance Corporation Employees; and

(b) if so, what are the detajls
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (C)]
and (b). Presumably the Hon'ble
Member is referring to the anomalies
existing in the emoluments payable io
Class III employees and Class 1 Of-
cers of the LIC op common pay ran-
ges. These anomalies have developed
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mainly because of the difference in
the DA formula applicable to them.
The basic soluticn {o this problem
has, therefore, to be found through &
revision in the DA formula applicable
to Class III and IV employees.

The wage agreement between tine
LIC Management and Class III and
1V  employees having expired
March, 1977 negotlations have to be
econducted to work out a new wage
agreement. Since removal of the ano-
malies through a wage settlement was
expected to take quite sometime Gov-
ermment decided to grant interim
monetary relief ranging hetween Rs.
75/- and Rs. 250/~ p.m, at various pay
levels to officers of the LIC. Though
the ceiling of Rs. 2400/- (Basic pay +
Dearness allowance -+ Adjustment
allowance + Interim relief) continues
to be operative, the cfficers stagnating
at this ceiling have also been granted
relief of Rs. 100/- each pm. The
interim relief so given will be set off
against the future revision in the
scale of pay and allowances.

Following the grant of interim re-
lief, as mentioned above, Class I
officers of the LIC have withdrawn
their agitation.

Export of Sub-standard Quality of
Garments {o Japan

2778. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

{a) whether it hag come to the
notice of Government that garments
exported to Japan are of sub-stan-
dard quality; and

(b) if 30, the necessary action tak-
on against such firmy exporting sub-
standard garments?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
{a) and (b). According t{o a recent
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Report brough® outi by the Trade De-
velopment Authe:ty on the Contract
promotion programme for Readymade
Garments in Japan, complainty gene-
rally made abou. Indian supplierg re-
late tg non-adterence to the sample
which has been anproved and non-ad-
herence to the delivary time. While
all efforts are to be made to mantain
quality and delivery schedule, amice-
ble seillemeni hos been reported in a
number of cases between the parties
involved.

Foreign, Hostessey remain in LA, ger-
vice even after Marriage

2779, SHRI ISHWAR CHAUDHRY.

SHRI DALPAT SINGH
PARASTE:

SHRI K. MALLANNA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Fore-
ign hostess serving in Indian Alr
lines ean retain hep job even after her
marriage while Indian hostesy can
not gerve after her marriage; and

(b) if so, the reasons thereof?

THE MINISTER OF TOURIEM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUBHIK): (a) and (b).
According to the amended Regula-
tions, any air hostess may marry after
putting in four years' service. There
are no foreign Hoptesses in the em-
ployment of Indian Airlines.

Assety of Forelgn Banks

2780. SHRI ISHWAR CHAUDHRY:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE  be
pleased to state:

(a) whether Government u;gol-
lecfed infocmation
mamummﬁmh
erating in Indis; and

9%
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1‘run,memmm¢m
Jrofity earned by each bank during
the last three years, year-wiser

THE MINISTER OF STATE IN

(SHRI ZULFIQUARURLAH): (a)
and (b). A statement giving the book
value of the assets of all the foreign
banks operating in India as on
31st December, 1977, and their pro-
fits/losses for the years 1975, 1976 and

THE MINISTRY OF FINANCE 1877 is attached.
Statement
The book value of the amets of the foreign banks operating in India as on g1-12-77 and
their profits for the years 1975, 1976, 1977.
S. No. Name of the Bank Bank value Publilhed net profis in lskhl of
of assets as Rs for
ongt -1 nﬂh. 1975 1976 1977
1. American Expres International
Backing Corporation. . 04' 70 92 100 —z0(Low)
2. Algemene Bank Nederland N. V. 21-31 20 52 36
3. Bank of America B2- 74 59 84 30
4. Bank of Tokyo, . .. 29' 98 —2g9(Los) 18 32
5. Banque Nationale de Paris. 30-26 11 10 ]
6. British Bank of the Middle East. , 30" 14 ay 43 43
7. Charter dBank 169° 48 7 54 64
8. Citi Bank . . . . 122° 55 103 53 10
9. Grindlays Bank Ltd, . s11°96 126 293 261
10. Mitsui Bank Ltd. . 6:68 3 2 B
t1. Mercantile Baok Ltd. , 128 71 43 5t Ba
12. Sonali Bank 056 —i1(Low) —1 (Laoss) 1
Ald from Britain (a) whether it is a fact that Britain
will give to Indig Rupees 232 crores
2781, SHRI A. R. BADRI- as aid during 1879-80;
NARAYAN.
(b) it so, whether India hag signed
BHRI u'. V. CHANDBABHE-' any lml with Britain in th!.l
EHARA MURTHY: regard;
SHRI RAJ NARAIAN: (c) i 50, what are the main fea-

Will yhe DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state;

turea of the agreement; and

(@) how thig aid is likely to be
utilised?
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THE MINISTER OF BTATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). Aid
to India for 1975-80 wiil be pledged
by UK. at the next meeling of Aid
India Consortium likely to be held m
June, 1079,

However, UK has extended assiat-
ance of Rs. 232 crores for 1878-79
agreement for which was signed on
25th January, 1979. The entire amount
of aid is in the form of grants and
available for financing imports of
goods and services of UK origin, An
aemount of # 75 million is earmarked
for large value projects, while that of
£60 million 1s for imports for main-
tenance purposes, the balance of £ 10
million being available for import re-
quirements of coal and power sectors.
Drawals of this aid will continue :n
1970-80 and subsequent years.

Coordination petween Commercisl
Banks and term lending Institutions

2782. SHR1 A. R. BADRI.
NARAYAN:

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whethe, the Reserve Bank of
India has sat up a Committee to con-
sider issues ielating to the coordina-
tion between commercial bank, and

MARCH 4, 1979
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basis;

(b) if so, who are ity members;

(c) the main purpose of this com-
mitte; gnd

(d) to what extent its formation
will be usefu. for the commercial
bsnks?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir. In pursuance of the decisicn
taken on the recommendation of the
Inter-institutional Group on Co-ordi-
nation of the Lending Operations of
Term Lending Institutions and Com-
mercial Banks (The Bhuchar Com-
mittee), a Standing Co-ordinaticn
Committee has been constituted by the
Reserve Bank.

(b) The names of the Members of
the Committee are given in the State-
ment,

(c) and (d). The Committee wull
provide a standing forum for sorting
out the problems that may arise In
the course of implementation of the
recommendaticns of the Group. Be-
sides, the Commiitee is expected 10
look into any other co-ordination issue
as may be referred to it by Reserve
Bank of India from time to time. The
formation of the Committee will se
cure better  co-ordination between
banks snd term lending institutions.
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Munbu'lnﬂhes

3

Seatement

Co-ordination Committee to consider imsuos pertain
and term lending institutions on an on-going hl::{

———

1. Dr. K. 8. Krishnaswamy, Deputy Governor, Reserve Bank of India . . . Chairman

2 %ﬁm&% Bnnkm;?):l | Soore Mnmwy of Finnnce, Dcputmmt of ek

3. Shri G. V. Rama Krishna, Additional Secretary, Ministry of Industry, New Delhi

4 Shri M. R. B, Punja, Executive Director, Industrial Developraent Bank of India,
Bombay N 8 " N . N . » . . " . »

5. ShriP. C. D. Nambiar, Chairman, State Bank of Indis, Bombay |, . : »

6. ShriR.C. Shah, Chaizman, Bank of Baroda,Bombay , , ., o+ o »

7. S8hriG. E. Kamath, Chairman, Canara Bank, Bangalore . 5 » . . »

8. ShriR.V. Raman, Chairman, Industrial Reconstructon Corporation of India,
Calcutta . . . . . . . . . . . h ”»

9. Shri 8, K. Datta, Chairman, West Bengal Financial Corporation, Calcutta - "

10. ShriA. K., Bhuchar, Chief Officer, Deplrmtofhnhn;opa\um&l)evdop-

ment, Reserve Bank of India, Bom

1. Kum. N.K. Ammw Mviu- wtmammsm

Reserve Bank of
L 12

Dr. N. A. Majumdnr. Mviler, Bcoummc Depparuncnt, Rm Bn.nk of Ind:-l.

. L

1. Shri K. B, Chore, Additional Chicf Officer, m:dm‘w
. &Davdupmt.amlukdlndil,m "

Commiites for Asia for Developmant
of Civil Aviation ang Alrport Oows-
traction

2783. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it iz a fact that ICAA
(International Civil Air Ports Asso-
ciation) is consldering a proposal to
set up a new Committee for Asia
under the Chairmanship of India
(LAAX-Internations]l Airports Autho-
tify of India) for development of
civil gvistion and air port construce
ton;

(b) whether such a resolution was
passed in the 18th Annual Congress
of ICAA in South America during
November, 1976 (last week); and

(¢) i so, the decision takem by
LAAI in this respect and the objes-
tives to be gerved thersby?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI PU.
RUSHOTTAM KAUSBHIK): (a) Inter-
national Civil Airports han

a proposal under consideration to set
up an Asian Reglonal office with ita
Headquarters in New Delhi,

(b) Np, Sar.
(c) Doeg not arise,



2784, DR. VASANT KUMAR PAN-
DIT: Will the DEPUTY PRIME MIN-
ISTER AND MINISTER OF FINANCE
be pleased to state;

(a) whether it iz a fact that Tax
Assistants’ Cadre on the recommen-
dationg of the Wanchoo Committee
bhas been created in the Income Tax
Departmept; ,

(b) whether it is also a fact that
the Cadre of Tax Assistants iz an
intermediaory cadre between thuse
of U. D, Cs. and Head Clerks;

(¢) whether the Tax .Assigtant's
post carries higher duties and res-
ponsibilities than those entrusted to
UDCs;

(d) whether the promotion to the
Cadre of Head Clerks is being made
from Tax Assistants Cadre; and

, (o) if not, what are the reasons
, therefor?

THE ‘MINISTER OF STATE IN
“THE MINISTRY OF FINANCE
(S8HRI ZULFIQUARULLAH): s
te (c). Yes, Sir.

(d) and (e). Promotion to the cadie
of Head Clerk is made from UDCs
eadre and Tax Assistants are also

. considered by virtue of their seniorily
in the basic cadre i.e. UD.C. The
matter will be reviewed when posis
of Tax Assistants are made perma-
nent.

’
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Export of sub-standard Geods

2785. DR. VASANT PAN.
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

() the total number of complaints
received regarding export of sub-
standard goods from India during
1977 and 1978 and from which coun-
try;

(b) whether the Current system
of gelf-certification is working waell;
and

(c) whether Government are con-

sidering to introduce a bill provid-
ing rigoroug punishment for exporters
guilty of sub-standard goods?

THE MINISTER OF STATE IN THE
"MINISTRY OF COMMERCE, CIVIL
BUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) A statement indicating the num-
ber of quality complaints received
during the year 1977-78 and April,
1978 to October, 1978 is enclosed.

(b) At present two systems of ins-
pection viz. consignment-wise inspec-
tion and in-process quality comtrol are
in force. Besides, a self-certification
scheme under the provisions of the
Export (Quauty Control and Inspec-
Lion) Act, 1963 is under examinaiion
in consultation with the Ministry of
Law.

(c) With a view to provide effective
deterrents to export of sub standard
goods, it is proposed to amend the
Export (Quality Control and Inmpec-
tion) Act, 1068. '
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Statemant
Number of Quality Compleints received during the yoar 1977-78 andfrom April 1978 to October, 1978

No. of Quality Complaints

Country

1977-78 From April 1978
to October, 1978.

West Germany .
gan adesh . .
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Stepg Taken to meet Shortage of
Newsprint

<706, DR, VASANT KUMAR PAN-
DiT: Wil the Minister of COM-
MER( g, CIVIL SUPPLIES AND CO-
?szmm be pleased to state:

" (1) whether the attention of Gov-
“ament hus been drawn to the global
Shortage of pewaprint;

The above
tions of Fi
s as | ollows:

197778

(b) whether India needs
lakhs metric tonnes of
newsprint;

(¢) whether the State Trading
Corporation hag made arrangements
for sufficient import of newsprint gb
reasonable price; and

(d) what steps have Government
taken to meet the shortage and the
price-rise in the import of newspring
required by India?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUFPLIES AND COOPERATION
(BHRI KRISHNA EKUMAR GOYAL):
() According to the market reports
avellable with the STC there Is no ine

gg .& LE R I T TN e M T T T e m e T e
» |

-~
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print at present.
{b) Yes, Sir.

{c) and (d). Yes, Sir. 8.T.C. has en-
tered into long term contracts for im-
port of newsprint at reasonable pri-
ees. These contracts cover country's
requirement ot the newsprint for the
next 4.5 years.

However, In cases of any limited
shortfall due to unforeseen demand or
delay, the ST.C. arranges to make
spot purchases of newsprint at com-
petitive prices. S.T.C. also maintaing
adequate buffer stock to meet any
contingency of sudden delay or short-
fall.

witfen writw fiwre & ford fewte et et

MARCH 9, 1478
dication of global shoriage of news-
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2788, oft guworw : wat wv aww ot
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ﬁlmimﬁ(ﬂm}
m} (%)% (=) : fegre wowre & womar
¥ i somer AT g e Y & | S,
gt forel & e Wt @ sivarer sy & ey
ms-.v.zssw&wﬂ'!h 28 5N, 1079
T 3, 16 FOY €72 & ww wfrey fodt § 4

Finaneial Assistance from  Public
Secior Financial Institutions

2790. SHRI KUMARI ANANTHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE he
peased 1o state:

(a) the new norms on promoters’
contribution that have been announc-
ed by the Government with respect
to financial assistance from the pub-
lic sector financial institutions;

(b) the quantum of increase in in-
vestment of large houses promoting
new industrial projects or expansion
schemes, in consequence of the im~
plementation of the above norms;
and

(c) the extent of financlal assis-
tance given by the public sector
finaneial institutions to capital inten-
sive industries in the light of new
guidelines given to them by the Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Presumably, the peference is to the
revised norms on promoters’ contribu-
tion and debt equity ratio in respect
of projects proraoted by Large Hous-
€3, which were laid down by Govemn-
ment in July, 1978. In terms of these
Buidelines the public financlal Institu-
Hong have been advised to maximise
the level 4# contribution Yy gfemiblers,
in determiming the finaneial pattern of
héw or expansion piojects promoted
by Large Houses. These guidslines

mﬂuﬁ- the debt eguity ratlo
Wm projects shouki be
less favenrablecihpn for projects peo-

moted by other entrepreneurs, except
in capital intensive Industries requir~
ing large investment. Besides prom=
moters' contribution in the case of
non-MRTP companies entering fields
specified in appendix I of the Indus-
irial Policy statement issued by Gov-
ernment on 2nd February, 1973 has
been reduced from 20 per cent to 10
per cent for the first Rs. 25 crores of
the project.

(b) After the issue of guidelines,
All-Indin term lending institutions wz.
Industrial Development Bank of India,
Industrial Finance Corporation of
India and Industtial Credit and 1In-
vestment Corporation of India have
sanctioned Rs, 24.88 crores to new in.
dustries/expansion projects (excluding
capital intensive projects) promoted by
large houses.

(c) The financial assislance sanc-
tioned after the issue of guidelines by
Industrial Development Bank of India,
Industrial Finance Corporation of
India and Indusirial Credit and In-
vestment Corporation of India to capr
tal intensive industiries where invest-
ment exceeds Rs. 10 crores amounls
to Rs. 57.49 crores.

Re-Negotiation of International Coffee
Agreement

2791. SHRI KUMARI ANANTHAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COQOPERA-
TION be pleased tc state:

(a) whether the coffee-producing
countries have adopted a unifled gtra-
tegy for the re-negotiation of Inter-
national Coffee Agreement; and

(b) if s0, the present posilian of the
International Coffee Agreement?

THE MINISTER OF STATE IN THE
mﬁ' ng cowmcm E, & IL
'a

m‘m&,
pmdng and 29 e
are signatdriep to the

(a) and (D).
porting ‘coun’
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International Coffee Agreement, which
was signed in October, 1976. This is
to be renegotiated in September, 1979.
The Government of India is actively
concerned about enlisting action in
concert with the other bulk produc-
ing countries.

1978 # zfaw faeat § w@we & 8N

2792. =t 7ava fag @tgm : #1799 wE™A
st am fawr dat ag aqm # v FG R

(%) #ar 1978 # wras< fawrn F aferor
feeeit & F® #wETal 9T O AR q; A

(=) afz 7, v aeeadr @ @ g
WX f& wat &t Jr g @ A e et
% faeg s ST @r g ?

faw dawa @ wva #@A (s afeww
gewrg) : (%) <, &

(&) wwfai afga 20 &/l & amfe
of@si, 39 & gmfas =f@mal & feod
afeadi 9T F@ §F-AT67) F1 qErfoat @ TE
9f | 9FE T AT H, T FEGHAI D 1T TH,
2. 37 AT4@ 94 FY THI THH A 10, 39 ATA
T # wAwiAa gea & sEvga wifaer 70
dar afegl R owEt 7 AT #Y Fi9 qgane
qUT A AU | T TeqTd F qfConHi
F AIITE U AT AIAIATF FIAATET FT ATCAT

farsit § gax a@mMd w1 wFRwEH

2793. Wt Fam™ fag g : a1 aifoeg
aat At qfa st agefon 76t 9 aom@
Wﬁﬁ?

(%) fret wen 7 Pead gaz arame s
FL@EAXITH A TAF T 1977-78 &
feaeT &a FTAT;

(@) 71 a8 79 & f5 @ af Fwe A
O AT & A fwar qan ar

() afz &, @ @@ & 7 FTO7 }, WX
T 4 F4T FEAATE &1 HWT

(%) & gUX a9 § FEAS #
T & 9 T FqT FIaEr Fr g ?
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v war (s ger gwIT Wuw) o (F)
UL A FETafer €Y fqo, FAE a9,
7 a3 ag-faweir We Tar 40 @y wrEd
I T § | GIT AR T AT ;T T
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WA RIZITER 1977-78F wamst &
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R qar sfsqq wegw a4 O
feafa & gt 737 q@ AF wHEqAT FA
FEIITAT AT FIEE | TA G947 7 qaegaw
mar ddfaT atigowat & g 47 T9F 4%
=i W & &1

~(w) # (7). frafafes ofasr &
¥feaa qaenew @ g€ 2wl &1 “srorar’
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AFIAT sfirers HIAL sfaaa
¥ fadax ¥ fgaeac
1978 1977
gy w9 23376 21741
faeia & %1 Y g 99 11770 50.35% 11836 54.44%
TEATHT T & HTCT 445 1.90% 356 1.64%
g \Igq § HT0 529 2.26% 543 2.50%
famr SaH1 Y Geari ®
(3T & wrAn, AT, THodto
foudo Tearfz) 32 0.14% 32 0.15%
w=r Frot (afondr i)
HTCT 10764 46.05% 10905 50,18%

C.B1. Enquiry against Shri I P.
Gupta, Member, Central Board
of Direct Taxes

2800. SHRI VASANT SATHE: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) is it a fact that the Central
Vigilance Commissioner has recom-
mended that departmental proceed-
ings be initiated for imposition of
major penalty against Shri I. F.Gupta
Member, Central Board of Direct
Taxes;

(b) the date on which this recom-
mendation was received by the Minis-
try of Finance and the action thereen,
if no action has so far been taken, the
reasons for the delay may please be
indicated;

(¢) is it a fact that the secret en-
quiries were made by the C. B. I.
against Shri I. P. Gupta at any point
of time and what was their report;

(d) is it necessary that a formal case
must be registered before the C.B.L
could undertake an enquiry against a
Government official; and

(e) whether in the case of Shri
I P. Gupta, the C.B.I. had registered
a case for enquiry or is conducted the
enquiries without registering the

case?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH). (a)

and (b). Certain allegations against
Shri I. P. Gupta, Member, Ceniral
Board of Direct Taxes are the subject
matter of correspondence with the
Central Vigilance Commission. A final
view is, however, yet to be taken. It
will therefore not be in public inter-
est to disclose at this stage, details in
regard to the case.

(c¢) to (e). After making confiden-
tial verification, the C.B.I. did not re-
gister any case against Shri Gupta
fer formal inquiry or investigation.

I
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Statement correciing the reply to Un-

starred Question No. 2844 dated

$-12-1978 re. Now Places on Air Map
of India

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): In the re-
ply to Unstarred Question No. 2844
answered in the Lok Sabha on the
8th December, 1878 for the words
please read “Purnea 1s not one of the
50 centres” in place of “Purnea is one
of the 50 cenires”, a t{ypegraphical
error occurring in the Tth line of the
reply.

Thig error did not immediately
come to the notice of the Mimstry of
Tourism and Civil Awiation, As soon
as the error was detected, the action
was initiated.

12.00 hrs.
PAPERS LAID ON THE TABLE

REPORT ON THE WORKING oF THE CoM-
MISSION OF RAILWAY SAFETY FOR 1975-76

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRI PU.
RUBHOTTAM KAUSHIK): I beg 4o
lay on the Table a copy of the Report
(Hindi and English versions) on the
working of the Commussion of Rall-
Way Safety for the year 107576,

ANNUAL REpORTS OF INDIAN FARMERS
Ferrurzems CoRPORATION Lixp., NEw
Drinx vor  1076-77 AND 1077-78 AND
CeRTIFIED ACCOUNTS AND AUDIT REPORT
O Campomom Boamp COCHIN  FOR
197778, uwpms CasoAmom Act, 1963

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL). I beg to lay on the Tablei—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Indian Farmers Fertiliser Coonera-~
tive Limited, New Delhi, for the
year 1876-77 along with the Audited
Accounts.

(2) A copy of the Annual Repoit
(Hindi and English versions) of the
Indian Farmers Fertiliser Cooperas
tive Limited, New Delhi, for the
year 1977-78 along with the Audited
Accounts,

(3) A copy of the Certified Ac-
counis (Hindi and English versions)
of the Cardamom Board, Cochin,
for the year 1977-78 and the Audit
Report thereon, under sub-section
(4) of section 19 of the Cardamom
Act, 1965,

REVITW ON AND REPORT OF INDIAN INSTI-
TUTE OF PACKAGING BOMEAY FOR
1877-718

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): [ beg to
lay on the Table:—

(1) A copy of the Annual Report
of the Indian Institute of Packag-
mg, Bombay, for the year 1977.78
along with the Audited Accounts
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(2) A copy of the Review by the
Government on the working of the
Indian Institute of Packaging, for
the year 1977-78.

1201 hra.
MESSAGE FROM RAJYA SABHA

SECRETARY Sir, I have to report
the following message received from
the Becretary-Genmeral of Rayya
Sabha:—

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to en-
close a copy of the Aligarh Muslim
University (Amendment) Bill, 1979,
by Shri Trmloki Singh, which has
been passed by the Rajya Sabha at
its sitting held on the 2nd March,
1979."

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL

As passtp 3Y Rarva Sasna

-

SECRETARY: Sir, 1 lay on the Table
of the House the Aligarh Muslim Uni-
versity (Amendment) Bill, 1979 oy
Burl Triloki Singh, as passed by Rajya
Sabha
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12.02 hrs

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Wilh
your permission, Sir, 1 rise to an.
nounce that Government Business In
this House duning the week commenc-
ing 12th March, 1879, will consist
of:—

(1) Consideration of any ilem of
Governmen{ Business carried owver
from today's Order Paper

(2) Submussion io the vote of the
House of Demands for Grants on
Account (General) for 1979-80.

(3) Discussion and voling on:

(a) Demands for Grants (Rall-
ways) for 1979-80

(b) Supplementary Demands for
Grants (Railways) for 1078-70.

(4) Discussion on the Resolution
regarding recommendstions of the
Railway Conventlon Committee.

(5) Discussion and voting om:

(a) Supplementary Detnands for
Grants (Genaral) for 1978-79,

(b) Demands for Excesy Trants
(General) for 1076-77.
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1303 huw,
MATTER UNDER RULE 377

Murder of 2 Jesuit Priest ot Mokamah
in Bihar

SHRI A. C. GEORGE (Mukanda-
puram): Sir, under rule 377 may I
bring to the notice of the House a
very sad and shocking newa? The
shocking and gruesome cold-blooded
murder or a highly respected Jesuit
Priest Fr, Francis Martinsek at
Mokameh in Bihar has been widely re-
ported in the Patna newspapers yes-
terday. Even today some of our na-
tional newspapers have carried full
details of what was happening in
that area. Fr, Thomas who was along
with him in the dining room when
the assailants numbering 25 barged
in was shot at and is still in hospital
with serious injuries, More than 4000
members of the Christian community
from different parts of the States
marched in silent protest to the Patna
Secretariat day before yesterday
against the rising incidents of such
crimes against minorities, especially
the Christian institutions. Also it is
reported that Fr. Felix Farrel another
Revered Pries; was tied up, beaten
and the mission property wae looted
at Amawaliva. Father Welrimiller
was attacked at Sasaram and Father
Mann was shot at and injured, At
Mokemeh Catholic Church, nung had
been turget of attack. The convent
was looted. Other cases took place at
Basauni (Monghyr), Birlapur and
Jehangbad. These are the devoted peo-
Ple who sre running highly respect-
ed hosplials and humaniterian ineti-
tutions. Tt is widely complained that

Matter Under

Rule M7 e
the concerned district authorities of
the State Government have not taken
any prompt action against the cul-
prits of these heinous ‘crimes, The
murder of Fr. Rancis occurred on
24th February and in today’s news-
papers it is found that the police are
still in confusion as to who exactly
are the culprits and what exactly are
the reasons, The feeling is fast spread-
ing that the Christian priésts, nuns
and institutions are being systemati:
cally attacked, I request the Home
Minister to take serious note and ask
for immediate judicial inquiry and
serious action from the State Govern~
ment of Bihar, as was requesteq by
the silent demonstration ang proces-
sion to the Patna Secretariagt. The
State Government of Bihar may be
alerted about this.

Iamgladwmte.su.thatmm
also a product of a Jesuit college, In
that context, may I request you hum-
bly to immediately form and de-
pute a cosmopolitan delegation of
Members of Parliament to visit these
districts in Bihar so that those run-
ning these institutions, the minority
community, especially the Chriastians,
will regain a feeling of confidence and
security that the supreme Parliament
of this country is concerned about
thelr welfare, There is a wild slle-
gation that the RSS is involved; I do
not know. Only aiter the Home
Minister has enquired about that and
after you have kindly thought of
sending a Parliamentsry Delegetion
to this district we will go into the
details of that,

.
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SPECIAL COURTS BILL—Coutd.

MR. SPEAKER: We will now
take up further clause by elause con-
slderation of the Special Courts Bill.

SHRI HARI VISHNU KAMATH
{Hoshangabad): Sir, I have already
moved my amendment Nos, 45 to 51,
list No. 9. By your leave, I will speak
«on all of them, one by one.

Coming o my amendment No, 45,
the first para of the Preamble reads:

“....offences committed by per-
sons who have held high public or
political offices 1n the country”

Here I want to omit the word
“have”, T am not a stickler for words.

MR, SBPEAKER: But a purist,

SHRI {HARI VISHNU KAMATH:
But, as I said yeslerday, I want the
proper word in the proper place. One
of the greatest books in English lite-
rature, perhaps world literatur=. The

‘Bitly, begins with the sentence; In
the beginning was the ‘Word’, and
the word was with God and the word
wag ‘God’. Why go so far? Even in
our Sanskrit, we have got a very ex-
pressive word, a meaningful word,
Shabdha Brahma, to deseribe the
Veda, So Shabdha is important. That
is why I am cmpl 1sising this.

MR, SPEAKER You say it iz a
superfluous word

SHRI HARI VISHNU KAMATH- It
should be read with the next part of
the sentence “during the operation of
the Proclamation of Emergency”, Yon
do not say in English “who have held
office in the past’; either you say

“held office” or “had held office”. Be-

if you kindly see clause 5 of
m. there the simple past tense
hag been used: In clause 5(1) # s
said “by w patson who held high pub-
lic oy political office jn India"; the
word “have” is not thére. Therefore,
1 think it is more appropriate if the
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word “have” is deleted, It would read
better if you say “who held high pub-
lic or political offices in the country®,
I hope the Home Minister will have
no difficulty, will have no hesitation,
in accepting this simple amendment.

Then I come to my amendment No.
46, which suggesis the substitution of
the word “withdrawn” by “curtailed”.
Sir, you were a Judge and you have
judicial wisdom; you can decide this
point yourself, whether the liberties
were  “withdrawn” or “curtailed”,
Withdrawal of the liberty, I do not
think is a correct expression; 1t does
jar on one's ears. My ears may not be
be perfect, but it does jar on my ears.
I think the word “curtailed” would be
better. If you all agree—the opposi-
tion also agree; they are all nodding
their heads; I am happy {o see that...

THE MINISTER OF HOME AF-
FAIRS (SHRI H, M. PATEL): They
are nodding their heads to confirm
Yyour ears are alright,

SHRI HARI VISHNU KAMATH:
You are perhaps judging them betier
than I do, So I do not want to waste
the time of the House. All members,
right, left and centre, seem to agree
with this amendment,

Then I come to my amendment No.
47, 1 think whai has bedevilled the
drafting of the preamble is the
Emergency Couris Bill of my hon.
friend snd colleague. Shri Ram Je-
thmalani, who is not here.

The draftsmen seem to have just
mechanically copied whatever wal
there, perhaps fearing that any change
made even in the drafting might go
ogainst the  directive given by the
Supreme Court while considéring the
reference hy the Goveriiment, 1 sup-
pose the Supreme Court did not. bo-
ther abouy the drafting, but only

Jeoked intg thg content. Of cqurse,

dratting is important in legal enact-
thents. : MR
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It you kindly seq the Preamable as
it is before the House, it reads: “strict
cengorship on the press was placed”.
This is somewhat poetic, or prose run
mad, Sometimes the poetry of a poet-
aster is said to be prose run mad. In~
stead of that, we can say “sirict cen-
sorship was placed on the press”. You
eould also have said, “judicial powers
to a large extent were crippled”, but
there it is  “judicial powers were
crippled to a large extent.” Therefore,
my amendment, if it is acceptable to
the House will make if, “strict cen-
sorship wag imposed on the press”, I
do not know whether “placed” is
correct. It should better be “imposed
on the press”, not merely ‘“placed o
the press". 1 see you are nodding, 1
am sure you are agreeing and so also
the House and the Minister,

MR, SPEAKER: That I do not
know, At present I seem to  agree
with you.

SHRI HARI VISHNU KAMATH:
Thank you very much for your ap-
preciation. That will go a long away
in securing acceptance by the Minis-
ter and the House,

]

I come to Amemdment No, 48,
deaft says: “judicial powers were
to & large extent”. The
a large extent” had been
with regard to civil lI-
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after the words “judicial powers were-
severely crippled”, I wan; to add:
“and the parliamentary democratic:
system  was emasculated.” because
that is the core of what happened
during the emergency,

If all the amendments are accepted’
the para will read as follows:

“AND WHEREAS the offences
referred to in the recitals aforesaid
were committed during the opera-
tion of the said Proclamation of
Emergency dated 25th June, 1975,
during which a grave Emergency *
was clamped on the whole country,
Civil liberties were curtailed to a
great extent. important fundamental
rights of the people were suspend-
ed, strict censorship was imposed
on the press judicial powers were
severely crippeld and the parlia~
mentary democratic system was
emasculated;”

That is how it will read. If my pac-
kage deal commends itself to the-
House, I will be very happy, These
four paragraphs will be changed as
sought to be amended by me.

One last amendment remains, that
is, amendment No, 51....

MR. SPEAKFR: Not one: there-
are four more, Amendment Nos, 51,
52, 53 and B4

SHRI HARI VISHNU KAMATE:
The last three are over, One of them
was accepted yesterday ang two were-
reluctantly rejected, I think, not wil~
lingly but somewhat willy-nilly,.
more willy than nilly.

Only one amendment remains and
that is Amendment No. 51. I would
like to make a pdint of substance
there though it ig & verbal amead-
ment, In paragraph 8. p. 2, line 1, the
claugse before the House repds as
follows:—

“AND WHEREAS it iz imperative
for the functioning of perliamentary
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Plesse turn your attention for a
second to the statement of Objects
and Reasons, It reads:

“For ensuring the healthy iune-
tioning of the institutions of parlia-
mentary democracy..”

Unfortunately, Shri Ram Jethmalani,
in his Bill, did not use any adjective.
So, mechanically the draftman copied
it though the statement of Objects and
Reasons says, “healthy functioning”.

Just as “living” and “healthy liv-
ing” makes all the difference—you
can live on artificial respiration; you
can live on blood transfuson; you
are living, but what is that living?
8o, mechanicaly, the draftman copied
living, healthy functioning, effective
functioning.

MR, SPEAKER: You seem to have

done more efficient work than the
Draftsman,

SHRI HARI VISHNU KAMATH: I
would prefer the word “efficient”,
efficient functioning. But if ‘he Minis-
ter wants to stick to his guns and use
the word which has been used in the
Statement of Objects and Reasons, I
do not mind—that is, healthy fune-
tioning. But it should be changed, It

-should not be mere “functioning” it
should be healthy efficient, dynamic,
functioning, whatever word you may
use,

With these words, I commend them
all to the wholehearted aceeptance of
the House,

MR. SPEAKER: Shrimati Po-va-
thi Krishnan; your amendments are
Amendment, Nos. 81, 62, 63 and 64,

S§IRIMATI PARVATHI KRISH-
NAN  (Coimbatore): Also Amend-
ment No, 123. They all go together.
They are all to the Preamnble; one
follows from the others

The purpose of my amendments s
reilly le make thig B{ll 3 ptronger
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and parliamentary de-
mocracy, in order to take forward the
whole process on accountability of
those who are in high public places,
As the Bill stands today, it is confine
ed only to one particular period, the
period of the Emergency and it is as
though only out of Emergency those
excesseg arose and offences that took
place.

No doubt they were accentuated
during the period of Emergency, But
during the last 32 years sinca inde-
pendence, we have seen more than
one Commission appointed under the
Commission of Inquiry Act to go
into the various charges against peo=
ple who were holding high public
offices, and those Commissions of
Inquiry have come out with their
strictures on these individuals. Today
I am not going into the past. But
some of the past has become present
also—one or two Ministers, one or
two Chief Ministers, and so on. Any=-
way, I am not going into that now,
But the reason why my Party sup~
ports this Bil] is because we sup-
port this principle of accountability
of those in public office and speedy
justice on the issues that come wup
when these Comimssions are appoint-
ed,

The Supreme Court have also sald,
“if it be true—and we have to as-
sume it to be true—that offences
were committed by persons holding
public or political offices in Tndia
under cover of the declaration of
Emergency and in the name of demo-
cracy, there can be no doubt that the
trial of such persons must he eon-
cluded with the utmost despatch in
the interest of the functioningy of
democracy in our country and institu-
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that is going to end. But let us also
be prepared for the worst, Similarly,
as I referred earlier also, there are
things abouy the Chief Minister of
Andhra Pradesh, Chief Minister of
Bihar and many other individuals. I
do not want to go into each in detail.
But action, to be effective, must be
directed to clearly conceived ends.

What are the ‘clearly conceived
ends'? Here we have in thig Bill
a jumbling up of the Statement of
Objects and Reasons in the Pream-
able, 1 could understand if clearly
the Statement of Objects and Rea-
sons had told us what is the end that
iz conceived in thig Bill, The end is
only the preamble, All that is rnade
is more paper, more printing ink,
more time for ys o read because you
read the Statement of Objects and
Reasong and then come to the Pream-
able and find the same thing all
listed over agein. This is or the
first {ime ever that it has happened
with any plece of legislation in this
fountry, But the Home Minister 1s
Such a wise person; even while ans-
Wering amendments, he has accused
those in the Opposition of being selec-
live in their reading, He has been
N0 less pelective in his reading back
‘0 us, The only is he seemed
it for the first time

My amendment is a very gimple,
very straight forward and very ho-
nest one, I am not covering up any-
thing. Tt s not directed only to the
period of Emergency—that such Spe-
cial Courts should b~ set up only for
those who commit offences under per-
iods of Emergency. I have said that
this should apply whether there iz a
proclamation of Emergency or nok
The immediate concern of the House
and with which it is now dealing is
what happened during the period of
Emergency where such offences reach-
ed their climax and height,
it is necessary that the legislation
should come up. But it should not be
limited only to the period of Eemer-
gency. This is really the purpose he=
hind my amendment.

Let ug create a powerful new pre-
cedent for checking the misuse of
power by any one in the future, hy
any one who may hold public office,
I know the Minister is very wvery al-

lergic to amendments and earlier he
said. ...

MR, SPEAKER: You have made
your point forcefully.

SHRIMATI PARVATH! KRISH-
NAN: Earlieyr he has said, ‘We will
have t, examine this deeply.’ He has
had so many days to examine it. We
gave him a holiday while we were dis-
cussing the Raflway Budget and I hope
he wag serious enough to lend thought
to it because it was not a very basic
and very fundamental legal point, but
it ig a very basic and a very funda-
mental pelitical point and the bona
fides of the Government, the bona
fides of the Parhament are now on
{est before the people to be judged,
Thase bona fides have to be reflected
in this Bill and it is for that purpose
that this amendment is there, ‘o tell
the people, the country and the world
that our bona fides are unquestion-
able and above suspicion.

in concluding, T would just
quote to the hon, Finance Minister. ,

AN HON, MEMBER: Horae Minis-

. "
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SHRIMAT] PARVATH; KRISH-
NAN: Yes,..the hon. ex-Finance Mi-
nister and present Home Minister. ...

AN HON MEMBER:.... and fu-
ture Railway Minister,

SHRIMATI PARVATH] KRISH-
NAN....who might have or might not
have read that in his youth or in his
student days....

PROF., P. G, MAVALANKAR
{Gandhinagar): He 15 a well-read
man generelly,

SHRIMATI PARVATHI KRISH-
NAN: 1 woulg like to quote to him
none other than John Ruskin who gaid:

“Quality is never an accident, It
is always a result of an ntelligent
effort. There mugt be the will to
produce a superior thing”

I hope he will now show his will
to produce a superior thing and shows
us that he is capable of intelligent
effort by accepting my amendment.

MR, SPEAKER: Shri B. C. Kamble
not here,

Shri B Shanksranand.

SHRI B. SHANKARANAND (Chik-
kedi): Mr. Spesker, I have moved
amendment Nos, 89, 80, 91 and 92 to
the Preamable of the Bill Amendment
Ko, 89 refers to the omission ef the

1228 hm,

(Shrimati Parvethi Krishnam in the
Chair.)

SHRI R. VENKATARAMAN (Mad-
xas Bouth): You deserve it.

AN, HON, MEMBER: Immediate
reward.

O, V ALAGESAN  (Arko-
nam): 1 am afraid, Sir, when she
has teken the seat.,..

MR CHAIRMAN: I will show intel-
ligent effort here. Don't be afraid,

SHRI B, SHANKARANAND: Ma-
dam Clirman...,

MARCH 9, 1079

MR, CHAIRMAN; Carry on, M,
Shankaranand,

SHRI B. SHANKARANAND: I am
referring to my amendmeny No, 88
which is concerend with the Arst
paragraph of the Preamble. Mnadam,
Chairman, I am just now going to
support you when you were here
speaking on the Bill. You wanted
that the law should be equally appli-
cable to persons involved in all the
Commissions of Inquiry along with
the Shah Commission of Inquiry. That
is why 1 have said that the words
‘during the operation of the Procla-
mation of Emergency dated 25th June
1975 issued under Clause (1) of Art.
352 of the Constitution’ be omitted, I
need not again re-empbasize what
you have said when you were sitting
with us....

MR. CHATRMAN: I shall be back.
Don't worry,

SHRI B. SHANKARANAND: Why
1 say this thing is, this paragraph m
. b B uﬁe:lox mb;':
who held high pol i
offices and others who have not held
Tt reads Uke this:

public or political offices & use
28 a total against the main pers™

Madam, I ony Mettinn b
MGM”M’

g
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s said: “tender » pardon to such per-
#0...."” So. the Government wants
1o use much other persons who have
not held high public or political offi-
ces 8 the main accused person
to the confessional statements.
The object is. “You help us we help
you”, If ag stated in the Preamable
that this Bill is intended for a fair
and speedy trial why don't they in-
clude all other persons and also  all
those persons who held High public
or political office and found guilty
by other commissions of enquiry? So,
madam, my amendment suggest that
that the words which refer to only
Shah Commission should be omitted
otherwise it will be discriminatory.
While the first line mentions—and I
quote: .

“Whereas commissions of Inquiry
appointed under the Commissions of
Inquiry Act, 1954 have rendered re-
ports disclosing the existence of
prima facie evidence of offences
committed by persons who have
held high public or political off-
ces. .. RO

This referg to the Commissiong of
Inquiry but the government is pick-
ing up only one commission and, that
is, Shah Commission, Instead of nam-
ing the Shah Commission they have
clothed their idea in these words:

*....offencey during the operation
of thg Proclamation of Emergency,
dated the 25th June, 1875, issued
under clause (1) of article 352 of
the Constitution™;

They are picking up only one Com-
Mission, I do not know how this gov-
ernment {s trying to protect the par-
hamentary functioning of the demo-
tracy in thiy country by punishing
only those who were involved in
the Shah Commission leaving all those
high public figures who were involv-
ed in other’ Commissiens of Inquiry.

Madum, T waint this House to think
seriously onthis paint whethar this
Picking .0 otie Commission of In-
Qiry frafe the plethora of Commis-

sions of Inquiry is dlscriminatory or
not, is arbitrary or not, And what is
the intention of the government?

volved in the Commission of Inquiry
will help in protecting the functioning
of the parliamentary democracy in
this country? I have said it time and
again why don’t you say frankly that
you want to convict Mrs. Gandhi only
and that is why you have brought it,
Although the Home Minister does not
say so but the other Members of the
Janata Party have said so. (Interrup-
tions).

This Bill, if enacted, can very
well be used against you friends also
Do not think you are going to con-
tinue here for ever, Change will take

terruptions) Mr. Jyotirmoy Bosu, my
friend, from CPI (M)..... .. .. ..8

MR, CHAIRMAN: Mr. Shankara-
nand, we have to allow Mr. Jyotirmoy
Bosu to let off steam from time to
time! You please carry om.

SHRI B, SHANKARANAND: That
steam only warmg the Janata partyl

Madam, my Amendment,—Amend-
ment No. 80 deals with this. It says:
Page 1, line 8 and 10—
Omit ‘committed during the
period aforegaid’

Now, 1, come to Amendment No. 81.
It ig a very important thing. I have
gaualhd‘. wmethln‘veryimpvm
reqds. ...

MR. CHAIRMAN: Amendment 01
reads:

damit lines 11 fo 18,

EHRI B. SHANKARANAND: What
does these lineg say? I quote:
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“Whereag the offences referred to
in the recitals aforesaid were com-
mitted during the operation of the
said Proclamation of Emergency..’

MR. CHAIRMAN: Mr. Kamath
read it also. It is the same. It has
been read out.

SHRI B. SHANKARANAND: 1
want to read it again. I quote:

The Hnes to be omitted are these: —

“And whereas the offences rererr-
ed to in the recitals aforesaid were
committed during the operation of
the saig proclamation of Emergency
during which a grave emergency
was clamped on the whole country,
civil liberties were withdrawn to a
great extent, important fundamen-
tal rights of the people were sus-
pended. strict censorship on the
press was placed and judicial
powers were crippled to a large ex-
tent....”

Madam, the Preamble, as it stands,
includes this para which refers mainly
to the emergency.

Now I wish to bring your mnotice
and the notice of the House the pro-
visions conteined in the Constitu-
tion of India, in Articles 352 to 360.
Part XVIII of the Constitution
which deals with the emergency pro-
visions, Now, the question before us
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tlmwhat'msdumwu llegal or

MR. CHAIRMAN: I doat think it is
‘emergency’ as such which is being
questioned here. It is relating to
‘Offences’ committed during the
operaion of the ‘Emergency.’

SHRI B. SHANKARANAND: What
was done during the emergency was
done under the Constitutional pro-
visions, and it was done legally. It
was done constitutionally.

SHRI JYOTIRMOY BASU (Diamond
Herbour): Quite right!

SHRI B. SHANKARANAND: Let
not my friend speak about the Con-
stitution.

MR. CHAIRMAN: Mr. Shankara-
nand, plesse conclude, There are
still three or four hon, Members who
want to speak. Please try to conclude
now.

SHRI B. SHANKARANAND: What
ig the effect of the declaration of

om
gency was not what it should be
what it ought to be. Is it his c¢o
tention? No. Wes not suspension of

civil rights were curtailed.

MR. CHATRMAN: Ven want this
to be omitted?

SHRI B. SHANKARANAND: [
want this to be omitted.

MR, CHATRMAN: Please tome ¥
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tutional legal and moral obligation of
the state is to prosecute persons in-
volved in the said offences...... ”
What is a state ? Article 12 of the
Constitution defines what is a State.

' MR. CHAIRMAN: Will you please
try to conclude? There are four more
persons to speak.

SHRI B. SHANKARANAND: You
want to hustle the Bill?

MR. CHAIRMAN: I dp no! want to
do =0, but I would like those four also
fo get an opportunity.

SHRI B. SHANKARANAND: 1
must at least try to convince you.

MR. CHAIRMAN: I am convinced; I
assure you. You are taking much time
, in thiz manner.

SHRI B. SHANKARANAND: Arti-
cle 12 defines the state: “In this part
unlesg the context otherwise requires,
Btate includes the government, the
Patlisment of India and the govern-
ment and the legislatures of State
and of local or other authorities
within the territory of Indla or under
the control of the Government of
Indin.” @State include government
also. What is the morel duty of this
Eovernmient? To punish Mrs, Gandhi?
What {s the moral duty of this gov-
ernment? To sell all the gold reserves.
What is the moral duty of this gov-
ermnment? To put such huge tax on
the middle class pecple? These are
the moral duties, they are accepting
it and they are doing it. What is
I their moral duty? To emact such
laws and say it is their moral duty.
They canmot equate themselves to
the word State as defined in the
Constitution. The moral duty of this
Eovernment should have been different
from what they are doing now. They
ought to be muore purposefol and they
Should work hemestly for the weifsre
of the poar. Their maral duty should
have been # see that this country
Marches on the road to spcialism and
:;f“l-ﬂm Py &34 not think of
mm moral respomsibilities. Their
m:m duty showld have referred to
m?mlmlih of the Constitution.

canyot put a preambls of ﬁiéﬁ'

own in thig Bill and say that it is:
their moral duty to punish Mrs,
Gandhi, What is the moral duty?
Till the other day the Prime Minister
and the two Deputy Prime Ministers
were fighting for seats, there was
collision in the Cabinet. We thought
that they were fighting and they
were going to come to blows the next
day. . (Interruptions). Is it their
moral duty to enact this Bill? What
is their moral duty? To make some
people sit in judgement.. (Interrup-
tions),

MR. CHAIRMAN: Kindly do not
help him to take more time.

.SHRI B. SHANKARANAND: I
scanned the entire Constitution to
find if there is anything about the
moral duty in the Constitution......
(Interruptions).

MR. CHAIRMAN: 1 would request
the hon. Members to cooperate with
the Chair and let him finish as early
as possible and not to co-operate with
Mr. Shankaranand to take more time.

SHRI B. SHANKARANAND: I
scanned the éntire provisions of the
Constitution and I did not find a
single line which speaks about the
moral duty of the State.

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. CHATRMAN: Which rule?

SHR1 JYOTIRMOY BOSU: Rule
376. 1 was feeling a little sleepy. I
am not quite sure whether be is
speaking on the first reading or on
the amendment.

MR. CHAIRMAN: There is no point
of order. Mr. Bosy, it is a very
serious measure....

SHRI JYOTIRMOY BOSU: Today
there iz Private Members' business
also and we propose to finish the Bill
before that.

MR. CHATRMAN: We are aware of
it. Mr. Shankaranand, kindly con-
clude.

SHRI B. SHANKARANAND: One
word about iy friend, Shri Jyotirmoy
Bosu.
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MR. CHATRMAN: Spesk to your
amendment, Mr, Bosu cannot be
amended!

SHRI B. SHANKARANAND: I say
in all seriousness that the moral duty
of the State hag not been codifled as
yet. Unless it is codified and unless
it has some basis on legal foundation,
how can the courts interpret this
provision? Courts cannot lay their
hands on any law and say that this is
the moral duty of the State. Perhaps
they are speaking of the moral duty
of the Janata Government and they
are identifying themselves with the
State. The Government cannot be
indentified with the State, Therefore,
I think that these lines should be
deleted.

They have referred to the preamble
in clause 5, I am yet to find any law
which refers to the preamble in any
section.

MR. CHAIRMAN: This discussion
took place at that time and you made
that point. It hag already been put
to vote. Don't try the patience of the

members by repeating what you said
earlier.

SHRI B. SHANKARANAND: Don't
you see that my amendments are
reasonable?

MR. CHAIRMAN: Yes, kindly re-
sume your seat. Mr, Venkataraman.

SHRI B. SHANKARANAND: You
should help in meking the Home
Minister accept my amendment,

SHRI R. VENKATARAMAN
(Madras South): My amendment is
comprehensive. It does not deal with
any declaration of emergency nor
does it deal with any particular com=-
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Thig will exclude all controversisl
aspects a3 to whether a parfleular
offence has been committed during the
emergency or whether it was in re-
lation to any particular commission
of inquiry, It will deal with a
matter with which the whole country
is concerned. It is well known that
offences have been committed in the
past by men in public offices and
public life, It is also common know-
ledge that people now in public offices
and public life do commit and are
committing these offences. There is
no doubt that in future persons
holding these public offices and in
public life will commit these offences.
Therefore, if you want that the purity
of public life should be maintained,
that the integrity in public life shoulc
be restored, then it is necessary that
you should have a law which will
take note of offences committed by
people in public offices and in public
life, whether in the past, presext o1
future, Therefore, my suggestion is
it prima facie evidence shows—and
prima fucie evidence is always estab-
lished by investigation—that sucl
offences have been committed than
irrespective of time and irrespective
of the selective nature of the persor
chosen, any person who is guilly
such offences, who is accused of
offences, must be tried. That is
kind of law we would like to have.
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Than there is a slight confusion
the present Preamble.
Shankaranand has pointed
“others connected with the
sion of the offence” could be
in, to what extent it is not
point is that only
offices and in public life,
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therefore, lie {1 unable to make any
change. You miay remember that I
moved an amendment, which even the
Speeker sald looks reasonable. The
suid that he

the measure before it; it has not de-
cided on the propriety of it, it has
not decided on the morality of it.
Therefore, to plead that he would
not make any change, because the
Supreme Court has approved the

priety of the legislation. In fact it
appears to me that we should be
very careful and we should per-
haps take very strong exception to
referring Bills to the Supreme Court
for advisory opinion, because then it
becomes an easy excuse for the Gov-
ernment to push through the Bill,
even in respect of matters in which
Parhament has competence the
authority to decide. In this very
case, the Supreme Court has not said,
nor has it the authorily to say,
whether this particular legislation
is proper. In fact, how can anybody
go and justify it? Well, on the face
of this legislation, it is clear that it
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if he commits these offiences, should
be excluded from this Bill,

Have we referred this question to
the Supreme Court for their opinion?
Can the Supereme Court give its opi-
nion on thig matter. All that the
Supreme Court has said is that the
Bill, as it is framed, falls within the
classification covered by article 14
and therefore the Bill is legal. Clause
§(2) says “such declaration shall not
be called in question in any court”
Whichever Government comes to
power, the first casualty will be the
authority of courts, and the very
people who very strongly objected to
this clause in the previous amendment
of the Constitution and so on, are
the very persons now coming for-
ward and putting the same clause
word for word, without a change of
a comma or a colon. Even on this,
the Supreme Court has said that it is
not for them to go into the propriety
of this legislation, but that they are
sure that the courts, m spite of this
clause, will have the authority to
look into its validity.

Therefore, my point is that this Bill,
as it is framed, is directed against one
person and it takes awey the very
purpose, the very laudable object, of
trying to establish integrity in public
lIife. If my amendment is accepted,

high public office and who are in pub-
bc life should be tried by a special
court, then the objection which is
raised with regard to the selective
character of the accused, the selec-
tive character of the offence eto., all
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[Shri R. Venkatarman]
tion of work or other reasons, cannot
reasonably be expected to deal with
them expeditiously.

The only reason for referring to a
special court must be that ordinary
courts are not able to dispose of the
case because of pressure of work for
because of any other reason. There-
fore, this will take away the sting
that is directed against a person. My
amendment will make it universal, it
will apply to all politicians, all men
in public life, present, past and
future. If they are really interested
in improving the public life, in
maintaining the integrity in public
life, this is the amendment which I
commend to them for their acceptance.

MR. CHAIRMAN: The House
stands adjourned till 2 O'Clock.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha adjourned for Lunch
Lunch ot five minutes past Fourteen
of the Clock

(Mr, Speaker in the Chair)

SPECIAL COURTS BILL—Contd.
MR. SPEAKER: Shri Alagesan,

SHRI EDUARDO FALEIRQ (Mor-
mugaon): My name is also there, Sir.

MR. SPEAKER: Your name is not
there. You have nct moved the am-
endment.

SHRI EDUARDO FALEIRO: 1 have
not moved but my amendment ls the
same.

MR. SPEAKER: That does not mat-
ter.

Shri Alagesan,

S8HRI 0. V. ALAGESAN (Arko-
nam): I will not be as lucky a8 my
iriend, Mr. Kamath....

AN HON. MEMBER: For what?

fHERE O. V. ALAGESAN: I find, Bir,
- his fialr for amendwents has not
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lessened with theé pabsage of Bor
his persuasive powers have '

ed. By his new clause which bk
been accepted by the Government the
number of clause has become Thir-
leen So, I am afraid your Bill hes
become scmewhat unlucky....

SHRI HARI VISHNU KAMATH:
Thirteen 18 unlucky for Christians
only.

SHRI O. V. ALAGESAN: I do not
know what sort of career your Bill
wili have.

Now, the Preamble is absolutely =z
new :nnovation. We have not 3een
such a long-winding Preamble in any
other Bill—at any rate, 1 have not
seen~—that has been brought before
the Hecuse. A fear was expressed on
the floor of the House that this
Preamble itself will get the Govern-
ment into difficulties in courts. But I
think the Government has woken up
to its earlier bunglings and mistakes
and 1t has tried to plug all the loop-
holes. It was said on the floor of the
House that by taking this measure be-
fore the Supreme Court, the Govern-
ment is effectively preventing such a
endments or improvements as Parlia-
ment could make in the Bill. But then
the Government has become top cir-
cumspect that they want to do every-
thing in a perfect way. I? they had
not gone to the Supreme Court and
had brought this Bill straightaway into
thig House, people might have argusd,
“Have you tested the legality of fhis
Bill?" So anticipating some such ob-
jections the Government was

reme Court ag to the....
AN HON, MEMBER: A camoufipge.
SHAI O. V. ALAGESAN: ... Jlege-
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been lifted bodily frem the judgment
of Mr. Justice Fazal Ali in' the State
of Rajusthan and others vs. Union of
India. I need not go through it. Vari-
cus things have been stated. :
Now, I am on this point. My am-
endment wants to create two catego-
ries of prosecutions., As far as the
first category, namely, such of the
cases which have already gone before
the Shah Commission, they can cer-
tainly go before the Special Courts,
because they have had one vetting, at
any rate, have gene through the mull
But such of the prosecutions which
will be as a resuit of investigations
conducted by the Government through
its egencies, for those prosecutions
there need not be any declaration and
they may be processed through the
ordinary courts of law, That is what
my amendment seeks to do. If this
amendment 15 not there, perhaps the
Government may not be enabled to
exclude the second category of cases
and they will have to issue a declara-
tion in every case. If this amendment
is accepted, they can completely ex-
clude this category of cases and they
can allow them to go to the ordinary
courts of law in the ccuntry and only

on these, My amendment No. 130 cens
cerns the delétion of the followisig
words:

“AND WHEREAS investigations
conducted by the Government
through its agencies have also
disclosed similar offences committed
during the period aforesaid:"

According to me it will serve my
pelitical purpose if this is there be-
cause this gives me ground pogsibly
for a writ of mandamus for launch-
ing of the prosecution against cer
tain persong but what I want to high-
light 18 that the Government sesms
to take this House for granted, Here
is an assertion that the investigation
conducted by the Government through
its agencies have alsc disclosed simi-
lar offences committed during the
period aforesaid. Has the House been
told anything about this? How many
offences have been disclosed? What
are the cases. We are now subserib-
ing to a statement of facts that Gov-
ernment conducted investigations and
as a result of these investigations
something prima facie has come and
that a Bill i3 being framed on the
basis of that. Is it not fair and just
to the Parliament that they tell us,
I do not want them to tell who the
accused are but something there must
be. There is absolutely nothing st
all. Is it fair to this Parliament, I am
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[Shri C. M. Stephen]
the rest of us, on a plane higher than
the rest of us? Mr. Jethmalani brings
forth the Bill telling that the Govern-
ment made finvestigations and Gove
ernment came to the conclusion and,
therefore, he has brought forward ihe
Bill. The Government comes forward
and edopts the Bill Government
does not tell the basis of thiy asser-
tion and this House has to pass this
Bill without knowing about the de-
talls of any of these investigations.
Something, at least for formality's
sake there must be as to what do you
mean by this assertion. Whether that
is correct or not i{s a different matter
but do you not owe it to the House
to the tell as to what these investiga-
tions are and what are the offences.
You speak about similar offences.
What do you mean by similar offen-
ces? Does it mean the same offences
as found out by the Shah Commis-
sion or offences different from that?
What exactly are the offences? I
would call upon the Government 1o
tell ug what they mean by simular
offences—whether offences dislinct
from the offences found out from Shah
Commission, You must tell us. How
many cases have you investigated?
How many are different from the
Shah Commission’s? If you are in a
position to say, you must tell us
about thig, before you ask us to subs-
cribe to this sort of assertion. This Is
my submigsion. The Government
must not take the Parliament for
granted. The Government must not
take the legislative authority of this
Parliament for & ride. Government
hag committed a gross sact of impro-
priety in passing on this information
to Mr. Jethmalani and in keeping
that information away from the rest

Coming now to the other thing, Sir,
my friend Mr. Kemath has talised in
grent detail. sbout it. Other

that we pass. Does it it into thie con
legislative ot~

opt of a
ment that we are sccustomed
When you make ‘this
assertion here, s it really
ment of fact or of law? That
I am asking. Mr. Fazal All in
judgment made certain observatio
This has been mentioned in the Sup-
reme Court judgment I have got
Mr. Fazal Ali’s judgment before me.
He hss mentioned all this, not by
way ol describing what exactly was
done during the period of the emer.
gency at all. He has summed up the
whole thing and he has sajd these
things happened. He has sald this:
It is one thing for the judgment lo
give the descriptive statement of
certain things that had happened and
it is another thing putting it inte ithe
preamble of a legislation. I just can-
not understand this. You say, 'Civil
liberties were withdrawn'. What 15
this? 1 just cannot understand how
‘civil liberties’ can be withdrawn.
Civi] liberties can be curtaiied. Ciwvil
liberties can be suppressed. Civil
liberties can be circumscribed. Where
is the question of ‘withdrawal of
clvil liberties'? What is the civil Lb-
berty as distinct from the fundamen-
tal right? Civil liberty is spelt out
in the Preamble of the Constitution.
Civil liberty is a natural liberty and
as a natural right of the citizen, as
per the judgment of the Supreme
Court. They got merged in the fun-
damental right. This is what the
Supreme Cotrt hes said, What iy it
that you say here ms fundamentil
Do you mean this 18
fromi that fundamental
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damental right is not suspended at
all except for Article 18. And that
only, for the purpose of legislative
enactment, not otherwise. Your right
to enforce fundamental right by =a
judieial process gels suspended by a
Presidential Proclamation, Funda-
mental rights are never suspended.
Enforcement of fundamental right
alone is suspended. Here in the law
you are saymg ‘Fundamental rights
were, suspended’. Could you nct be
more precise? Could you not be
more practical and correct in the
assertion of the consequences of this
thing? This iz just what I am ask-
ing you, Then you sav: ‘Judical
powers were crippled to a large ex-
tent’ What do you mean by this, oy
saying, ‘Judical powers were crippl-
ed’? Was it that by some enactment
the judicial powers were curtailed?
Or, 18 it by arm-twisting, the judi-
clary was forced to write some judg-
ment? 'What exactly is it that you
are meaning? If it is as suggested
by Mr. Jethmalani when he made a
speech that by arm-twisting judicial
authorities were made to write such
and such judgments 1f that is what
you mean, then, you are giving cre-
dence to the position that the judi-
clary in this country is lable to ve
arm-twisted, If on the other hand by

the judiciary, are you not doing the
same thing by the same Act? Here you
syy, & particular declaration shall %e
beyend attack by the judiclary. We
haye moved an amendment against
#. You srve asserting that the judi-
come in the way of

Bhushiin mentioned a particular case
here about the promotion of Mr, Vohra
and all that,

MR. SPEAKER: Let us not go on
irom one to the other,

SHRI C. M. STEPHEN: That is ne-
cessary, Sir. These are statements
befcre the House. I am not saying
anything beyond that. What he said
wag this, A decision was taken. The
decision was withheld, Why? Be-
cause, the trial in the Kissa Kurs
case was in an advanced stage, Was
that the only case at an advanced
stage? Were there not other cases at
an advanceq stage? If there were other
cases in an advanced stage, would they
not be a bar for rromotion? Why ad-
vanced stage in this case along must
be a bar to promotion? Therefore, you
are taking one case apart. You are
discussig with the Chief Justice of
Delli saying, this case is in an ad-
vanced stage; if pvcmotion takes place,
1t will bar it. The result is: You tell
the magistrate or judge, whoever it is,
here is a promotion order taken, the
order will be pronounced only after
the judgment is given, Therefore,
two things are incorporated there:
hurry the judgment go that you may
get promotion early and hustle the
trial through and give the order im-
mediately, Because here is g decision
taken; you are a marginal case; 20
persons are taken; one has to be from
the judiciary. Are we not intefering
with the judiciery really, interfering
in the promotion of the judiclary?
This is what ig heppening.

I am only saying that when there is
an emergency cartain
e proclamation, tong:i
article 19 is guspended, Presiden
declaration follows suspending the
judicial remedy with respect to cer-
tain fundamental rights; ail these
necessarily follow. But you say tivere
Yore emergency was clamped on the
whole country. I cannot uderstand
it. It is because of the existence ¢f
the emergency that prodfamiaiion
takes place it is not tiet after the
proclamation mh%

sl oeosd W poocins
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tion is issued, legal consequenceg fol-
low, Conditions of emergency were
clamped not only by the proclamation
of emergency but by certain agitations
which took place prior to the emer-
gency. Emergency conditions were
clamped on the country not by the
President of India, not by the Gov-
ernment but by the gentlemen sitting
on that side. You clamped emergency
on this country; it is a fact.

MR. SPEAKER; You have dealt
with that argument.

SHRI C. M. STEPHEN: Therefore,
I am only saying that these are fac-
tual misstatements which are abso-
lutely unnecessary for the purpose of
thig law, It woulg have been enough
if you say. during the period of emer-
gency offences ware committed. The
descriptive things are factually in-
correct and legally meaningless as-
sertions and they have completely
disfigured this law. My pleadings will
be of no avail because there 1s &
cyclostyled answer to everythig that
was said: no, no, no. 1 am prepared
1o receive that cyclostyled answer,
but let me g0 on record that in this
act of disfAguring the statute book of
this country, in this act of disfiguring
this particular lJaw—we are not a party
to that at all—we have pomuu out to
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conduct and s0 I moved thew
amendments and press them.

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): I sm
sorry thai inspite or Mr. Stephen's
desire that 1 should be different from
what I am, I propese to deal with
each matter on ity merits and not
just oppose or accept anything for
its own sake, I do appreciate Mrs.
Parvathi Knishnan's great desire
that I should so funetion......

(Interruptions).

MR. SPEAKER: Mr. Sathe, we had
a quiet time in the morning.
SHRI VASANT SATHE

I ltke him.

SHRI H, M. PATEL: I am so glad
Mr. Sathe says he likes me. I would
be grateful if he will demonstrate his
hking for me by keeping absolutely
quiet.

MR. SPEAKER You are asking fur
the impossible!

SHRI H, M. PATEL: I am unalle
to accept the amendment 3—7 moved
by Shri Narasimha Reddy. (Inter-
Tuptions), Unlike my other friends
like Shri Shankaranand, I try to be
as briet as possible, If you want
elaborate reasong and the kind of
language Mr. Shankaranand used, I
can also do it, but is it necessary for
me to imitate those things?
there has been & real and honest
research done, I am willing to consi-
is what Mr.

(Akola):
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No. 47, be hays, “Page 1, line 15 for
‘on the presa was piaced’ substitute
‘was imposed on the press’.” It is
obviously a clear improvement and
I accept it. He then goes on to say
in amendment No. 48, “Page 1, line
15, (1) after ‘placed’ insert “/* and
(ii) omit *and'”. This is linked with
amendment No. 50 and I accept it
Then he says in amendment No. 43,
“Page 1, line 16, for ‘crippled to a

large extent’ substitute ‘severely
crippled'”. It is a clear improve-
ment, particularly when two lines

shead it is said ‘to a great extent’
Therefore, it is definitely an 1m-
provement, [ sccept it. Amendments
48 and 50 go together because the
corrections are made in that way.
In amendment No, 30 he says, ‘Page
1, line 16, after ‘extent’ insert ‘and
the parliamentary democratic sysiem
was emasculated”.” Certainly that
makes things clearer and much more
positive. So. I accept that.

SHRI VASANT SATHE: The old
ICS hag prevailed!

SHRI H. M. PATEL: Mr. Sathe
was quiet until now, Now when he
has broken his quietude, he hus
dome the right thing. He says that
the birds of a feather flock together.
Certainly birdg of a feather do flock
together and you remain there also
becauge of that reason! In amend-
meat No. 51, Mr. Kamath says,
‘Page” 2, line 1, after ‘the’ insert
‘efficient’.’ As it is, it reads “And
wheveas it is imperative for the
fynctioning of parlismentary demo-
oracy”.  Quite obviously, what we

rather than
‘heslthy’. S0, I actept ths amend-
ment and use the word ‘efficient’.

" Shrimati Parvathi Kelshnan was
vary slogquent, I think, understand-
sbly elogoemt because you are  elos
quent when you do not have mwch:

of substance fo urge.

SHRI H M. PATEL: I say thss
because she did want me to say that.
1 will produce the superlative thing.
I think, she quoted from Ruskin,
Although I have read Ruskin in my
young days, unfortunately, I do not
recollect. I did not have the oppor-
tunity of checking this particular-
thing. But I agree that everything
she said In thet guotation is what I
endeavour to do, that is to say, I
produce something that really is a
good thing. She chose the word
‘super thing’,

MR. SPEAKER: That means you
accept the gquotafion but not the
amendment.

SHRI H. M. PATEL: I apcept the-
quotation and not the amendment.

1 would like to compliment Mr.
Shankaranand for having taken the
longest io say the least. He is a very
able lawyer but when he has nothing
to plead, then undoubtedly, it be-
comes difficult,

MR. SPEAKER: By implication
you mean to say that an able lawyer-
says nothing?

SHRI H. M. PATEL: I am afraid,
with reference to context and no-
further.

My hon, friend referred very elo-
quently to certaln expressions in the
Preamble. He referred to the words
‘grave emergency was clamped on the:
whole country, civil liberties were
withdrawn to a great extent’ and so-
on. He considered that there were
not the proper things to do. Mr,
Stephen also said the same thing and
he sald, perhaps, I will refer to fthe-
same. [ will certainly do what be
wanted me to do.

In ita advice the gupreme Court has-
sald:
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IShri H. M. Patel]
These and other measures taken
during the period of Emergency have
betn summarised by one of us, Fasal
Alf, Justice, in the State of Rajas.
mth and others Vs. Union of India
us;

(1) A grave emergency was
clamped in the whole of the coun-
try:

(2) Civil liberties were with-
drawn {o a great extent;

(3) Important fundamental
rights of the people were suspend-
ed:

(4) Strict censorship on the
press was placed; and

(5) the judiclary powers were
crippled to a large extent.”

‘This is how the wvarious measures
tfaken during the Emergency were
summarised and we have taken it from
that. The whole point that has been
forgotten by the hon. Members on the
other gide i{s that this particular Bill
is designed only to deal with certain
types of cases or offences committed
during a certain period. There is a
definite reason for it. ..

SHR] VASANT SATHE: In a mosf
arbitrary gnd vindictive manner.

SHRI H. M. PATEL: I know how
difficult it {s for Shri Sathe to restrain
himself.

These crimes are of a basically differ-
ent kind and for a 4ifferent motiva.
‘tion, committed the emergency,
of a certain kind, by certaln people,
~crimes which are allegeg to bave been
committed during the extiraordinary
period of emergency and to that
rextent, there iz selectivity. I regret, 1
-am not able to accept any of thuse
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Amemidments Now. 8, 4, B, ¢ and 7 weme
put and negatiped.

MR, BPEAKER: I will now put
amendments Nos. 45 o 51 by Shr]
Harl Vishny Kamath, which have been
ascepted by the Government, to the
vote of the House,

The question is:
‘Page 1, line 3,—
omit “have” (45).
Page 1, line 14—
for “withdrawn"
tailed” (46).
Page 1, Line 15,—
for “on the press was placed”
substtute “was Iimposed on the
press” (47).
Page 1, line 15—
(1) after “placed” insert “."
(ii) omit “and” (48).

substitute “cur

Page 1, line 16—

for “crnippled
substitute—

“severely crippled” (49).

to a large extent™

Page 1, line 16—~

after ‘“extent” msert “and the
parliamentary  democratic system
was emasculated;” (50).

Pa‘! 2! nm l! b
after “the” insert “efficient” * (51),

The motion was adopted.

MR. SPEAKER: 1 will now put
amendments Nos. 55 and 3 by Sbrd
M. Kalyanasundaram to the vote of the
House,

Ameniments Nos, §5 and 56 ware °
out end negatived,

MR. SPEAXER: I will wnow
amendment No. 61 moved by
Parvathi Krishnas o the wole of the
House. The question is: . -

1.* r e »
aftsr line 18, Mﬂf_; 4
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“AND WHEREAS the commis-
sion of such offences gg have been
brought to light by the varlpus
Commissions appointed under the
Commissions of Inquiry Act, 1852
as aforesaid may also be commit-
ed in tuture, with or without any
Proclamation of Emergency.” (61).

The Lok Sebha divided:

Divigion No. 5] [14.44 hrs,

AYES

Balakrishniah, Shri T,
Bhakta, Shri Manoranjan
Bonde, Shri Nanasahib
Chandrappan, Shri C. K.
Chettri, Shri K. B.
Dhondge, Shri Keshavrao
Doley, Shri L. K.

Engti, Shri Biren

Faleiro, shri Eduardo
Gogoi, Shri Tarun
Gotkhinde, Shri Annasaheb
Jeyalakshmi, Shrimati V,
Kidwai, Shrimati Mohsina
Krishnan, Shrimati Parvathi
Kunhambu, Shri K.
Lakkappa, Shri K.
Mallanna, 8hri K.
Mallikarjun, Shri

Mane, Shri Rajaram Shankarrao
Mirdha, Shri Nathu Ram
Mohsin, Shri F. H.

Nuidu, Shri P. Rajagopal
Nair, Shri B. K.

Nair, Shri M. N. Govindan
Narayana, Shri K. 8.
Pajanor, Strli A. Bala
Patel, Shrl Ahmed M.
Patil, Shri 5. B.

Palll, firi Vijeykumar N.
Foojary, Shri Janardhana

Pradhani, Shrl K.

Rajan, Shri K. A.
Ramalingam, Shri N, Kudanthal
Rao, Shri Jalagam Kondala
Rao, Shri Pattabhai Rama
Rath, Shri Ramachandra
Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri K. Vijaya Bhaskara
Sangma, Shri P. A.

Sathe, Shri Vasant
Shankaranand, Shri B.
Shinde, Shri Annasaheb P,
Shive Shankar, Shri P,
Shrangare, Shri T. S,
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Sunna Sahib, Shri A.
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.

NOEg

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahuja, Shri Subhash
Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amm, Prof. R. K.
Asaithambi, Shri A. V. P,
Bahuguna, Shri H. N.
Bahuguna, Bhrimati Kamala
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Bateshwar Hemram, Shri
Berwa, Shii Ram Kanwar
Bhagat Ram, Shri
Bhanwar, Shri Bhagirath
Bharat Bhushan, Bhri
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Bhattacharya, Shri Dinen
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy
Burande, Shri Gangadhar Appa
‘Chand Ram, Shri

Chandan Singh, Shri

Chandra Pal Singh, Shri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhury, Shri Rudra Sen
*Chauhan, Shri Nawab Singh
Chavda, Shri K. 8.

Chhetri, Shri Chhatra Bahadur
Dandavate, Prof. Madhu

Dave, Shri Anant

Desai, Shri Morarii

Deshmukh, Shri Ram Prasad
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Fernandes, Shri George
-Ganga Bhakt Singh, Shri
Ganga Singh, Shri

*Gattani, Shri R. D.

‘Ghosal, Shri Sudhir

‘Godara, Ch. Hari Ram Makkasar
+Gore, Shrimati Mrinal

Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Shyam Sunder
Halder, Shri Krishra Chandra
Harikesh Bahadur, Shri
Heera Bhai, Shri

Jaiswa?, Shri Anant Ram

Kamath, Shri Hari Vishnu
Kar, Shri Sarat

Kisku, Shri Jadunath

Rundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kushwaha, Shri Ram Naresh
Lal, Shri S. 8.

Mackhand, Shri Raghubir Singh
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Mahals, Shri K. L.

Mahi Lal, Shri

Maiti, Shrimat] Abha
Malik, Shri Mukhtiar Singh
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mehta, Shri Prasannbhai
Modak, Shri Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
**Nalk, Shri S. H,

Nathu Singh, Shri
Nathwani, Shri Narendra P.
Negi, Shri T. 8.

Pandeya, Dr. Laxminarayan
Pandit, Dr, Vasant Kumar
Parmer, Shri Natwarlal B.
Parulekar, Shri Bapusaheb

Patel, Shri H. M.
Patel, Shri Meetha Lal

Patel, Shri Nanubhai N.
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patnaik, Shri Biju

Pipil, Shrl Mohan Lal
Pradhan, Shri Amar Roy
Raghavendra Singh, Shri
Ral, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Ral, Shri Shiv Ram
Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri

Ramachandra, Shri P.
Ramji Singh, Dr.

Rao, Shri Jagannath
Rathor, Dr, Bhagwan Dass
Rodrigues, Shri ﬁudolﬁx
Saha, Shri A. X.

Sai, Shri Larang :
Saini, Shri Manohar Lal |

**Wrongly voted for NOES.
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Samantasinhera, Shri Beimacharan
.Garan, Shri Daulat Ram

‘Saxda, Bhiri 8, K.

Batapathy, Shri Devendra
Satya Deo Singh, Shri

Ben, Shri Robin

Shakya, Dr. Mahadeepak Singh
Shastri, Shri Y. P.

Shejwalkar, Shri N, K.

Sheo Narain, Shri

Sher Singh, Prof

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shri
Shukla, Shri Chimanbhai H.
Shukla, Shri Madan Lal
Sikander Bakhat, Shri

Binhg, Shri Purnanrayan

Sinha, Shri Satyendra Narayun
Somani, Shri Roop Lal
Suman, 8hri Ramji Lal

Suraj Bhan, Shri

Tirkey, Shri Pius

Tiwari, Shri Brij Bbushan
Tripathi, Shri Madhav Prasad
Tyegl, Shri Om Prakash
Vajpuyee, Shri Atal Bihari
Varma, Shri Ravindrg

Verma, Shri Brij Lal

Verma, Shri Chandradeo Prasad
Verma, Shri Raghunath Bingh
Yadav, S8hri Ramjilal

Yadav, Shri Vinayak Prasad
Yadav, Bhri Roop Nath Singh

MR. SPEAKER: Bubject to correc
tion, the result®** of the divigion is:
Ayes B3, Noes 138.

The motion was negatived,

MR. SPEAKER: I take it that you
ere not pressing your pther amend-
ments,

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): No, because
they are only consequential,

MR. SPEAKER: Huas the hon.
Member the leave of the House to
withdraw her Amendment Nos. 62, 63
64 and 1237

SEVERAL HON. MEMBERS: Yes.

Amendments Nos, 82, 63, 64 and 123
were, by leave, withdrawn,

MR. SPEAKER: Now I come 1te
Mr, Kamble's amendments,

SHRI B, €. KAMBLE (Bombay
South-Central);: I am not pressing
them.

MR. SPEAKER: Has the hon, Mem-
ber the leave of the Houge to with-
draw his Amendments Nos. 78, 74, 76,
77 and 78?

SEVERAL HON. MEMBERS: Yes,

Amendments Nos, 73, 74, 76, 77 and *
were, by leave, withdrawn,

MR. SPEAKER: Now I will put Mr.
Shankaranand's amendments Nos, 89,
80 and 92 to the vote of the House.
Amendments Nos. 89, 90 and 952 were

put angd negatived,

MR. SPEAKER: Now, I will put
Mr. Venkataraman's amendments Nos.
109 and 110 to the vote of the House,

Amendments Nos, 109 and 110 were
put and negatived.
MR. SPEAKER: Now, I will put
Mr, Alagesan's amendment No. 120 to
the vote of the House,

Amendment No, 120 was put and
negatived.
MR. SPEAKER: Now, I will put
Mr, Stephen's amendments Nos. 130
and 131 to the vote of the House,

it = i——

v oThe

Memberg also recorded their Votes:

following
AYES; Shri G. Mallikatjuns Ruo, Shri M. Bheeshma Dev, Shri 8. H.

NORAS: 6hri K. Prakagh,
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Amendments Nos, 130 and 131 were
put and negatived,
MR, SPEAKER: The question js:

“That the Preamble, as amended,

stand part of the Bill.”
The motion was adopted.

The Preamble, ag amended, was added

to the Bill,

MR. SPEAKER: The question is:

“That the Title stand part of the
Bill.”

The motion was adopted.
The Title was added to the Bill.

THE MINISTER OF HOME AFF-
AIRS (SHRI H., M. PATEL): I beg
to move:

“That the Bill, as amended, be
paned.“

MR. SPEAKER: We have taken a
good deal of time, Therefore, I am
restricting the third reading speeches
to five minutes.

Motion moved:

“That the Bill, as amended, be
passed.”

SHRI C. M. STEPHEN (Idukki):
I rise to oppose this motion, and to
plead with the House that the Bill
may not be passed,

I have got seven remsong to oppose
this Bill, One is that the Bill was
in castuous in its conception, hybrid
in its incubation, and rather grotes-
que in its consummation. It has taken
a course which this House is practi-
caliy unfamiliar with, A very im-
poriant Bill like this, ag I mentioned
in my speech in the first instance,
was brought to the House by a pri-
vate Member. This js a matter in
which policy questions were involved.
The Shah Commission was appointed,
and its report was placed on the Table
of the House, Declarations were
being made from time to time that
action would be taken in the Iight of
the report of the Commission, There
was nothing forbidding Government
from coming forward with a legisla-
tive measure, but it was left to a pri-
vate Mamber who, unfortunately, had
earned, T should say the reputation,
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1 shall not use the word totorfety,
of a vindictive stand wgainst certsin
persons, and who was earrying pro-
fessional activity as an advocate with
regard to this in the different courls
It was unfortunate that such a pers¢n
came to this House in pursuit of his
professional activity if I ma say so,
with a Bill rather than the Govern-
ment. So, at the very beginning the
Bill was vitiated in this manner. It
was not a straightforward Bill that
came up,

Even if the Government accepled
the spirit of the Bill, they should
have put their law department to
action. They should have framed a
preper Bill, properly phrased, and
our legisiative department is ot
mefficient in that respect. They are
framing perfectly good laws, they are
using precise phrases. It is the
Parliament of India which is passing
a Bill, and 1t is taking a place in the
statute-book. As was mentioned by
everybody, cutting across  party
labels, this is a clumsily phrased
Bill, shabbily drawn up, a Bill which
any legislative forum will be ashamed
of owning. I am not speaking of the
contents of the Bill, but of the phras-
ing, the language cf the Bill, the way
in which it has been drawn up.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): What about the
Thirtyninth amendment?

SHRI C. M. STEPHEN: The Legis
lative Department was kept awss.

it took a very upusual



were legislating, so much so that the
constitutionality was net gonme into
freely, the phrases were not discuss-
ed freely and the Government did
not keep its mind open freely say-
ing that the Supreme Court has said
about it nothing more is to be sald
about it. This is the third matter on
which 1 have got serious objection.
The legislative preocese was  very
wrongly conducted and there was
absolutely no reason for referring
this matter to the Supreme Court
and if they made it, the fact that out
of the seven Judges who gave the
judgement, two Judges said that this
is constitutionally invalld did not
prevail with the Government. After
all. it is not llke a judgement being
given in a case where there is a list,
it is an epinion being given and the
opinion given by two Supreme Court
Jucdges was that this is constitution-
ally invalid and they warned you
that if you are going to pass this, you
may have to face the same danger
that you are trying to avoid viz, run-
ning against a challenge, against the
constitutional wvalidity of this Bill
After having gone to the Supreme
Court, you should have taken that
opinion also into consideration and
should have rectified the Bill in
such a manner as tc keep it beyond
reproach.
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“Sub-clause (1) of clause (5) pro-
vides for making of the declaration
by the Cemtral Government, while
subclause (2) provides that such a
declaration shall not be called in
question in any court, Though the
opinion which the Central Govern-
ment has to form under clause 5(1)
is objective, we have no doubt that
despite the provisions of sub-clause
(2), it will be open to the judicisl
review at least within the limits
indicated by this court in Khudi-
ram vs, State of West Bengal,
where it was observed by one of
us, Justice Bhagwati, while speak-
ing for the court, that in a Govern-
ment of law, there is nothing like
unfettered diseretion immune from
judicial reviewability. The opinion
has to be formed by the Govern-
ment, to say the least, ratiorally
and in a bong fide manner.”

In effect they have said that this
is not going to prevail against the
judicial review, Nevertheless, they
have retained it. They have refused
to accept an amendment that it may
be deleted. Therefore, the Supreme
Court ig quoted where iy suits them
and where it does not, the Supreme
Court ig discarded. This is how the
Bil] hag taken shape,

Now the most abnoxious part of
the Bill is with respect to the ap-
pointment of the Special Court, Dif-
ferent propositions have been put for-
ward here, Mrs ., Parvathi Krishnan
moved an amendment that the ap-
pointment be made by the Chief Jus-
tice of India, They have rejected it.
Another amendment was proposed
that the President may make the ap-
pointment in eonsultation with the
Speaker and the Chairman of the
Rajya Sabha, but they have rejected
that also. Different proposaly were
put forward. But all of them ‘were
rejected. Even the proposal that the
Chief Justice of India may make the
appointment has been rejected, They
stand strongly by this that they muat
have the right to make the appoint-
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[§hri C. M. Stephen]
ment: That is 8 sort of course which
has been attacked by the BSBupreme
Court Judges saying that this is a
handpicked method and this will not
be conducive to justice,

They are for expeditious trial. I
remember, when we passed a Bill, an
amendment to the Representation of
People’s Act, it was attacked saying
that it was to save Mrs, Gandhi and
that i# was for one persen, Here is
another Bill, the reverse of it. I an
amendment of the Representation of
the People’s Act, according to them,
was for one person and not for any-
hody else and, therefore, they attack-

be challenged; the writ petitions
will have to be filad; the avveals will
have to be filed, It is all because the
motivation is bad, because you are
making a distinction between person
and person, between accused and ac-

this i the purpose of the Bill, it will
have to be resisted and it will have

P
]
:
£
:

With these words, I oppose this
Bill strongly, -

M. N. GOVINDAN NAIR
(Trivandrum): Mr, Speaker, Sir, we
are supporting this Bill, When amend-
ments were moved for sending the
Bill to a Joint Committee, we did
not support it. When we moved some

could not accept them.

As everyone knows, this Bill was
fathered by Mr, Ram Jethmalani. ..

AN HON. MEMBER: Motherad.
MR SPEAKER: He is from Karala.

SHRI M, N. GOVINDAN NAIR:
Ley it be “mothered”. Though the Mi-
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revenue; that wag his job when he
wag in Finance, but suddenly he was
called upon to handle this,

the Bill tooth and nail, If reguired,
we can take steps fo thwart thus mons-
trous Bill

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Mt. Speasker, Sir, 1 rise to
support this Bill at this third reading
and last stege. But I must say at the
outset, that I do say so, adding that my
support is qualified. Had I occasion
to express my views claborately at the
second reading stage, perhaps I would
have gone in detall into the wguments,
but time did not permit me, nor does
procedure permit we now at this stage
to go into details. But I want to go on
record that although I did not partici~
pate in the two Divisions last weel and
the Division a little while ago today, I
do agree and endorse the spirit of the
amendments and, had I spoken at the
second reading, I would have certainly
voted on those amendments, But
having failed to speak, 1 did not want
the debate to show that without speak-
ing 1 voted, and that is why 1 did not
vote,

1 support this Bill because the heart
of the matter is, as has peen put down
by the Minister himself in one simple,
short sentence ‘judicial determination
with the utmost despatch’. That jis
what he wanfs—because of the specjal
nature of the offences. I agree. But
my difficulty is that the Bil} doeg not
go well enough and Joes not go far
engugh. The point is that anybody
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[Prof. P. G. Mavalankar]

with one individual only. My esteem-
ed Iriend, Mr. H. M, Patel, sitling on
these Benches with me here those davs
made g number of speeches against the
Emergency and against those provisions
ag I did at that time, Has he forgotten
the spirit of those comments? Has he
now changed his attitude because he
happens to be on the Treasury Ben-
ches? I cannot change my opinion, as
I am an independent, and I am com-
mitted to my conviction. Thereidre, [
sgy, they cannot repeat the kind of
vicious follies which my (riend, the
present Leaders of the Opposition and
his Party did when they were in power.
I wish, my friends belonging to Cong-
ress-I had not said many of the harsh
things against this Bill in the language
in which they said because, inly g little
while ago, just three vears hack, they
did many more atrocious things in this
very House with the supoort of them-
selves when we were opposing those
very things. Bui I will not go into
those details now. The time is very
limited, I only want to suggest this. I
am not one of those who can trust any
Government with this kind of power.
If Government says that this is limited
to a particular period, then I suspect
that they have an infention to spare
some of their favourites who ray also
tome under the purview of this kind
of thing. I cannot say that Congress-I
cannot be depended uvon Lut the
Janata Party can be depend upon,
any Party coming to oower, for that
matter, even Independents coming to
power. ...

MR. SPEAKER: I douht that—Inde-
pendents coming to power.

FPROF. P. G. MAVALANKAR: Theo-
retically speaking. That will mnever
happen, God forbid!

But why I do I say this? I say this
because it is inherent in 5 democratic
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defaulters and not only agalrst defaul-
ters of a particular kind. That is why
I say that it is bad.

Two more points, and I wiil finish.
When anything has been cstahlished as
prima facie wrong by a
under the Commission of Ingairy Att.
1952, which, I suppose, is headed by &
judge most of the times, when a judge
of the Commission says that the fault
is there prima facie, then no Govern-
ment should have the option of saying,
‘Some of these we will send, and some
we will not'. They must send all of
them if they are prima facie establigsh-
ed by the judicial Commission. Let
the person found guilty prima facie by
a judicial Commission exonerate him-
self in a Special Court.

Lastly, anything giving »veremphasig
to the Government of the Jday, whether
Janata Party or Congress-I or any other
Party, is to be suspected because ii you
say that the appointment will be made
by the Government and roncurred in
by the Supreme Court Chief Justice,
you have given only a veto power, and
it will be very very difficult for the
Chief Justice to go against the Govern-
ment's selection or nominee, I would
therefore, like them 1o prove their
‘bona fides by coming forward and ssy-
ing. ‘Allright the appointment will be
made from among High Court judges
by the Chief Justice of the Supreme
Court and that will be final, that will
be the end of the matter’. T¢ thal 18
done, I would say that it 1s very goodt

One final sentence, Why dig f star
saying, ‘I endorse this BI"? It ¥
because lawlessness of the kind which
was perpetrated on this Coumtry bet
ween 1975 and 1977 was unprecadentet
and it has to be punished, if they 27
innocent, they can also find themselves
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Home Minigter whom I respect and

honour because of his erudition and
because of his good nature: of course
sometimes he is very inflexible, some-
ilmes he is very rigid! I appeal to
him in the name of democracy. I
appeal to him 1o at least give and as-
gurance on the floor of the House to-
day that will bring forward another
Bill as early as possible {o remove the
lacunae which were poifted out by the
varjous amendments. Why do 1 say
all this? Because it is important that
when such ugly things will happen any
lime, they will be dealt with urgently
and effectively It is essential and
vital for tHe maintenance and enhance-
ment of Democracy and the Rile of
Law, for a cleaner and healthier poli-
tical climate and public life and for
restoring and raising good standards
and norms of public Iife, and what is
i{he last but not the least important,
for rehabilitating the credibility of
Parties, the politicians and the pobty
in the minds of the people and in the
Iife of the nation at large

SHRI K. LAKKAPPA  (Tumkur):
Mr. Speaker. Sir, you know tha{ even
at the introduction stage .

MR. SPEAKER: You opposed it.

SHRI K. LAKKAPPA: T opposed.

Sir, the concept of Special Courts
was introduced by the Britishers in
the Rowlatt Act of 1919, When the
whole Congress Party then fought for
Freedom, they opposed it. Then there
was the Jalianwala Bagh massacre.
The same Act was opposed by the en-
tire nation during the Congress move-
ment. Therefore, the entire Congress
culture embedded with the freedom
struggle of this nation is opposed to
this kind of a black law.

To-day we are having the Congress
cultyre. If they have got any Cong-
ress eulture on that side, I think they
wil}, agree that this is a black law. But
here is a government that only wants
an eyw for an eye and g tooth for a
tooth. Thig is u vindietive act of the

introduced and hastily brought. I am
sure they will not be sustained by
our courts.

My Party ultimately decided that st
least this should be referred to a Joint
Seleet Committee an amendment in
respect of which I have moved, but
even that was opposed. Now, Sir, you
can understand the intention and the
venom they have and the vindictive
attitude of this government to indict
only the previous government and the
people who held offices—some indivi-
duals and a group of people,

We brought it time ang again but
even ignoring the legal implications
and the legal lacunae pointed out by
the lega] luminaires both on this side
and on that side, this government is
not in a mood to accept because they
have no respect for rule of law. If they
had any, they would have referred the
matter to a Select Committee. When
Mr Kamath pointed out so many de-
fects, he has accepted one amend-
ment...

MR. SPEAKER:; No, no. He has ¢-
cepted 7 amendments,

SHRI K. LAKKAPPA: No, only one,
Even though he hag accepted it in his
mind, he is in no mood to concede be~
cause they are in a hurry. They know
the law of the land. they know the
rules and they cannot bring out this
sort of vindictivness against the person
whor you are aiming at. Therefore,
they want tp introduce this special
Jaw—to indict an individual politicaily.
How js thig kind of legislation going
to be enacted in this Parliament? Sir,
1 warn this government that utili-
mately this wil] go tg the peaple,..
(Interruptions) Ultimately this will go
to the people’s court. The people will
face you. This is-a thing which no
arvilised nation will do, These things
happen only in countries where there
is martial law or dictatorship, Only
in such eountries these things mrswvail.
You have & living example in Bhuttn,
They have f{o face the wrath of the
people tomorrow.
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Therefore, Sir, I would reguest the
hon. Home Minister that if he has got
atil]l gome belief in the rule of law and
@ democratic set upr then let him with-
darw it gracefully. Otherwise, he was
to face the biggest Court—People’s
Court and he will have {0 face their
wrath.

So, Sir, I not only oppose this black
law. This is a black law ang I warn
again this government to withdary it
gracefully t, maintain the democratic
system and the rule of law decency of
a civilised nation should not be tarni-
shed by bringing this kind of a black
law.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Speaker, Sir, the Janata
Party came here with a massive man-
date becauhe the people thoroughly
disapproved Mrs Indira Gandhi anq the
people who were behind her in bring-
ing the darkest day in this country. I
am critical of the Janata because
they had to wait for two long years to
take a proper step to bring to book
those criminals and villaing who had

MARCH 3, 1975
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brought disgrace 1o the Whdle countey
and humilisted the country’s tmage
before the rest of the world,

Now, I have been hearing quite often
Mr, C. M. Sstephen talking...

AN HON. MEMBER: Kindly ask
him to withdraw these words.

MR. SPEAKER: Do not yse these
words.

SHRI JYOTIRMOY BOSU: Is it
unparliamentary?

MR. SPEAKER: No. But let ys not
do it.

SHRI JYOTIRMOY BOSU: Mr,
Stephen is saying that the Bill has
been brought to punish one particular
person. This shows that they do
any king of home work. I have g
list of criminal cases registered by
Specia] Investigation Unit of
on the basis of the reports of
Commissions of Inquiry
since 1977. They are:

§
3s3g

I

. Caseisagainst, » . . Mrs. Indira Gandhi,
! fe Shri R, K. Dhawan § and
Shri D. Sen.
. L] - Gandhi.
& Covimine & slllﬁ'lnhg{!um“n;md
Shri P, 8, Bhinder.
g Omeagsinst , o+ o+ Shri P, 8. Bhinder and others.
h i . - - - m M;
& against w&m .
ht.!ndlnboddrof&nlnmm,
SbriD, 8en;
Shri P, S, Bhinder and others,
. ot . " . . ShriV,C. :
5 Cae age S Nacendre S
6 agaiost . M&Iﬂir ;d
Sbri Singh.
. Casongsivst . , . . Skl Muldherjon, ¥
. 8hri S, K. Mohin and otherty
8. Cose aguinst . - . Shei ’
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‘MR. SPEAKER: You have proved
fimat there ave a large number of cases,
Dan’t mention more,

SHRI JYOTIRMOY BOSU: Ninth
coge is against

10 Case is against:—

Eleventh case is against,.

SHRI SANJAY GANDHI:
SHRI B. R. TAMTA:
SHRI RAM SINGH and others:

SHRI C. M. STEPHEN: Sir, at this
stage I rise on a point of order. The
rule is that with respect to any person
nothing incriminatory or defamatory
can be stated, Here is reading out =a
few names &nd says that there are
criminal cases and criminal charges
which no prosecution has  brought.
They have been described as crimi-
mals who have committed offences.

SHRI JYOTIRMOY BOSU:1I am
quoting from a document.

SHRI C. M. STEPHEN: Which do-
cument? Have you got information
about the document? Where is the
document? What is the document?

SHRI JYOTIRMOY BOSU. I ant
to say this.

MR. SPEAKER:No, no.
The cageg are investigated.

SHRI VASANT SATHE (Akola): He
says that ageinst these people critmi-
nal cases are pending. That 15 wrong.

MR. SPEAKER: I will look into it.

SHRI JYOTIRMOY BOSU: These
people do not look into what is being
circulated in the House day by day.
Thig information was given in reply to
Unstarreq Question No. 201 on the 21st
of February, 1879

MR. SPEAKER- Mr. Bosu, that is
all right,

Mrs, Mohsina Kidwar—Just two or
three minutes please.

SHRI JYOTIRMOY BOSU: You
have ‘been very partial, I am vry
sorry to say this,
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MR, SPEAKER: I have given every-
body plenty of time.

SHRI MALLIKARJUN (Medak):
Mr‘ SPelk!r sko

MR, SPEAKER: I have given your
party all the time,

SHRI MALLIKARJUN: It is totally
vindictive, Mr. Spaker, Sir...

THE MINISTER OF HOME AF-
FAIRS (SHRI H M. PATEL). Mr.
Speaker, Sir. ..

SHRI MALLIKARJUN: My name
was there. It is my right. It is very
unfair on your part, Sir,

MR, SPEAKER: Mr, Minister.

SHRI H, M. PATEL: I would like
to say this. Mr, Stephen mentioned
that this was a black bill and it was
vindictive. I would like to say that
there is nothing vindictive in this Bill.
‘The Bill is not directed ageinst any
one person, It is clear to any one
who chooses to read the Bill. But if
anybody insists upon perverting the
meaning, reading anything that he
likes, then, there is nothing to be
sajd, 1 !I!

SHRI' MALLIKARJUN: . . .(Interrup-
tions)**,

P

MR, SPEAKER: Don't racard it.

MARCH 9, 1879
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SHRI H, M, PATEL: A person who
has jaundice, s@e everything with
a jaundiced eye My hon. friend talks
of perversion elsewhere when he
alone iz perverted. I am sorry that
my hon, friend Prof. Mavalankar
also chose to say that this Bill is vin-
dictive, T am surprised about this.
He ig usually a very mild person.
There is nothing in this Bill which
can be described as vindictive in
attitude or otherwise I would say 1t
is a fair Bill, As I sald at the outset,
this ig intended to provide s fair and
just tria] expeditiously. This ig all T
would say....(Interruptions),

SMRI C. M, STEPHEN: He has not
answered my points. (Interruptions)

MR. SPEAKER: The question 1

“That the Bill as amended, be

passed”.
The motion way adopted.

Shri C. M. Stephen agnd some other
hon, Members then left the House

Shri O, M. Stephen and gome other
hen, Members then Joft the House

1528 brs.
(M=, mmmhufwl-

MR, DEPUTY-SPEAKER: Now, We
shall take up Sugsr Undertaking®
(Teking over of Mansgement) Amend-
ment Bill S

—

um recorded
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1527 hrs

SUGAR UNDERTAKINGS (TARING
OVER OF MANAGEMENT) AMEND-
MENT BILL

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Sir, I beg to
move®:

“That the Bill to amend the Su-
gar Undertakingg (Taking over of
Manegement) Act, 1978, be taken
into consideration "

For maintaining the continuity of
production of sugar, for avoiding un-
due hardship to cane producing fer-
mers who were not getting prompt
payment of cane supplied by them to
the sugar factories and to best sub-
serve the interests of all sections of
ihe peaople, the Sugar Undertakings
(Taking Over of Management) Ordi-
nance, 1978 was promulgated on the
9th November, 1978, The Ordinance
was replaced by the Sugar Under-
takings (Taking Over of Manage-
ment) Act, 1978 (49 of 1878). The Act,
provided for the vesting of the man-
agement of the sugar undertakings in
Central Government under ceriain
circumstances.

Immediately after the Act, was pro-
mulgated, action was teken sccord-
ing ip the provisiong of the Act on
the erring sugar millg and as of to-
day 16 sugar mills have been taken
over, However, while administering
the provisions of the Act, it was no-
ticed that the original wording of a
particular section of the Act had given
rise to some ambiguity which
netded clarificstion. Under sec-
ton 8(1) (b) of the Ordinance, where
the Goverpment is salisfied
Sl ey K

sugar on
to the cine purchased befome that
date for the purposes of the under-

"Moved ‘with - WM of the President.

taking, arrears of cane dues to the
extent of more than ten percent of
the total price of the cane so pur-
chased during the immediately pre-
ceding year, the Centra] Government
may issue a notice to the owner of
such sugar undertakings calling upon
him, among othey things, to show
cause as to why the management of
such undertaking should not be taken
over by the Central Government. A
view has been put forth that arrears
of cane dues referred to in thig sec-
tion refer only to the arrears of
cane dues which will acerue in  the
current sugar year, However, this was
not the intention of the Government
while framing the Act This interpre-
tation would in fact undermine the
very object with which the Act was
framed, i.e, with a view to give relief
to the cane growers who have to wait
indefimtely for getting back the price °
of their produce from the factories,
Hence, it was fely that it would De
desirable tp amend section 3(1) (b)
of the Act to bring out clearly the
sense behind the words and protect
the interest of the cane growers. As
Parliament wag not in Session and
immediate action was necessary not
only to continue effective action under
the Act but also to  validate action
already taken, the Sugar Undertak-
ings (Taking Over of Management)
Amendment Ordinance, 1978, was pro-
mulgated by the President on 81-1-79.
The present Bill is to replace the
above Ordinance,

The present amendment is g neces-
sary concomitant for the smooth ad-
ministration for the provisions of the
Act, As such, I commend the Bill
for the consideration of the House and
it early passing,

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to amend the Su-
gar Undertakings (Taking over of

- — =
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Menagement)' Act,
into caonsideration.”

1978, be taken

Now we will take up Private Mem-
bers’ Bills,

15.31 hrs,

INDIAN (AMEND-

FISHERIES
MENT) BILL*

(Amendment of Sections , 4, etc.)

{HRI PIUS TIRKEY (Alipurduar)
I beg to move for leave to introduce
a Bill further to amend the Indian
Fisheries Act, 1897,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be gramted to intro-
duce a Bill further to amend the
Indian Fisherieg Act, 1897".

The motion was gdopted.

SHRI PIUS TIRKEY: I beg to in-
troduce the Bill. )

1532 hrs,
CONSTITUTION (AMENDMENT)
BILL*

Amendment of Article 324

SHH] EDUARDO FALRIRO (Sfar-
mugao): 1 beg to move for leave 1o

a Bill further to smend the
of Fadis '
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Disabilities Bill .
MR. DEPUTY.SPEAKER: Wb
question is: ]
“That leave be granteq to inmtro-

duce a Bill further to amend the
Constitution of India”

The motion was ddopted.

SHRI EDUARDO FALEIRO: I intro-
duce the Bill.

POLYGAMY PROHIBITION BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittor): I beg to move for leave fo
introduce a Bill to provide for prohi-
lﬂifn on polygamy in India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granteq to intro-
duce a Bill to provide for prohibition

on polygamy in India.”
The motion was adopted.

SHRI P. RAJAGOPAL NAIDU; I
introduce the Bill

B

1538 hry,

PREVENTION OF SOCIAL DISABI-
LITIES BIli~gontd,

DR. VASBANT KUMAR PANDIT
(Rajgarh): Last tifne !Mmﬂl:

“Fhat thy Bill @ Aiip im-

or thelr gwn comivunily, porsd
for pensltiey for sush an aeb OF

*Published In Gasette of nile Exten citinery Pest I, Section . 3 geted

=197,
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and for matters connected therewith,
be taken inip consideration.’

It is an important Bill ushering social
reform. I want to make it clear at the
beginning that it 1s & non-political
Bill and is not intended to interfere in
any religion, caste, sect or creed. Since
many years anti-social incidents occur
in every soclety where some members
of a commumty harass, boycott or
put social disabilities on other members
of the same community. To protect
such gocia) reformers in any society or
religion who come forward to make
changes in their social organisations or
religious organisations, thig Bilj is very
essential. 'We have seen what is hap-
pening to Harijans in our society. Simi
lar instances are occurring in Hindu,
Muslim, Christian Zorastrian, Sikh,
Jain and almost all rellgious communi-
ties. People are debarred from anter-
ing religious places; they are not
given burial sites nor are they allow-
ed the use of burial ground; marriages
are not performed nor recognised and
community debars charitablg medical,
social services, educational and sche-
lorship bepefits and other benefits to
the boys oy students, and family mem-
bers of such reformers.

This Bili therefore seeks to bring
about religious feedomn,  establish
human rights and liberties and the
Tight 1o democratie dissent and to free.
Gom of commeiehét., This provlem ls
more seriouy in aMall citlese and
Villages or small communities, sects,
Panths, In such aveas where this fype
of social digadiifty Ish planied or ex-
fended, 1t simont sulos the family.

PHALGUNA 1900 (SAKA) Sodial Disabiki- 310

ties Bill

My Bill was the outcome of the
Supreme Court Judgement on a Bill
which the hon. Prime Minister, who
was then Revenue and Home Minister
of the erstwhile state 6f Bombay, had
brought in and it was called “The
Bombay Prevention of Excommunica-
tion Act”, This Bill was passed in the
Assembly. I would like to draw the at-
tention of the House to the word ‘ex-
communication’. My Bill ig totally
different because the words here are
‘social disabilities’. That Bill was
passed in the Bombay Assembly; after
it was circulated, for public opinion,
there was a joint select committee.
All sections of the society had sup-
ported that Bill. It was circulated for
public opinion. After that, the J3ill
was challenged in the Bombay High
Court and it was upheld, Ultimately,
the Bada Mallayi of Dawoodi Bohra
community, who felt hurt by the Bill,
went ot the Supreme Court in the case
called Saifuddin Saheb vs, the State
of Bombay aund it was struck down.
Even the Chief Justice had given a
dissenting opinion. I would, fhere-
fore, like this House to know exactly
on what points that Bill was struck
down and how my Bill is totally
different in nature from that BIL I
am afraid the Government might get
confused and say the same thing.
My BIll is totally different from the
other one because ex-communication
is the Inherent right of every religi
ous head of a community to main-
tain diseipline, but that discipline has
got to be curtailed and used in =a
buman and constitutional maunner.
Therefore, 1 bave used the word 'dis-
ability’. The right of excommunica-
tion still remains even after my Bill
is passed, But a person caxmgt bave

the disadvantage of being not exvom-
municated, but himself and his fumily
being subjected to haragsment. I will
read the velevant extrsct frem the
judgement in the chse. 1 referred fo.
Chief Justice Sinha said:
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“The right of excommunication is
not a purely religious matter. The
effect of the excommunication or
expulsion from the comununity 18
that the expelled person is excluded
from the exercise of rights in con-
nection not only with places of wor-
ship but also from burying the dead
in the community burial ground and
other rights to property belonging to
the comununity, which are all dis-
putes of a civil nature gnd are not
purely religious matters, , . It has
not gone beyond the provisions of
article 25(2)(b) of the Conmstitution.
‘The Act is intended to do away with
all that mischief of treating a human
being a8 a pariah and of depriving
him of his human dignity and of his
right to follow the dictates of his oWn
conscience, The Act is thus aimed
at fulfilment of the individual liberty
of conscience guamranteed by article
25¢1) of the Constitution and not in
«derogation of it.

The position of an excommunicated
person becomes that of an untouch-
able in his community and if that is
80, the Act in declaring such practi-
¢es to be void has only carried out
the strict injunction of article 17 of
the Constitution. The Act in this
sense is its logical corollary and must
therefore be upheld.”

Even the other judges, before giving
their opinion, have gone through the
entire parameters of Muslim religion.
It was seid:

“ . .he holy Koran does not per-
mit excommunication, which is
against the spirit of Islam, that In
any eévent the Dia-ul-Mutlag had no
right or power t0 excommunicate any
member of the community and slter-
natively, that such a right assuming
that it was there, was wholly out of
date in modern timés and deserves to
‘be abrogated and was rightly abro-
gated by the sald Aect, . It war
further amerteg that the alleged
right of excommunication was oppos-
ed o the universally accepted funda-
nentals of human rights 2z embodi-
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ed in the Universal Declaration of

Human Rights.”

Actuglly the Prime Minister brought
forward this Bill because of several
incidents. The last one which really
impelled hiro to bring the Bill was that
the dead, buried body of an aged lady
belonging to the reformist family was
dug out by the agents of the mulla from
the grave. It was then that the then
Chief Minister, late Shri P. G. Kher
and the then Home Minister, Shri
Morarji Desai, enacted a Bill 1o prevent
this sort of harassment by the heads
of gll communities. Thereatter, when
I was an MLC in the Maharashtra
Legislative Council, I had brought this
very Bill. Again, every section of the
House had supported it whole-hearted-
ly. But I had to withdraw it only on
an gssurance given to me by the then
Minister that the Government was con-
templating to have a comprehensive
Bill of this nature. But since that did
not come up and since 1 wag elected
to this House, I thought it :ny moral
duty to bring forward such a Bill again
so that if in this august House, the
highest law-making body, such a Bill
is pagsed, it will have credence all over
the country.

This Bill seeks to dlstinguish the
social disability or ex-communication
as different from religious ex-cormu-
nication. Even grenting that the
judgement ig correct, to make an Act
on social disabilily is not anti-social
This social disability has to be correct-
ed. Therefore, to rehabililate the
people who are suffering from social
boyeott and individual freedom, this
Bill must be passed.

No religion is static. ¥t has to D
dynamic. It should change with 1he
new values and process of time WhiD
changes the social arder. History bas

shown this since mnclent times. ngi;
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Now, when the Janata Party bas
come to power, I think it {s the right
time that they should do something to
prevent this ghastly act of anti-social
harassment of the same community by
the same community heads,

My Bill evoked a lot of favourable
public opinion. I have had many letters,
even from outside the country, con-
gratulating me for having brought for-
ward this Bill. One letter comes from
Pakistan. It is written by Ebrahim
Moaiyyedi. He says:

“...I shall be deeply gratetul to
vou if you would let me know whether
it has been enacted or not and if not
then for what reason it was post-
poned or rejected. I wish that here
in Pakistan we want to emact a
similar Bill"”

There is another letter from the Maha-
rashira Stale Women's Council, it
says:

“The above Bill introduceq by you
in the Lok Sabha was considered by
the Maharashtra State Women's
Council. The Council supports the
Bill. We may add that the Council
has a gpecial committee which regu-
larly considers all the Bills introduc-
ed in the State and Central Legisla-
ture and published in the Gazette.
The above opinion has been formu-
Iated after due consideration of your
Bm‘ﬂ
Similar actg of ex-communication or

soclal boyeott or reformist Bohras are
belng perpefrated jn foreign countries
such ap Tanzania. The reformist Boh-
ras in Tenzania had taken up this mat-
ter with Permanent Commission of In-
quiry, a statutory government body
and their verdict js—

1t hag boelt phaerved that in the Tan-
Zanian  sitdsdtion, members of the
Dawbodt Hobra community are bemlzl;
Soclally hoycotted because they ca
themaelveg as descondanty and so they
are throwm eut of mosgues. The order
says:~*ihat the act of calling some
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members of the soclety as descendants
is qu.te against the peate and. policy
of the country, It iz intolerable and
from now onwards these things should
not be tolerated and peveral measures
woulj be taken against any person
who entertains the act of calling citi-
zeng as descendants of Dawoodl Boh-
ras, like ex-communication.” 8o, free-
dom of choice is not allowed. Even in
Tanzania this is what is happening.
I have aiready toud you what is hap-
pening in Pakistan,

I have letters from eminent advoca-
tes ang people who are jn the judi-
ciary. One letter is from Shri T, Daru.
I have letters from Bombay, Udaipur,
Jaipur and many other places,

The youth of the Dawoodi Bohra
community is rising. They are angry
for the social disabilities which were
put them. They are working against
the Mullahji because of his intolerable
attitude, It is time that this youth
movement, or reformist movement in
genera] in India be supporied by us.

Look at the Mullahji and his beha-
vior. 1 will tell you briefly what is
happening to the Bohra community
at his hands. I am reading from the
report of the Select Committee of the
Maharashtra Assembly, where some
of the grounds for ex-comunication
are given. One is that they ask the
head priest for publication of accounts
of various Waki properties and gullas
of the Bohra community. Asking for
accounts of charitable and trust pro-
perty is a very serious crime and
those who commit it are ex-communi-
cated from the Bohra community.
Secondly, some people are ex-com-
municated for starting educational
activities for the welfare of the com~
munity, without taking the permission
of the Mullahji, Thirdly, it is men-
tioned that some people have been
ex-communicated because they gave
evidence before the Wakf Committee
in support of the inherent rights of
the Dawood Bohra community in alt
Wakf property. At least our Con~
stitution never supports such things.
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The fourth ground of ex-communica-
tion of pome people is that they
have got their, or their rela-
tives, marriages s0l:mnised by Kazis
and not by the Mullaji, in the event
the refusal of the Mullahn to gole-
the marriage because he asks
money. The Mullahji has his own
ent method of the people. He

“I want Rs. 5,000/; other-
will not solemnize the mar-
So, the young people of the
community are going through
registered marriages, and they are
therefore socially boycotted.

Not keeping the beard is also an-
other ground of ex-~communication.
Lastly, some people generally asso-
ciated in all activities for the welfare
of the community in conflict with the

HHE

1

tioned only a few, though I could give
a lot of examples, because I do not
-wish to take the time of the House.
Then, even tough the alleged
offence is only by one member of the
family, the social boycott is clamped
on thg whole family or the whole
clan. For example, when a doctor
wrate asbout family planning, his whole
family was boycotted. There is another
example of an educated lady resisting
the purdah system or burga. Her en-
tire family was ex-communicated.

]

When a person goes to the Registrar
of Marriages he is soclally boycotted.
Committee
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huous hoycott an his shop. Thus, they
are trying to uproot a person from hig
own family a gocial life and his avpos-
tion in life. This is something which
is really intolerahble,

Sir, I have got an example of a per-
son who is a reformist. Hig name is
Mr. Norman Contractor. He had an
aged mother of 80 who died. The
doors of the cemetary were locked.
He ultimately went to the poHee, got
them opened and burried he, without
any rights which the mullahji refused.
This is a most out.dated and out-mod-
ed sort of thing to do in te present
modern world.

The Government might say that the
Protection of Civil Rights Act 1955
will take care of this. Possible, it
might come as an argument from the
bureaucratic regime. But the Social
Disabilities Bill which I have moved,
does not came into the perimetres of
this. Because Section 2(1) of the
Civil Rights Act, 1955, has direct
connection with Article 17 of the Con-
stitution and it only touches the un-
touchables, not any other persoms of

is totally outside the purview of the
Supreme Court's earHer judgement,
outside the purview of the Prolection
of Civil Rights Act, which only per-
tains to the untouchables, and there-

importance. The Janata Pyry of
Maharashtra has, to my knowledge,
appointed a Commission called the
Nathwani Commission which fs going
around the whole country eollecting
opinion on this iesué and theif
rt is awaited. Therefore, §
upon the Government that
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cireulated for eliclting public opinion,
T haye 10 obfection. But let not this
socia) reform Bill which is neetded for
all communities, gect and caste be
brushed aside, I have given the exa-
mples of Bohra community because
they are glaring. I come from Bombay
and I know what is heppening there.
But in all other communities also it
is happening. Even jn the Vaishnava
communlity it is happening. You know
the famous the Ilibel case against
Karson Das Kanji Bhatia, the great
social reformer, where the Vaishnavas
did the same thing.

I do not want te take much of the
time of the House and I would ence
again appes] to the Government 1o
look at this Bill in the correct perspec-
tive and allow this Bill to be passed ag
an Act which will be of great social
importance to all the communities and
society at large. Sir, I have done.

MR. DEPUTY-SPEAKER: Motion
moved:

“That th Bill to prevent the im.
position of socia] disabilities by a
member or memberg of communi-
ty oh a member or members of his
op their gwn Community to provide
for penalties for such am act or acts
and for matters connectad therewith,
be taken jnto consideration.”

DR, RAMJI SINGH (Bhagalpur): I
beg to moye:
“That the Bill be circulated for the

purpase of eliciting opinion thereon
by the 2nd Ostober, 1976." (3).

*SHRI A. V. P. ABAITHAMBI
(Madras North): On behalf of my
rarty, the Dravida Munnpetrs Kazha-
gam, ] extend my wholehearted sup-
Port 40 the Preyention of Social Dis-
stilities BAll moved by my hor. friend
Ot. Vasant Kumar Pandit. Io his in-
toductary remarks, Dr. Pandit re-
Quested Janatsa Government to come
ff__"wlmnum-om-mn

eliminate all soclal disabilities and
disparities prevailing in the religions
of our country,

At the very outsel, I would like the
House to ponder over the rcot cause of
disablities and disparities found in the
religions of the country. As far as wye
are concerned, we find that disabilities
occupy a secondary place, after the
disparities.  This Bill contends that
disabilities are common in all the reli-
gions. But I would like fo say that 1
you ccmpare the disabijlitieg and Jdis-
parities found in Hinduism and bdng
perpetudted among the Hindus with
those in other religions, you will 3nd
that they are negligible in other reli-
gions. They are universal among the
Hindus. One can appreciate differes-
ces among certain castes and commu-
nities. But they cannot be allowed ‘0
envelop the entire society. There is a
small village in Salem District of
Tamil Nadu, where the women dp 0t
wear jackets. In this 20th century,
when the educated girls started
wearing jackets, the traditional wo-
men started harassing and humiliating
them in public. A Bijll of this kind
may help to resolve such minor pin-
pricks. If the entrenched dispari-
ties and disabilities among the Hindus
are to be exterminated with legal
sanctjons, then this Bill has to be
modified to a large extent. The very
title of the Bill should be: Preven-
tion of Social Disabilities among the
Hindus. Then only you will be able tp
hit the bull's eye.

What js the basic resson Tor soclal
disability? Casteism is the rost cause

s,

‘The eriging spooch was dalivered in Taml,
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of social disabilities and  disparites.
The castesm has been nurtured and
mourished by Hindus religion, Many
social reformers have sacrificed their
lives to rid Hinduism from this evil.
Raja Ram Mohan Roy in Bengal,
Mahatma Gandhi, Pothana in Andhra
Pradesh, Dr. Ambedkar—they are a
few among the galaxy of social re-
formers in our country who hava tried
to transform Hinduism, ‘Thanthai
Ramaswami Pariyar in Tamil Naidu
lived and breathed for bringing about
social equality. Unless yoy eradicate
casteism you cannot exterminate dis-
abilities and disparties. What should
be done to exterminate casteism from
thig country? After spending his en-
tire life for this cause, Dr. Ambedkar
said that sp long as Hinduism lasted
in the country there would be no
solution for the problem of casteism
and he and his followers embraced
Buddhism because of their disenchant-
ment with Hinduism,

Casteism is the seed-bed of dispa-
rities and disabilities in the society,
Religion manures it. Our ancient shas-
tras lend life-force to religion. These
shastras are all in praige of God, who
is considered omnipotent, omniscient
and omnipresent, If we want to break
the shackles of casteism, then we must
reduce the importance of religion If
that is to be done, then the shastras
which lend lifeforce to religion
should be devalued. If we wish to
succeed in our efforts to devalue shas-
tras, then we should make the Gods
in temples into ordinary people. I
mean to say that the Gods should be
easily approachable to the common
people, Only  yesterday, Dr. Subra-
maniaswamy brought to the notice of
this (Hlouse how a Harijan M.L.A, was
refused entry into a temple in Andhra
Pradesh I am sorry to say that even
todsy in many parts of North India
Harijans are debarred entry into tem-
ples, as if the Gods belong only to
upper-caste people, But, in Tamil
Nadu due to the untiring efforts of
Thanthai Pariyar all the temples in
Tamil Nadu are open to all irrespec-
tive of caste or community, Yet there

MARCH 4, 1579
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were some pocket; where Adidravidas
were prevented from active particlpa-
tion. The DMK, Government in
Tamil Nadu appointed Adidravidas on
the Temple Trusts closely following
that, the D.M.K. Governmeat passed
a law enabling the Adidravidas to
become the priests in the femples.
But due to some mexplicable reasons,
the Supreme Court has invalidated
this law.

The God is common to all, Why
should his abode be an exclusive place
for people belonging to a particular
caste? 1 would like to urge upon the
Government to nationalise at once all
the temples in the country, !I' you do
that, instead of a particular high-class
group handling the affairs of a tem-
ple. there will be Government officials
who would not prevent anyone en-
tering the temple. The ngmment
will also be able to prevent misappro-
priation of temple funds for ulteriot
purposes. The land belonging to the
temple can be assigned to yaor land-
less people, The cash and jewels II)E‘
longing to the temples can be deposit-
ed in the Reserve Bank of India, :l'he
wealth of the temple can be utilised
for reducing poverty and umammuvt-
ment in the country. The Governmen
can also utilise the temple eomdm‘?
for running schools for the benefil U-
poor children. The Janata Govern.r
ment should not hesitate to take 0‘*1;3
these temples in our countiry. s
doing that we will be cutting &
root of casteism in the country.

ted.

Immediately © might be confror "
what about places of worship hfloglfd
ing lo other religions. We don't ”
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leads tp economic advancement. In
this country the bane of all progress
is casteism As Ingersoll and Thanthai
Periyar used to say that God is the
handiwork o fan unserupulous man
and those who believe in such a God
are fools, In India you have Saras-
wati as the Goddresg of learning, yet
iliteracy stalks the land We have
Lakshmj as the Goddess of Wealth,
yet the whole country is steeped in
poverty. While in a Masjid, a Bohtra
and a Mullah worship together, why
should not all the Hindug worship
together in a temple? We should bring
in a revolutionsry change in Hindu-
1sm and then oly we will be able
to march on the path of progress and
equality for all I hope that that would
be the gosl of Janata Government
and they would strive to achieve be-
sides the political and economic egali-
tarianism the social equality in the
country,

\

I appeal that Dr. Vasant Kumar
Pandit’s Bill must be accepted by the
Government and implemented forth-
with.

With these words I conelude my
speech,
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“The spirit of this age is in fa-
vour of equality, though practice
denies 1t almost everywhere®
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But, unfortunately, when I tried to
go through this particular Bill, I fnd
that this particular objective will not
:lschievedirthhnm.uith.um

The BIl itself is styled like this
1 quote:

“A Bill to prevent the imposition
of social disabilities by a member or
members of a community on & mem-
ber or members of his or lheir own
community; to provide for penalties
for such an act or acts and for mat-
ters connected therewith '

While giving this particular state-
ment, it is mentioned that the out-
dated and unconstitutional practices
such as untouchahility, boycott ete.
are still practised in various forms in
various communities and the objec~

tive can only be achieved by enacting a
suitable legislation for the purpose
and also for providing punishment to
those who indulge in such evil prac-
tices. -t

But if we real all the clauses we
find that this ex-communication, this
boycott, is only considered within the
community itself, If the Hindu com-
munity at large ex-communicates or
boycotts a particular person from
other community this particular iegis-
lation does not attract that particular
evil which, in my respectful submis-
sion, Is 8 more serious social evil,

Sir, the name of the Billis givenas
#The Prevention of Social Disabilities
Bill, 1977". But, if we read the Bill,

we find everywhere that the word used
is ‘community’. It would have been
better if my learned friend had styled
this Bill as ‘The prevention of social
communities disabilities Bill'  That
would have been better. I do not
know whether my learned friend Dr.
Pandit has stayed in villages. There
are many villages in this country

many
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ex-communicate Muslims, And where
theére are predominently Muslims they
ex~communicate Hindus. This parti-
cular contingency is not covered by
this perticuar Bill. Even we have
instances where the rich in the village
ex<communicate the poor. We have
also instances where a particular Sar-
dar or Inamdar ex-communicates an
iltiterate person in a village because
be does not abide by the wishes of
that particular Sardar or the Raja,
Here also we find this, The definition
of the word 'community’ is specifical-
ly mentioned. It says; “‘community
means a group of members who are co-
nected togteher by birth, conversion
of performance of religious rites or
eeremonies or who belong to the samg
religion or religious creed and inclu-
de a caste or sub-caste.” Sir, while
defining the imposition of social dis-
abillties, please take into considera-
tion clause 3(b) of the Bill. It men-
tions that if anybody refuses to give
& public hall in the village to a parti-
cular person, that would be an off-
ence, We have instances where, in
small villages, there is one small pu-
‘blic hall which is used by all the peo-
ple for the purpose of certain functions
say, Satyanarayan Puja or for the
marriages. We have instances where
the Hindus'refuse the public hal] to be
given to the other communities My
submission and my request to the
hon. Members of the august House is
that they should consider this Bill to
be a Bill in a somewhat
restricted sense. The scope of
should be enlarged.
Therefore I request this that
either my learned friend or the hon.
‘Minister should bring forward a
more comprehenive Bill. so that hu-
man rights, as suggested by Dr Ram-
ji Singh, will not be denied to any-
body. In this partieular Bill we find
that instarces are quoted, They refer
te a particular commumity—io thobe
Bohras, to those Muslims and Hindus,
I do scoept that even these social evils
must go but at the same time this

achieve the objects which my friend
Dr. Ramji Singh hes suggested.
I would therefore request the Meyer
of the Bill, Dr. Pandit, and (he hon.
Minister to bring ferward a mare com-
prehensive Bill so as to consider and
protect the rights of the human be-
ing as a human being and not restrict
the scope of the rights of a particuar
person vis-a-vis a particular c¢om-
munity,

*SHRI JADUNATH KISKU (Jher-
gram): Mr. Deputy Speaker Sir, I ex-
tend my whole hearted support to the
Prevention of Social Disabilities Bili,
brought forth by Shri Vasant Kumar
Pandit, Sir, every day I see before
my own eyes innumerable instances
of social discrimination. After 850
years of Congress rule and after 2 years
of Janata rule such discriminations and
disparities are still existing as before.
It is very difficult to siy when they will
disappear, I bleleve that they will
disappear only when the people of the
lower strata form a united front and
forge a united struggle against such
discriminations and disabilitles. These
discriminations are on the increase at
many places, Enactment of legisilation
is of course netessary to eradicate
this evil, But mere legislation is not
enough. Help of legislation will of co-
urse be taken but to eradicate it com-
pletely, the roots of the existing ex-
ploiting society will have to be dug
out, Unless the present ‘structure of
society which s based on exploitation,
is completely demolished sndét Iz re-
built anew, the miseries of the pm]l’:

*The original speech was diviered in Hengell,
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Therefo;e, I reiterate that although a
legislalion is necessary, the entire
malady cannot be removed so
long as the people of the lower strata
do not unite together and wage a unit-
ed battle against the injustice meted
out to them. Sir, I once more express
my full support to this Bill and with
that I conclude my speech.
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or io flourish jn the country in the

name of religion, community or caste,

Reference has been made to the
Commission which bears my name,
Nathwani Commission, Shrimati Mri-
nal Gore referred to the inconveni-
ence and harassment that was caused
to the members of the Commission
while they were trying to discharge
their duty. I will not say much at
this stage because in due course of
time this Commission is going to
submit its report to ‘Citizens for
Democracy’ which is a non-political
and non-communal body, We
know how thiz body—Citizens for
Democracy—has functioned, ang its
several reports for instance. Tarkun-
de Commitee's reports have been re-
ferred to 1n this House and slso in
Home Ministry's last annual report.
It is the same very body which has

ters, Chief Ministers, Home Ministers
were asked to ban the meeting of
the Commission. Tremendous pressure
wag brought on my friend, Shri Ba-
bubhai Patel, the Chief Minister of

this? If your contention is that this
cumnlulmtrmhmtaﬂ&einﬁg
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1949 in'the Bombay State Assem-
the relevant Bill was discussed
it was general in scope, It was
resiricted t0 ex-communication
any particular caste, communi-
or religion, While the then Home
nister, the present Prime Minister,
moved the Bill, th then Chief Minisi-
ter, Shri Kher, who supported the Bill,
referred to the instances of persecu-
tion that were taking place, While
supporting the Bill, this is what Shri
Kher, whom as some of us know was
an extremely mild-natured person
and not a fire brand, said. While refer-
ring to the merciless persecution of
some Bohra members he said:

KITEEE

‘Nothing shall swerve us from
doing our duty to the community
because this kind of monstrous iy-
ranny perpetrated by a religious
head is a disgrace to any civilised
Government, It is not a religion,
it 1s a monstrosity."”

These words were spoken as far back
as 1949,

1 tel} you from what information 1
have obtained as & member of this
Commission that things have deterio-
rated far beyond the stege that pre-
vailed in 1849 for this community.
It is a disgrace to our democracy that
in the nama of religion to day slavery
is sought to be perpetrated and human
rights violated,

Well, the Act came into forve in or
sbout 1962, Th then Mullahji Saheb
ex-communicated a reformist member.
He flled a suit In the High Court of
Bombay, That suit came before Mr.
Justice J, C. Shah, who later become
the Chief Justice of the Supreme
Court, He upheld the constitutional
valdity of the Bombay (Prevention of
Ex-Communication) Act. Mullaji Saheo
went fn appeal. The appellate court
consisted of the Chief Justice M. C.
Chagla, with whose name everyone
of ug is familiar end Justice Bhaga-
wati (Senlor), the father of the present

L ]

Social Disabil-
Nes BUL  2°

Justice Bhagawatl. Justice Bhagawati
later became a Judge of the Supreme
Court. So, Mr. Justice J. C. Shah,
who  subsequently became the
Justice of the Supreme Court and
Mr. Justice Bhagawati, who later
became a puisne Judge M C
Chagla, wupheld the consututional
validity of this Aet. It is im-
portant to bear in mind the number
and names of the Judges who upheld
the validity of the Act,

Meanwhile, the person who was ex-
communicated and who had filed the
suit and who had won in both
the couurts in the Bomoay High
court, died and the matter
came to an end Then the
Mullahji Saheb filed a writ petition
in the Supreme Court under article
32, contesting the validity of this Act
on the ground that the Act did not
differentiate  between ex-communi~
cation on ground «f relhgiom
and ex-communication on grounds
other than religion. It was a
very interesting case and I was
present through out the five days the
matter was heard when Shrl K. M.
Munshi argued it on behalf of the
petitioner. Shri K. M. Munshi was
most unwilling to take up the case be=
cause he had his sympathies with the
reformists. But the party could not
get any one, either from Indla or out-
side to support and conduct Mullaji
Sahel's case. Then only Shri Mun-
ghi agreed to argue for him, He argued
the case before a Bench of five Judges.
The then Chief Justice Sinha, upheld
the constitutional validity of the Aet,
while the four remaining Judges dif-
fered from his opinion and held that
the Act was unconstitutional because
there was no difference made bet-
ween ex-communication on ground of
religlon and that made on other gro-
unds. So, you should remember thst
in all, four Juudges—Justice J. C, Shah,
Justice Bhagawati, Chlef Justice M, C.
Chagla and Chief Justice Sinha upheld
that the Act was constitutionally valld.
Thus, so farastheweightof opinion
on either sifle s concerned, it is
equal,
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Now, when the Act was struck
down, it was a very simple thing for
the Bombay Legislature to remove the
infirmity by introducing after the
words “ex-communication on any
ground” a single phase, “other than
religion.” Then the Act, so amended,
would have been valid.

Kindly bear in mind that when four
Judges of the Supreme Court struck
down this Act on the ground of con-
stitutional invalidity, they merely said
that the ex-communication of any
‘erson, in order to be valid, should be
wn ground of religion, ke apostasy,
heresy, or deviation from any essential
tenet or principle of that religion.
Suppose 1 am a Mushm and I say that
1 do not believe in Mohammad belng
Paigambar, or Prophet, then certainly
the religious head can say “you are not
a Muslim and deserve to be ex-com-
municated”. After the death of the
Prophet—Paigambar—the Muslim is
considered as his representative,
Suppose I &m a Dawood Bohra and
1 say that I do not believe in the Imam
as the represeniative of Moham-
mad, then certainly the head can
say “you have no business to belong
to our religlous frateruity”. These are
the two or three instances in which ex-
communication which is called as
baragt, can be permitted after follow-
ing proper procedure. It should not go
beyond that.

But now the position is that if I want
to start a business, or want to study
for law, if it is his—Dai’'s—pleasure
not to allow me to do =o, then I and
my relations must abide by it If I
want to go into a particular business,
and if he doeg not want me to do that
particular business, then the members
of my commynjty would pot be allowed
1o have ayy dealings, business or gven
gocisl, with me, IfIstartan education-
al or charitable institution or do publie
work without his approval or comsent,
sent, the people of my
wouuld not only not join such instity-
tions but would soclally boycott me.
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This is very cémman. It |s practined
in my part also. The harijans are
being victimised today {n thls matser.
It I am a reformer they will say: you
shall not do it—act of reform. It is
not confined only to harijans; it exists
in other castes also. Now they—those
who are socially backward—have all
become conscious of their rights. } do
not want to go into those detalls,

The Bill, as it is brought forward, is
general in terms. While welcoming
the idea underlining this Bill, Shri
Parulekar has rightly pointed out that
it should be made more comprehensive,
I am in full agreement with it and I
would say that it would be a very
glorious day in the history of this
august forum when we can bring for-
ward and enact into law a Bill of the
nature suggested by my hon. friend,
Shri Parulekar, whereby human dignity
and human rights would be protected
irrespective of any religion, caste of
creed.

Unfortunately, during the last 30
years conditions In Bohra Community
have deteriorated further. Unforfu-
nately, again, some of ug are unable to
lock shead. We lpok only at todah
cause we are afrald of losing votes of
orthodox members, even temporarily-
These are the dangers.

It the hon, Minister has any appre
hension that such a Bill i likely to be
struck down as lnvalid on the
of religion, or on the ground of a0
interference with a religious afin, I
would nwtohhuﬁitbbiecﬁ“::
of such a nature can b:o;f:dm
by imtroducing a P )
clause 3, which may read as ZolloWs:

“Nothing 1n fhis Act shall afec
the ri 1 any, of @ny ¢
religlous authority or head to ";
mmlcluon!ﬂml“‘““d’“,
mmberofﬂﬂ '”h;.w
the right of such a member t0 B0
access to any religious place Is
corned.”
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1t you introduce mich g provision whe-
ther in these words or other similar
words. . .

Wt s Foy (o) ¢ fax
¥ T T e e

SHRI NARENDRA P. NATHWANI:
There &are educational institutions,
hospitals, dharmasalas etc. run by them,
Why should they be deprived? At the
moest I would say that a person who is
ex-communicated on such 1 ground
should be allowed even to visit mos-
ques, and the only thing that the high
priest can deny him is the right to
lead congregations or to act as a priest
at marnages or other ceremonies,

With these words I request the hon.
Member either to refer this Bill for
eliciting public opinion or to refer it
1o a Select Committee where these
provisions can be duly considered.

SHRI P. RAJAGOPAL NAIDU (Chit-
teor): 1 congratulate Dr. Pandit on
tringing this Bill. My friend who has
spoken previously has done well. We
must contemplate ex-communication not
only on religious grounds, because ex-
communication is being done on other
grounds also, In villages you can see
that if a person belongg to the Sche-
duleq Caste and if he is a poor man,
he js ex-communicated, the reason
being the authoritarianism existing
there g8 glso in townships and other
areas, There {§ ex-communication even
in trade unions of persans who do not
agree with the majority.

SHRT M. RAM GOPAL REDDY
(Nizamabad): The vocal minority is
ex-communicated,

nHRI P. RAJAGOPAL NAIDU: This
28 an origin in history., In the Vedic
::"' as Br. Ramj} Siugh said, thers
n:;‘ vdmas, bat they were not stratl-
Ksha For example, Viswamitra, a
Brap.iya, beoatte d Brshmia. Meny
abtnins beoame Sudtas, meny Budras

P ‘:::W&w Valtyas became
Tutati, hat. there were per-
“:t‘%m comblnatisns, going up
on, taeeS SOWR e lpdder; But later

! "“"m were stratified. We

do not know when castes, sub-cagtes
and ex-communication of some people,
placing them outside the villages say-
ing they were Harijans, came in.

There are reasons in our soclety for
animosities, and because of these ani-
mosities, one community is against an-
other, and when a community is in a
minority and it opposes the majority,
certainly they are ex-communicated on
one pretext or another, It is not only
on religious grounds. Even for gQues-
tioning the majority, people are being,
ex-communicated. Therefore, this is a
very grave crime, and it must be stop-
ped.

17.00 hrs.

Therefore, is it not better for
the Government to bring in a com=
prehensive Bill? It is guite necessary
to eradicate this communpalism or
Varnas. So many great people had
tried, but they failed. We see that
Budhg had tried but he was not able
to remove or abolish the castes. Then
when Paighamber Mohammed came,
he also tried fo abolish castes: in
their case also there aré Sunnis, Shias
and S0 many castes. Christianity also
tried its level best but even now we
see Brahmin Christians, Reddy Chris-
tians, Kamma Christians and so on.
Even people from other lands, when
they came here, became communal. So,
these communal feelings are entering
into other Religions also. In the gouth
there was Basava Devaraya who tried
his best to see that all castes came
together by attaching g Linga to all
persons. They became Lingayais, an-

Therefore, in a society which is
divided into all these communitieg grd
e

difficulties and ex-communiestion

also there. Therefore, what J wiy. is
thet uider this Bill, ot anly on feli-
gioliy groands but on other groumds
also~~whether ‘the person concerned .
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SHR1 A.C. GEORGE (Mukanda-
purapn): Mr. Chairman, Sir 1 will con-
fine myself only to a few points and at
the stroke of your bell, I promise to
stop my speech,

Sir this is a very appropriate legis-
Iatfon which my hon, friend hag brought
in, We are living in an year in which
we have already paused 32 years of

and deep-rooteq in the society.
the most educated people are finding
dificult to get out of it.
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tey Bifl b
I want to highlight only one
We taik about racislism. We taik o
colour bar. We talk about the sork of
imposition that iy there,~apartheid
angd all that in South Africa. But what
happens in our country?

b

Day-atter-tomorrow morning, if you
look at any of our national newspapers,
on the second page, you will find the
marrigge and the matrimonial columns
and there you will find an advertise-
ment like this: Wanted 5 Bridegroom
for a doctorate in philosophy, for a
doctorate in literature, to some enligh-
tened girl, very fair—and they insist
on fair—to a Hindu sub-caste Nair, sub-
caste Vellala or some other sub-sect,
girl. They say, the girl has taken a
doctorate in  philosophy or in mathe-
matics and she 18 considered to be
most enlightened! So, thig is the sort
of age in which we are presently living.
We blame the South Africans for the
Apartheed. We take cudgels against
the Americans for their racialism and
discrimination against the Negroes
But we insist that the boy, the bride-
grooin, must be very fair. This is the
aititude that ig still inherent in gur
society. That is what I would like to
point out to you here. So, these are
the things which have got to be taken
out of our minds. [ think that only by
education and by legislation that this
can be done. Even our most enlightas-
ed girls insist that he must be from



they change their Iaith, but not
their social background, they are being
denied all the privileges that are given

they don't get the educational facilities.
And in all the Stateg invariably they
lose their reservation for jobs. This 15
the funniest thing which prevails in
this enlightened country of ours which
we sy s socialistic, gecularistic, demo-
cratic and all that. This is the position
even after the so-called soclal changes
which are supposed fo have been
brought in after 1977. Even now, if
the same person is converted back to
Hindulem suddenly he gets all his
privilege. There the social disabilities
again come in. When you go and be-
come a Christlan or adopt some other
religion, the social disabilities disappear.
It you convert hack tp Hinduism, you
get all these facilitles. This is what
happens. I have nothing against Hin-
duigms. 1T am not at all much plous or
religious, but thig is an anomaly, an
anachronism, and this is a contradic-
tion which is really funny. We should
be ashamed of it. I suggest that this
provision where the Scheduled Caste
I:ilndui are converteg to any other reli-
on..,,

THE MINISTER OF STA1E IN
THE MINISTRY OF HOME AFFAIRS
(§HRL DHANIK LAL MANDAL):
This is not Motion of Thanks on the
please

SHRI A. C. GRORGE: Mandal ji, 1
really wanted to move a vate of thanks
8

wﬁn&mzt‘m
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Hall on that day, but all the speeches
which he made everywhire else

Philosophy of the Government. In the
University campus he spoke in Telugu
I wanted to move a vole of thanks to
him for the President’s speech, nat the
gpeech which he made on the 1gth, In
the Central Hall, but all the speeches
which he made everywhere else.
So, that 1s one thing At least in this
context, the Home Ministry should
take necessary measures, The Rerala
Government will definitely ask for
permission to take necessary measures
in thus rd. When the Scheduled
Caste Hindus and Scheduled Tribes
Hindus convert themselves into
Christians or some o faith,
suddenly the funniest provision 1s that
they are not eligible for all the reser-
vatieng and the privileges given to the
Scheduled Castes and  Schedulad
Tribes. But when they again convert
back to Hinduism, they are eligible for
all the reservations and puivileges
glven to the Scheduled Casies and
Scheduled Tribes, So, this kind of
anomaly, disparities and contradictions
should be removed. This 1p what I
would humbly submit.
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I can be excommunicated. What is

effect of gocial boycott is not grasped.
the effect? You cauoot preveni

itz conseguences [n contrast to the

my

my place, You cannpt prevent me
trem using ‘my father's name.

mother or my sister from coming to
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Without excommunicating the person
from the community, the mullah can
impose the same on that person which
will throw him out of the comniunity.

(Intemptmﬂs.]

MR, CHAIRMAN: I appreciate the
effort of both the Minister and the
hon. Member to convince each other
But it {8 not necessary that others
should be cenvinced.
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shreelt g R : e
. DR. VASANT KUMAR PANDIT:

fion. Chairman, I am thankful to all
flie Members who tfook part in this

MATCE 3, 1979

debste. I am very glad that cash snff
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every Mamber sippoited my Bl

SHRI A. C. GEORGE: 1 also Bup-
ported you. I was quarrelling only
on the matrimonial thing.

{Interruptions.)

DR. VASANT KUMAR PANDIT: In
view of this and the backgroung of
the debate that has taken place here
and in view of the fact that some
legal points have arisen which the
hon. Member Mr. Nathwani also has
pointed out, it s better that the Bl
be circulated for eliciting public opin-
jon and since the Minister of State
had agreed to 1t, I request that the
Bill be circulated for eliciting public
opinion,

MR. CHAIRMAN: We cannot do
that thing abruptly There iz an
amendment of Dr. Ramji 8ingh to
that effect, that is, for circulation, That
has been moved. If you acceot that
amendment, then of course the House
will accept that.

DR. VASANT KUMAR PANDIT: '
accept the amendment.

MR. CHAIRMAN: Even then, it has
to be put to the vote of the House. 1
will new put amendment No. 3 of Dr
Ramji Singh to the vote of the House

The guestion is:

“That the Bill be circylated for
the purpose of eliciting opinfon
thereon by the 3nd October, 1070”
The motion wos adopted.

MR. CHAIBMAN: Now the Bik wil
be circulated for the purpose 6b's
ing public opinion.

———
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1050 how, ' .
CONBTITUTION (AMENDMENT)
BILL

(Omission of Article 310 etc.)
(Phillaur):

*“That the Bill further io amend
the Constitution of India, be taken
into consaideration.”

L4017 1409 17-45

SHRI S8AMAR MUKHERJEE (How-
rah): Sir, please sllow him to spesk
next time.

MR. CHAIRMAN: But how cap I?
There ig still time.

SHRI SAMAR MUKHERJEE; Be-
cause the other function is there at
6.05 p.m.

MR. CHAIRMAN: Is it the pleasure
of the House that we should adjourn
now and he will continue next time?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the Houge
stands adjourned to re-mssemible on
Monday, the 12th March at 11
O’Clock.

171,54 hrs,

The Lok Sabha then adjourned till

Eleven of the Clock on Monday,
March 12, 1978/Phalguna 21, 1800
(Saka),
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